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Monday, March 13, 2006Phafpuna 22, 1927 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. Speaker i the Chair)

REFERENCE BY THE SPEAKER

Re: Felicitations to cricketer Anil Kumble

[English]

MR. SPEAKER: | believe, the hon. Members will join
me in conveying our congratulations to Anil Kumble on
his outstanding performance. We are proud of his
achievement.

...(Interuptions)

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV):
Sir, in the morning Munaf Patel has taken three wickets
in two overs. ...(Interryptions)

MR. SPEAKER: Let us wait for his further greater
and greater performance. On my and on your behalf, |
wish to convey our every best wishes to Shri Anil Kumble
for his further achievement.

...(Interruptions)

MR. SPEAKER: it seems that the new President of
BCCI has energised the team. We are very happy. Should
we congratulate the President aiso?

...(Interruptions)

11.01 hrs.
ORAL ANSWERS TO QUESTIONS

MR. SPEAKER: Shrimati Maneka Gandhi, Question
No. 302

[English]
Forest Cover

*302. SHRIMATI MANEKA GANDHI: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) the percentage of forest cover in the country as
on December 31, 2005;

(b) the rate of depletion of forest cover in India,
annually; and

(c) the details of the steps taken to prevent depletion
of forest cover?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (c) A statement is laid on the Table of
the House.

Stratement

(a) Forest Survey of India (FSI) carries out forest
cover assessment once in every two years. The last
assessment of forest cover was made in 2003 and it
was based on satellite data of the year 2002. The next
assessment (2005) based on interpretation of satellite data
of the year 2004 is currently in progress. Therefore, the
information on the percentage of forest cover in the
country as on December, 2005 is not avallable at present.

The forest cover of the country as per the latest
assessment (2003) is 6,78,333 sq. km. constituting 20.64%
of the geographic area of the country.

(b) States of Forest Report (SFR) 2003 published by
FSI shows the net increase of 2795 sq. km. over the
SFR 2001 assessment.

(c) The steps taken to prevent depletion of forest
cover, inter-alia, include the following:

(i) Strict enforcement of Indian Forest Act, 1927,
Wildlife (Protection) Act, 1972, Forest
(Conservation) Act 1980 and Environment
(Protection) Act, 1986 and the rules and
guidelines made thereunder.

(ii) Meetings of the State Forest Ministers, Forest
Secretaries and other Forest Officials have been
held in the years 2004 and 2006 to, inter-alia,
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stress upon increasing the forest and tree cover
and for stricter enforcement of forest laws.

(i) Management measures like working of forests
according to approved Working Plans, Forest
Development Agencies and Joint Forest
Management activities.

(iv) Financial measures like providing assistance to
the States/Union Territories under Centarlly
Sponsored schemes and externally aided
projects.

(v) Other measures like certain of Protected Areas,
Substitution of Wood etc.

(vi) Guidelines for rationalizing of felling and transit
regulations for tree species grown on non-forest
private lands to promote large scale afforestation
in non-forest areas.

SHRIMATI MANEKA GANDHI: Sir, according to the
statement, the forest cover of the country as per the
latest assessment (2003) is 20.64 per cent of the
geographic area of the country. This is completely wrong.
The reason why it is wrong is, perhaps, the hon. Minister
is not aware that the satellite figures are usually taken
when the sugarcane production is at its highest. Now,
this is often mistaken for forest cover and it is deliberately
done by the Ministry in order to prove how great their
achievements are.

When | was the Minister a ‘century ago’, in 1989-90
it seems like a century ago, we went through the same
exercise and suspiciously enough the figures were 20.64
per cent in 1990, after which we redid the satellite figures
and came out with eight per cent. So, you are actually
looking at a difference of 12 per cent in obfuscation of
figures. No country has steady weather patterns or
anything unless its forests are 25 per cent. Therefore, |
would suggest that you go back to the satellite figures
and get a correct estimate. And to say that they have
gone up by 2,000 square kilometres, you know and that
this is not correct.

Now | will come to my question. There are four main
reasons why forests are cut. One is to burn the forests
by the Forest Department using the age-old
mismanagement technique of fire lines which | repeatedly
brought to the notice of the Ministry. Second is cutting
for firewood. Third is cutting the so-called old growth and
fourth is the making of roads, dams and mining.

MARCH 13, 2006

to Questions 4

May | ask what has been done since the technique
has proven to be completely useless and burns down
most of the forests? What has the Ministry done to ban
this so-called fire-line buming which starts at the end of
February and which is responsible for losing two to three
per cent of forests every year?

SHRI NAMO NARAIN MEENA: Sir, the survey of
forest is being conducted worldwide and in ow country |
also we have adopted this satellite remote sensing
technology in the survey of 2001. This growth of 2,795
square kilometres is more than what it was recorded in
2001. This is the real increase in the forest cover and
tree cover in the country.

Sir, some points were suggested by the hon. Member
that forest cover is depleting because of these reasons.
To some extent, | agree. There is pressure on the forests
of the country—population pressure, agricultural pressure
and the pressure of developmental activities. In a
developing country, the developmental activities will have
to be there. Certain forest land is to be diverted for the
developmental activities. .../ Inferryptions)

SHRIMATI MANEKA GANDHI: Sir, | asked about the
fire. ...( Interruptions)

MR. SPEAKER: Yes.

SHRI NAMO NARAIN MEENA: Sir, regarding fire,
this is a practice adopted by the forest department. The
State Governments are there making the management
plans and they are doing on their own. | am here now.
You were there a few years before, on my seat.

[Translation]
Why didn't you check it. at that time?
[Enghish)

SHRIMATI MANEKA GANDHI: Sir, this is an
extremely childish answer. .../ /nfermyptions)

MR. SPEAKER: Hon. Minister, you cannot reply by
putting a question. Therefore, the question is not proper.

...(Interruptions)

SHRI NAMO NARAIN MEENA: Sir, if his practice is
detrimental to the growth of the forests, | will certainly
look into it and pass suitable instructions.
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MR. SPEAKER: Okay.

SHRIMATI MANEKA GANDHI: Sir, my second
supplementary is this. When the land is diverted for roads,
dams etc. there is a law by which the State Governments
which are diverting the land. If they divert any kind of
forest land they have to replace it at the rate of ten
acres for one. How much land has been given in the
last five years by the States and how much has been
planted on?

SHRI NAMO NARAIN MEENA: Sir, | would like to
tell the hon. Member in this august House that before
the promulgation of the Forest Conservation Act the rate
of diversion of forest land was about 1.5 lakh hectares
per annum. Bui, after 1980, the annual rate of diversion
of forest land has come down to only 40,000 hectares
per annum. ...(/nterruptions) Since 1980 it is 40,000
hectares per annum.

SHRIMAT! MANEKA GANDHI: In that case, have you
got 4,00,000 hectares back if 40,000 hectares have been
diverted every year? ...//nterruptions)

SHRI NAMO NARAIN MEENA: Sir, | am coming to
that point. Since 1980, around 13,000 cases have been
cleared involving an area of 10.12 lakh hectares. We
are, now, charging net transfer value from the user
agencies at the rate of Rs. 5.8 lakh to 9.20 lakh per
hectare and there is a provision of Compensatory
Afforestation. Also it is compulsorily included in all cases
of diversion of forests and presently Compensatory
Afforestation has started on 11 lakh hectares of area in
respect of forest area which was diverted, against which
5.13 lakh hectares area has already been achieved.

SHRI K.C. SINGH ‘BABA’: Sir, with your permission,
| would like to ask the hon. Minister that to prevent
depletion of forests, whether the Government will declare
all natural forests as protected areas with national parks
status also declaring all areas within five kilometres of
protected areas and wildlife corridors as eco-sensitive
under the Environment Protection Act.

[Trans/lation]

SHRI NAMO NARAIN MEENA: Sir, there is no such
proposal with the Government.

[English]

The Notification of protected areas is done by the
State Govermmments. |f some proposal like that comes to
our notice, we will certainly look into the matter.

PHALGUNA 22, 1827 (Saka)

to Questions 6

SHRI KHAGEN DAS: In Tripura, 70 per cent of the
area is under forest cover. It is more than the national
average. Now after 58 years of Independence, Tribal
Jhumias, who are shifting cultivators, have no house and
land of their own. They are honeycombing the forest,
leading to degradation of the forest. May | know from
the hon. Minister, through you, whether the Government
has any plan to release funds for permanent settlement
of Jhumias to prevent degradation of land and whether
the Government of India would provide more funds for
the development and maintenance of the forests as well
as for the development of people dependent on forests.

SHRI NAMO NARAIN MEENA: Sir, Jhum cultivation
is a practice in the North-East. This problem is being
dealt with by the Minister of Agriculture. So far as my
Ministry is concerned, we are giving some money under
NAP for rehabilitation of Jhum areas and we are providing
assistance to all the States for the protection and
conservation of forests under various schemes of the

Ministry. ...//nterruptions)

MR. SPEAKER: Nothing will be recorded. | am sorry.
This is an additional question. Send it to him.

...(Interruptions)”
[Translation]

SHRI ALOK KUMAR MEHTA: Mr. Speaker, Sir, |
would like to bring to the notice of the hon. Minister,
through you, that after the division of Bihar to create.
Jharkhand, Bihar is left with negligible forest wealth. So,
| would like to ask the hon. Minister whether the
Government have any specific afforestation plan for Bihar
so that Bihar could be brought at par with other States
in tarms of forest areas or the area could be covered
under forest there in accordance with national average. If
80, the details thereof and it not, the reasons therefore?

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir,
National Afforestation Programme of Govermment of india
is being implemented throughout the country with 100%
funding by the Government of India. There are 811 forest
divisions in the country. The Ministry has received 735
proposals till date, out of which funds have been provided
in respect of 680 proposals.

sir, as regards to any specific plan for Bihar, | would
like to inform the hon. Member that if any proposals from

*Not recorded.
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Bihar are pending with the Ministry, | assure him that
these proposals will be cleared. ... Interrupiions)

[English]

MR. SPEAKER: Nothing will be recorded. No further
discussion.

...(Interruptions)*

DR. P.P. KOYA: Sir, it is almost conceded by the
Minister that the forest size is diminishing day by day.
Everybody knows that it is not only because of the felling
of trees but also because of mega industrial units,
because of big towns and because of the mining. The
State Government is supposed to compensate for the
land which is going out of forest, but nobody is accepting
the responsibility and the size of the forest is reducing
day by day, which is confirmed by satellite pictures and
not by survey and all that. By satellite pictures, it is
conceded that the size of the forest is coming down.
What is the proposal before the Ministry to tide over
such intervention like mega mine, mega dam and mega
industries?

SHRI NAMO NARAIN MEENA: Sir, | have not
confessed or yielded that the forest cover is depleting.
Forest cover and tree cover in the country is increasing
and the recorded forest land. .../ /Mnterruptions)

SHRIMAT! MANEKA GANDHI: Which country is he
talking about?

MR. SPEAKER: Let him reply. | am sorry. No running
commentary.

SHRI NAMO NARAIN MEENA: | am talking about
India. These are the reports released by us. Regarding
forest land, the total percentage of the geographical area
of the country under forest and tree cover is 23.68.

As regards banning the mega projects, | have already
said that some developmental activities will have to be
undertaken for the country to progress, but we are looking
into the matter on a case to case basis. | have also said
that the depletion has decreased substantially after Forest
Conservation Act.

MR. SPEAKER: Thank you. Now, the last
supplementary on this Question by Shri Ravi Prakash
Verma.

*Not recorded.

MARCH 13, 2006

to Questions 8

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker, Sir,
| will take only half a minute to ask my question.

MR. SPEAKER: | am sorry, but | have aiready
allowed five cupplementaries on one Question.

..(Intermyptions) ¢
[Trans/ation/

SHRI RAVI PRAKASH VERMA: Mr. Speaker, Sir, |
am grateful to you for providing me an opportunity to
ask a question on this subject. It is a fact that.
...(Interruptions)

[English)

SHRI KINJARAPU YERRANNAIDU: Sir, it is a very
important issue.

MR. SPEAKER: | am sorry. | would not mind if you
have a special discussion on this issue, but there cannot
be 20 supplementaries on this Question itself.

[Transiation/

SHR!I RAVI PRAKASH VERMA: The hon. Minister
whether accept this fact or not, bsing an inhabitant
surrounding jungle. | can say in with conviction that forests
are shrinking and depleting. Biotic pressure is a major
cause for depletion of forests. | have a question to ask
the hon. Minister. Has he got any study conducted to
know the division-wise places in the country where there
is biotic pressure and the quantum of such pressure?
Hon. Minister Sir, | would like to tell you that State
Governments concentrate on plantation and despite
plantation being made 15 times on the same piece of
land, there is no sign of forest around. | want to know
about the action being taken by you to promote those
who are engaged in regeneration of forests with natural
method and to get the study conducted in respect of
biotic pressure? | would also like you to lay the report in
this regard on the Table of the House at the earliest.
...(Interryptions)

MR. SPEAKER: All the Members have the same
question. He has already replied this question.

SHRI NAMO NARAIN MEENA: As far as the hon.
Member's concem regarding regeneration. of degraded

forest is concemed, it will require public participation under
afforestation plan. ... /Interruptions)

1



(English/

SHRI KINJARAPU YERRANNAIDU: Sir, this Question
relates to the survival of our future generations.

MR. SPEAKER: Mr. Yerrannaidu, | am very sorry. |
enpect full co-operation from yeu.

. [Trans/ation/

SHRI NAMO NARAIN MEENA: All this is bsing done
by J.M.F. to ensure plantation on the land under degraded
forests and to meet the shortage of forest through it. As
regards the biotic study, | will see the progress mads in
this regard. | will send my reply to you in this regard.
...(Interruptions)

MR. SPEAKER: You write a letter.
Consumer Awareness Programme

+
*303. DR. CHINTA MOHAN:
SHRI RAMJI LAL SUMAN:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government has decided to launch
a programme for creating consumer awareness through
the public, private partnership; and

(b) if so, the details thereot?

[English]

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) A
statement is laid on the table of the house.

Statemernt

(a) and (b) Yes, Sir. A multi-media campaign covering
electronic, audio and print media for creating consumer
awareness in the country has been launched as part of
the 10th Five Year Plan of the Department of Consumer
Affairs. Special focus is being given for covering rural
and backward areas through regional channels of
Doordarshan and All india Radio as also field and outdoor
publicity. A special campaign has been launched for the
North-Eastern States.

DR. CHINTA MOHAN: Sir, chewing pan masafa and
tobacco causes mouth cancer, and adulteration of
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vanaspal, drugs and insecticides are causing concem
for the consumers, mainly, the salaried classes, poor
psople and farmers. What steps have the Govemment
aiready taken to taokle this issue or are going to take in
this direction?

SHRI SHARAD PAWAR: Sir, this particular Question
is mainly related to campaign, and creating awareness in
the minds of the consumers. There are a number of
programmes that have been taken up with the help of
some -electronic media like All India Radio, print media,
etc. Simultaneously, there are a number of NGOs that
are coming forward for the same, and we are supporting
them financially through the Consumer Protection Fund.
Therefore, they are also active in this area.

MR. SPEAKER: Dr. Mohan, do you have any more
question to ask from the hon. Minister?

DR. CHINTA MOHAN: Yes, Sir. The public-private
partnership is in focus mainly in the area of phone
tapping.

MR. SPEAKER: Phone tapping | Why are you putting
a question with regard to this issue to him?

DR. CHINTA MOHAN: Incidents like kidney sale and
negligence of doctors in the hospitals has come to light.
What national policy is the government planning to bring
to curb these things?

MD. SALIM: Sir, the hon. Member is asking about
protection of consumers in new areas.

MR. SPEAKER: Mr. Speaker, are you an expert on
phone tapping?

SHRI SHARAD PAWAR: Sir, | will not be table to
reply about the rules and regulations of the Ministry of
Telecommunications with regard to phone tapping. We
have set one National Consumer Helpline with the help
of Delhi, and we are getting a lot of complaints about
the performance of the Department of
Telecommunications, various new telephone companies,
and allied industries.

We are trying to communicate to the consumers what
exact action they should take, whether they should
approach the company, whether they should approach
the industries' association, or there are courts for the
redressal. We are providing all this information to them.
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[Translation]

SHRI SUBHASH MAHARIA: Mr. Speaker, Sir, the
telecast of consumer awareness programme with private
participation on regional channels negligible. | would like
to know from the hon. Minister about the number of times
this programme has been telecast on regional channels,
state-wise, alognwith the number of times likely to be
telecast in the coming two-three years. There should be
a definite number to telecast this programme as it has
been included in Five-Year Plan, so as to give it wide
publicity and the information reach this public.

(English/

MR. SPEAKER: Have you got all these detalils as to
how many times such advertisements were shown on
the television?

SHRI SHARAD PAWAR: | can definitely say one
thing. Every week, there is a programme which is
broadcast on radio in all the stations, that is, regarding
“Jago Grahak Jagd. That type of campaign is going on.
There is a channel “Gyan Vigyar, which broadcasts a
number of programmes. Then, there are certain video
spots and things like that. There are a number of
programmes and, in fact, by using all these electronic
media, All India Radio and print media plus cinema slides,
we are trying to create awareness among the public.

MR. SPEAKER: In future, you can use the Lok Sabha
channel also.

[Transiation/

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, this
question has two parts. One part is about making the
consumers aware and the second part is about providing
rights to the consumers at his home. Hon. Minister has
said that electronic and print media have been selected
as medium for this purpose though the hon. Minister
knows that there is no proper power supply in rural areas.
| would like to know the ground of money spent on
electronic media in such circumstances and the
percentage of rural areas where awareness campaign
has been successfully launched despite the unavailability
of electricity. Please say in terms of percentage.

[English]

MR. SPEAKER: That is a separate question.
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[Translation]

SHRI SHARAD PAWAR: Mr. Speaker, Sir, for rural
areas we have laid thrust on All india Radio and it aiso
appears in print media. It is true that in absence of
electricity, there may be limitation but a different types of
programme is being launched in some areas like in North-
East music is very popular. So efforts are being made to

make this campaign popular there by organizing musical ’.

concerts in every village.

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, the hon.
Minister has said that this programme has been started
through print and electronic media. It has been started in
North-Eastern states in a different way. Ours is also a
hilly area. | would like to know from the hon. Minister
whether he has any plan to introduce any programme in
our hilly areas through local culture or folk song and
music.

SHRI SHARAD PAWAR: Mr. Speaker, Sir, a separate
programme has been chalked out for North-East. We are
open to consider a special programme for such hilly areas
where there is paucity of electricity or coverage of All
India Radio or Doordarshan is limited or where there is
lack of print media.

MD. SALIM: Mr. Speaker, Sir, new areas such as
Telecommunication, Health care center etc. are emerging
with the progress of our country. Now a days slimming
centres are being set up everywhere, claiming to make
a perfect model through cosmetics. Similarly sops of
spiritual discourses are being set up ensuring heaven for
a person.

[English]
They promise heaven, or at least peace in heaven.
[Transiation]

Thus, the consumer is being cheated everywhere. The
promises made are not fulfilled accordingly. Would you
expand consumer protection rights for all these things
because they are making a business of crores of rupees
in the name of all these things?

[English]

MR. SPEAKER: Nothing to do with consumers. It is
only provocative. '
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[Translation/

SHRI SHARAD PAWAR: Mr. Speaker, Sir,
concentration is required to fulfill our present responsibility
and there is no use of taking new responsibilities.

SHRI RATILAL KALIDAS VARMA: Mr. Speaker, Sir,
It is being publicized through electronic media and radio
but you know that neither radio is played nor electric
¢ media is there in the villages of remote areas even today.
...(Interryptions)

MR. SPEAKER: Radio is played there and even
transistor is also played.

SHRI RATILAL KALIDAS VARMA: | would like to
know from the hon. Minister whether any exhibition will
be organized to create awareness among consumers on
the lines of exhibition organized to provide information to
farmers so that they could be made well aware? You
have mentioned NGOs, it is good. Many NGOs are
encouraged with it. They are making efforts to create
awareness among the people in villages through dramas
and short stories. What will be done to promote this?
...(Interryptions)

[English]

MR. SPEAKER: Answer only the last part relating to
pradarshan. First part is a compliment.

[Transiation]

SHRI SHARAD PAWAR: Mr. Speaker, Sir, | will
consider whether we can provide basic information by
putting a stall on consumer awareness in the exhibitions
organized particularly on agriculture at various places of
the country.

[English]

MR. SPEAKER: No. 304, Shri Revati Raman Singh—
Not present.

Dr. K.S. Mano;.
Conservation of Wetland

*304. DR. K.S. MANOJ:
SHRI REWAT! RAMAN SINGH:
Will the Ministevr“of ENVIRONMENT AND FORESTS
be pleased to state:
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{a) the area covered under wetland, State-wise;

(b) whether the Government has chalked out any
strategy to ensure conservation of wetland in the country;

(c) if so, the details thereof alongwith the ongoing
wetland projects;

(d) whether India is party o Ramsar Convention or
wetland conservation; and

(e) if so, the wetland projects being covered under
the said convention alongwith the steps proposed/taken
by the Govemment to conserve the same?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (e) A Statement is laid on the Table of
the House.

Statement

(a) As per the available information on record, the
area under wetlands (comprising both natural and
manmade wetlands) is 40,40,137 ha. The state-wise area
is furnished in the Annexure enclosed.

(b) Yes, Sir. The strategy for conservation of wetlands
in the country comprises inventorising the wetlands;
identification of appropriate sites in consultation with State
Governments & UT Administrations; ensuring biodiversity
congervation; recourse to preventive & curative measuree
to arrest degradation; securing local committees’
participation; reducing biotic stress on wetlands through
supplementary and alternative livelihood options; and
awareness-creation among, and sensitization of
stakeholders through Interpretation Centers, & Education.

(c) At present, 71 wetlands located in 22 states have
been identified for inclusion under National Wetland
Conservation Programme for Conservation & Management.
Management Action Plans for 35 wetlands have been
approved so far.

(d) and (e) Yes Sir. India is a party to Ramsar
Convention. So far, 25 sites have been identified from
India as Ramsar sites under Ramsar Convention which
include: Ashtamudi, Sasthamkotta & Vembanad-Kol
(Kerala) Chilika Lake & Bhitarkanika Mangroves (Orissa),
Bhoj Wetland (M.P.), Deepor Beel (Assam) Harike, Kanijli
& Ropar (Punjab), East Kolkata Wetlands (W.B.),
Keoladeo National Park & Sambhar Lake (Rajasthan),
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Kolleru Lake (A.P.), Loktak Lake (Manipur), Point Calimere Ramsar sites are given assistance taking into ‘secount
(T.N.), Pong Dam Lake, Chandratal & Renuka (H.P.), relevant factors /6. the states’ requirements, fulfiiment of
Tsomorari, Wular, Surinsar-Mansar, Hokarsar (J&K), efigibility criteria & prescribed parameters, & fund
Rudrasagar (Tripura) and Uppar Ganga (LLP.). availabiity.

Annexure

State-Union Terntory-wise distribubian of Wetiands of /ndia (including wetiands of /ass an 100 ha.)

SI.No. State/UT Natural Area in ha. Man-Made Area. (ha.)
1. Andhra Pradesh 219 100467 19020 425892
2. Arunachal Pradesh 2 20200 NA NA
3. Assam 1354 883585 NA NA
4. Bihar &2 224788 33 48807
5. Goa 3 12360 NA NA
6. Guijarat 22 304627 57 129660
7. Haryana 14 2891 4 1079
8. Himachal Pradeeh " 5 702 3 19165
9. Jammu and Kashmir 18 7227 NA 21880

10. Karnataka 10 3320 22758 539195
1. Kerala 32 24329 2121 210579.
12. Madhya Pradesh 8 324 53 187818
13. Maharashtra 49 21675 1004 279025
14. Manipur 5 26600 NA NA
15. Meghalaya 2 NA NA NA
16. Nagaland 2 210 NA NA
17. Orissa 20 137022 38 148454
18. Punjab 33 17085 6 5391
19. Rajasthan 9 14027 85 100217

20. Sikkim 42 1101 2 35

21, Tamil Nadu 31 58868 20030 201132

22. Tripura 3 575 1 4833

23. Uttar Pradesh 125 12832 28 212470

24. West Bengal 54 291963 9 52564

25. Chandigarh (UT) - NA 1 170

26. Pondicherry 3 1533 2 1131

Total 2187 1450871 65254 2589266

Total Area of Natural and Manmade wetlands : 4040137 ha.
NA = Not Available
Souvre: Directory on wetlands of India’ (1990) by MOEF
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DR. K.S. ™
Lake in v

: Mr. Speaker, Sir, the Vembanad
3ng with the adjacent. wetland over the
eastermn pouthem sides of the State in Kuttanadu is
the rice lyowl: of Kerala and the largest wetiand system
in the whest coast of India. Five rivers originate from
wes givats and drain into this lake A good portion of
this svetiand has been converted into paddy fields which
resthedn water-logged for more than six months a year.
Every year, tonnes of insecticides, weedicides, fungicides
and chemical fertilisers each this wetland. Vembanad
Kayal is one of the most productive eco-systems in our
country.

MR. SPEAKER: You are giving information. Ask your
question. What is your question?

DR. K.S. MANOJ: Vembanad Lake has been
designated as Ramsar site in November, 2002. | would
like to know from the hon. Minister whether the
Government is going to take up any programme for the
conservation of Vembanad Lake which is declared as
Ramsar site in India.

SHRI NAMO NARAIN MEENA: There is a specific
question about the Vembanad Kol. This is a Ramsar
site. This is already in the tourism list of identified
wetlands on which conservation activities are going on.
We have received proposals from the Government and
money worth Rs. 50.20 lakh has been released for the
conservation of this site.

DR. K.S. MANQJ: Reclamation of lakes and wetlands
including paddy fields is a continuing affair in many parts
of the country. In Kerala alone the area of cultivable
paddy fields has come down to one-fourth of the area
that was there four years ago. Vembanad Lake has been
reduced to 37 per cent of its original area as a rasult of
land reclamation. Water carrying capacity of the system
has been reduced to 0.6 cubic. kilometres. from the original
volume of 2.4 cubic kilometres. All these point to an
impending ecological disaster. | would like to know from
the hon. Minister as to what measures- he has taken to
prevent this. And, would he bring forward some central
legislation to prevent further shrinkage' of cultivable paddy
fields and reclamation of lakes and other water bodies in
the country?

SHRI NAMO NARAIN MEENA: There is acute
pressure on the wetlands in the country and | agree with
the hon. Member on that. Qur strategy is two-fold in the
conservation and development of wetlands—one is
promotional and the second is regulatory.
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MR. SPEAKER: s anybody using a mobile phone
here? Will you please hand it over to the Marshail?

SHRI NAMO NARAIN MEENA: Some of the States
have come up with their own regulatory measures.
‘Wetlands’ are covered by various Acts of the State
Governments. For example, State Water Act, etc.
Encroachment is dealt with by another Act. But | would
look into this. As | have stated in my reply, this is a
problem.

SHRI J M. AARON RASHID: In the coastal areas of
Tamil Nadu, a iot of wetlands are there. Particularly, in
Vedaranyam, and other parts of Tamil Nadu. Will the
Central Government come up with a plan to utilise it for
agricultural purposes?

SHRI NAMO NARAIN MEENA: Wetlands for
agricultural purposes is a State subject. | do not know
as to how Agriculture Ministry comes in the picture.

MRA. SPEAKER: Yau mean to say that you will not
encourage it.

SHRI B. MAHTAB: In the answer, it is stated that
out of 71 wetlands located. Management Action Plans
have been approved for 35. My question is related to
Orissa where two wetlands have been identified. | am
told. that they have been approved. Onge is Bhitarkanika
and other is Chilika. | would like to state here that
Vansupa is also another sweet water wetland. Is Vansupa
going to be taken up in the near future?

SHRI NAMO NARAIN MEENA: When the proposal
comes from the State Government, we would consider
the same.

SHRI P. RAJENDRAN: Thank you for giving me an
opportunity. | am fortunate that two of the wetiands
identified, namely, Ashtamudi and Sasthamkotta, are in
my constituency. Sasthamkotta lake is known for its
uniqueness; purified potable drinking water is stored there.
Would the Govemmment initiate a plan to secure this
unique drinking water support as there are some
encroachments?

SHRI NAMO NARAIN MEENA: We have identified
71 wetlands for which we are extending assistance. If
this lake is included in the approved 35 wetlands, | would
say that we have already been given funds. If it is not
covered in the 71 wetlands, in that case, if State
Government sends the proposal, we would look into it.
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Production of Sugarcane

+
*305. KUNWAR MANVENDRA SINGH:
SHRIMATI KALPANA RAMESH NARHIRE:

Will the Minister of AGRICULTURE be pleased to
state:

{a) the production of sugarcane during 2005-06, State-
wise;

(b) whether the Govermmment proposes to formulate
any programme to provide more technical knowledge to

the tarmers in order to increase sugarcane production;
and

(c) if so, the details thereof?
[Translation]

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (c) A Statement is laid on the Table of the House.

Staterment

(a) State-wise production of sugarcane during 2005-
06 are given below.—

State/Union Territory Production (000 tonnes)*

1 2
Andhra Pradesh 17940
Assam 856
Bihar 4217
Chhattisgarh 24
Guijarat 13305
Haryana 6840
Himachal Pradesh 27
Jharkhand 142
Karnataka 15200
Kerala 85
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1 2
Madhya Pradesh 2622 T
Maharashtra 34690 \\
Orissa 2920 \
Punjab 5290
Rajasthan 308

Tamil Nadu 33299

Uttar Pradesh 121529
Uttaranchal 6134

West Bengal 1052

Others 396
All-india 266876

*Second Advance Estimates

(b) and (c) Yes, Sir. Government through its extension
services, institutions in the private and non-governmental
sector is endeavouring to improve the technical knowledge
of farmers and sugarcane growers. The Government of
India is already implementing a Centrally Sponsored
Scheme of Sustainable Development of Sugarcane Based
Cropping System (SUBACS) under Macro Management
in 21 States/Union Territories namely; Andhra Pradesh,
Assam, Bihar, Goa, Gujarat, Haryana, Karnataka, Kerala,
Madhya Pradesh, Maharashtra, Manipur, Mizoram,
Nagaland, Orissa, Punjab, Rajasthan, Tamil Nadu, Tripura,
Uttar Pradesh, West Bengal and Pondicherry. The scheme
includes demonstration of production technology, training
of farmers/extension workers, farm implements/machines,
heat treatment plants, production of planting material and
drip irrigation as its components.

In addition to this, the Ministry of Consumer Affairs,
Food & Public Distribution is providing soft loan to sugar
mills trom Sugar Development Fund (SDF) for the cane
development in mill areas. The activities covered are
production of planting material, setting up of tissue culture
and heat treatment plants, drip irrigation, switching over
to improved varieties, equipments for pest control, ratoon
management and computerization of cane management.

MR. SEPAKER: Shrimati Kalpana Ramesh Narhire—
not present.
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have seen MANVENDRA SINGH: Mr. Speaker, Sir, |
the hon'be reply to the question laid on the Table by

to il ) Minister. This is the reality and | would like
are fap hon'ble Minister that the sugarcane growers
Taisging trouble everyday. Shri Rahul Gandhi had also
MY this issue in the House on 22 March, 2005. The
n reason for deteriorating condition of sugarcane
rs is that they are not getting payment of their
produce. The State Governments time and again, are
ot obeying the orders of the Hon'ble Supreme Court.
Secondly, the means of irrigation are also inadequate.

Till date the farmers are depending on oid varieties
of the sugarcane resulting in very low production. At the
same time, the technical know-how of sugarcane is also
inadequate as has been stated by the hon’ble Minister in
his reply. Will the hon'ble Minister be pleased to state
whether the Government are likely to launch any
programme to enhance the production of sugarcane and
improve the financial condition of the farmers?

MR. SPEAKER: It has already been replied. Will be
same matter be repeated?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRiI SHARAD PAWAR): Sir three-four
questions have been raised here. So far as the issue of
making payment to farmers is concemed, it has to be
admitted that what the farmers are getting for sugarcane
this year, had not been paid to them for the last 20-25
years. This year the price of sugarcane has been
increased to Rs. 120, Rs. 130, Rs. 140 per quintal and
there is no complaint in this regard. Previously, the
complaint was that there were a number of such sugar
mills which procured sugarcane but did not make payment
of such sugar miils. Last year, a campaign was launched
in this connection. This problem occurs more, particularly,
in Uttar Pradesh. So the Government of Uttar Pradesh
paid attention to this problem and the Government of
Iindia also looked into it. As a result, we have been
successful in making payment to more than 90 percent
farmers. Hence, there are not many cases of outstanding
payment now. This is a fact that it had its impact. On
per hectare yield. | have also stated in my reply that for
more improvement, we are implementing a scheme in
20-21 States in the country.

[English] ‘

There is a Centrally Sponsored Scheme of
Sustainable Development of Sugarcane Based Cropping
System.

o Questions 22

[Trans/ation]

More importance has been given to the issue of
popularization of suitable varieties in the strategy made
through this Scheme because more attention has been
paid to the issue of carrying out work for change where
change in variety is required and more attention has been
paid to popularizing the new variety among the farmers.
With this, more attention has been paid to it.

[English]

the thrust for transfer of technologies through
demonstration and training of farmers and extension
workers, production of quality planting materials. Ratoon
Management is a serious issue. A number of farmers
are taking again and again Ratoon crop.

[Transiation)

In Ratoon crop, the productivity falls. In order to improve
it, awareness is brought among farmers through this
programme. With this, attention is paid towards

(English]
adoption of suitable time for planting and crop rotation.
[Translation]

In all of them through this programme and the
Government are also looking forward to meet the
requirement of sugar and ‘Gur’ in the country. Though it
is a fact that there was low pfoduction of sugarcane in
the country last year, yet according to this year's figures
of production, the situation has improved and it is likely
to improve further during next year.

KUNWAR MANVENDRA SINGH: Sir, | agree to the
reply of the hon'ble Minister. However, there are some
apprehensions also viz. the news item titled “Pairila keet
ka ganna kisano ke saamne sankat® that appeared in
‘Jansatta’ newspaper dated 25 May, 2000. Likewise, there
is a steep decline in production of sugarcane in Uttar
Pradesh and the sugar mills are facing a lot of difficulties
since the last harvest season. The sugarcane farmers
are tacing a crisis due to spread of ‘pairila’. It has been
reported in the newspaper that the Government are very
much anxious to know about the spread of ‘pairila’ in the
State which is termed as cancer of sugarcane. Besides,
no action is being taken by the State Government despite
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repeated pursuance by the w Government in this
regard. Yesterday, | was watching the statement by the
hon'ble Miinster on television. HfQ‘Ms talking about
making export of sugar. Today, the price of sugar has
touched Rs. 25 per kilogram. If you will export it, then
this price is likely to go up further. You should also take
care that the price of sugar does not increase in the
country. | would like to know what action is likely to be
taken by the Govemment to improve the condition of
farmers and -check the diseases of the sugarcane crop.

[English]

MR. SPEAKER: Sorry, these are not supplementaries.
Mr. Minister, only relevant answer should be given.

[Translation]

SHRI SHARAD PAWAR: So far as ‘Pairila’ is
concerned, this is a fact that Pairila had spread in Uttar
Pradesh and many other states in the country. In this
regard, spraying programme had also been taken up and
the State Governments were informed accordingly. A
number of States have paid attention to it. At the same
time, a disease named ‘Uliafir had caused damage at a
large scale in Maharashtra and Karnataka beit. A
campaign had been launched to bring it under control
and a favourable result is being noticed there. Actually,
‘Uliafir is causing huge damages. So far as export is
concerned, this is all right and the Govermment is
considering about it. Last year, there was a very low
production of sugar in the country. The total requirement
of the country is 180 to 185 lakh tonnes while only 125
lakh tonnes of sugar was produced in the country last
year.

[English]

that is why there was a gap. Of course, some buffer
stock was there. That is why the Government of India
has taken a cautious decision to allow raw sugar with a
condition that the fellow who is going to import raw sugar
will - re-export raw sugar within 24 months.

[Transiation)

Raw sugar was imported last year. As per the policy of
the Government, there is an obligation to re-export the
same. So the sugar exporters are sending their requests
to the Government seeking permission of fulfilis the
responsibility of export. So permission should be granted.
Therefore, the Government are considering about it.

...(Intermyplions)
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[English] .
MR. SPEAKER: Nothing would be recordt |

\

...(Imterruptions)*

[Transiation] N,

A

SHRI NIHAL CHAND: Mr. Speaker, Sir, the hon'ble
Minister has stated in his reply that the price of sugarcane
has been hiked to Rs. 140 per quintal, but in Punjab
and Rajasthan it has been increased to Rs. 114 and
Rs. 90 per quintal respectively.

MR. SPEAKER: The main issue is regarding
production and you are talking about prices.

SHRI NIHAL CHAND: | am telling him this because
hon'ble Minister has stated about it in his reply. In
Rajasthan, production of sugarcane this year has been
more than that of the previous year. | would like to know
from the hon'ble Minister whether the Government have
taken any decision to provide information about the new
technique of sugarcane production to the farmers there?

[Engtish]

SHRI SHARAD PAWAR: | could not understand his
question. | am sorry.

[Transiation]

MR. SPEAKER: On which subject do you want to
have information about?

SHRI NIHAL CHAND: | have asked about the
information regarding the new technique to be provided
to the tarmers for enhancing the production of sugarcane.

SHRI SHARAD PAWAR: Mr. Speaker, Sir, the
scheme | have mentioned earlier is being implemented
in 21 states in the country. Under this scheme, farmers
are given knowledge to use the new techniques to
increase production.

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, the
Hon'ble Minister has turnished state-wise detaiis in his
written reply. In Bihar, production of sugar has been stated
to be 4217 metric tonnes. There is much scope to
enhance production in Bihar. In his reply, he has stated

*Not recorded.
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as relie! meAL oy that the Govemment are allocating

fund's to the, sugw milis for their upgradation so as to

provide _price to sugarcane growers. This apart,

the honly winister has also laid emphasis on the
GPPM% of new techniques. There is fair chance of
°% sugar production in Bihar from the existing
P stluction of 4217 metric tonnes but the only barriers to
growth is the absence of suitable market. The few sugar
-sille there are also lying closed which has discouraged
the sugar cane farmers as they are unable to sell their
produce. There is ample scope of growing sugar cane in
larger areas of Bihar. | would like the Minister to apprise
us of the plans lying under consideration with the
Government to revive the closed sugar mills and open
new sugar mills so as to enable the local farmers to play
a conducive role in natural growth on the sugar production
front.

SHRI SHARAD PAWAR: It is a fact that once Bihar
was ahead of the rest of the states in terms of the
production of sugarcane and sugar. But a few years in
the recent past have witnessed a declining trend in the
cultivation of sugarcane because of the simple reason of
the local sugar mills lying closed. Currently, the
consumption of sugar is mostly required in the states of
West Bengal, Assam, North East, Orissa and Bihar while
it is mainly produced in the States of Gujarat,
Maharashtra, Karnataka, Andhra Pradesh and Uttar
Pradesh. The cost incurred in transportation of sugar to
Bihar is also exorbitant. This has necessitated the
emphasis to be laid on raising up the production of
sugarcane as well as establishing new sugar mills in
Bihar. | have the pleasure to inform you that the hon'ble
Minister of Railways has given me a list of the districts
with the potentialities to set up sugar mills with sustained-
support of the farmers and | have paid attention to it.
Last month my colleague Hon'ble Minister of States for
Food and Agriculture and | myself had extensive
deliberations with the State Govermnment. The potential
investors also accompanied us. They have evinced
interests in setting up new sugar mills in five districts. |
am sure this process will start there as in the current
situation, there is an urgency of setting up more and
more sugar mills in Bihar. Bihar is equipped with the
potential to fulfill the requirement of sugar in the rest of
the states. Besides, its convenient to undertake
transportation of sugar from Bihar to the sugar-deficit
states. The cost of transportation is likely to be reduced
substantially. That is why Bihar has been accorded priority.
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lo Questions 26

SHRI MOHAN SINGH: Mr. Speaker, Sir, the hon'ble
Minister has admitted in his reply that in the recent past
Maharashtra ranked first in the production of sugarcane
and Karnataka and Tamil nadu also gained leading status
in terms of yield per acre. The picture produced by the
Hon'ble Minister, Uttar Pradesh has topped the list leaving
behind even Maharashtra as its production has become
fourfold more. The simple reason behind such
development is that during the past regime the farmers
were offered fair and profitable price for their sugarcane.
Now the less, per hectare yield of sugarcane has
witnessed a declining trend. Acrage has increased but
per hectare production has gone down. This is for the
reason that minor farmers fail to use drip irrigation and
are severely faced with the problems of worms, insects
and ‘pairila’. Sir, | would like to know from the hon'ble
Minister whether the Government would take pains to set
up sugarcane- research centers at the locations where
production of sugarcane is on its decline for some reason
or the other to familiarize the farmers with the
methodology of enhancing per hectare sugarcane
production, its upkeep and productive varieties of seeds
on the patterns of Krishi Vighyan Kendras are being set
up across the country.

SHRI SHARAD PAWAR: Mr. Speaker, Sir, given the
studies undertaken during the last four to five years, it is
a fact that per hectare yield of sugarcane is witnessing
a declining trend. Yet the fact remains that India is a
country with maximum per acre yield of sugarcane.
Productivity-wise. We are at number one in the whole
world. At the same time is also a fact that in some
states and patrticularly in Uttar Pradesh and Bihar per-
acre yield has come down and corrective measures are
required to be undertaken in those regions. In the area
of sugarcane, there already exists a premier research
institute which has been working since past 100 years
and it is located in Coimbatore. Several new varieties
have been developed by the Coimbatore-based institute
over the past few years and has eamed popularity not
only inside the country but also outside. Given the
prevailing circumstances in Uttar Pradesh and Bihar, work
has set in pertaining to the varieties but there is scarcity
of water and water is not used in a proper way. Proper
dosage of fertilizers and the allied material is expressly
required.

Unless, these shortcomings are taken care of, per
acre yield will not increase. Simply widening the area
won't suffice. We are focusing on maximizing the
production in the limited areas with limited water. It has
caught our attention and we have already undertaken
this programme. ...//nterryptions)
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MR. SPEAKER: Please sit down. Have a little bit of
patience. You people are daily given the opportunity to
speak.

[English]

SHRI E. PONNUSWAMY: Thank you very much for
giving me the opportunity. Tamil Nadu is the third
sugarcane producing State only next to UP and
Maharashtra. It was in the second place but now it has
been relegated to the third place because of the attitude
of the mill owners. The sugarcane growers are still
suffering because of the attitude of the mill owners. The
sugarcane growers are still suffering because of
inadequate payment or not getting their dues paid on
time. In spite of many steps taken by the Government
the sugarcane growers are still suffering. | would like to
know from the Minister whether, to relieve the sugarcane
growers are still suffering. | would like to know from the
Minister whether, to relieve the sugarcane growers of
their problem, the Government would think of giving the
soft loan not through the mill owners but directly.

SHRI SHARAD PAWAR: Tamil Nadu is one of the
highest sugarcane producing States. it gives the highest
sugarcane yield per hectare. It is number one in the
country today in terms of production. There was a problem
last year because there was drought. For consecutively
two years there was problem and that is why the
production in Tamil Nadu was affected. The situation is
definitely changing. This year, the local State Government
has announced a new price formula which is more than
the Government of India. Local mills are paying that price.
So, | do not think there will be any problem about the
price.

[Translation/

SHRI BHANWAR SINGH DANGAWAS: Mr. Speaker,
Sir, the Krishi Vighyan Kendras (KVKs) are being set up
by the Department of agriculture in all the districts to
provide technical support. As matter of policy, irrespective
of the area of land or population covered in a district the
number of KVKs shall not be more than one in a district.
The point | wish to drive home is whether the Government
propose to set up Krishi Vighyan Kendras in those women
training institutions which have been set up on 75 bighas
of land by deploying a female scientist over there.

SHR! SHARAD PAWAR: In this regard, it has been
decided to set up a KVK in each district. As of now, the
work of setting up KVKs in all the districts of the country
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remains to be completed. There are dra .
districts. When Krishi Vigyan Kendras will 0 8t uP in
all the districts of the country. We will definit
thought to the issue of setting up some additi nal KVKs
in the districts of unusual size. No proposal of
more than one KVK in a district has been forwarc
the Government so far. Yo

[English]

MR. SPEAKER: Nothing will go on record.

...(Interryptions)”
Development of Agro Processing industries

*306. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the
Minister of FOOD PROCESSING INDUSTRIES be pleased
to state:

(a) whether the Government has reviewed the
ongoing schemes formulated for the development of agro-
processing industries;

(b) if so, the details thereof;

(c) whether the Government is considering to
formulate any new scheme for the above industries; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FOCD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): (a) to (d) A statement is laid on the
table of the House.

Statement

For promotion of food processing industries,
Government has implemented several Plan Schemes
Under these schemes financial assistance is provided for
technology upgradation/modernization/establishment of the
food processing units, creation of infrastructure, support
for R&D, human resource development besides other
promotional measures to encourage development of the
food processing industries. Review of the existing schemes
and formulation of a new scheme for promotion of agro
processing industries is an ongoing process. A proposal
to introduce a new plan scheme for mega food park

*Not recorded.
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(lnteg@t“ Féd Zone) was submitted to the Planning
Commis®iONgng the same is under examination in the
lignt of $Naqyice given by the Planning Commission.

SHi' ADHALRAO PATIL SHIVAJIRAO: Speaker, Sir,
toodprocessing sector plays an important role in
dmmon of agriculture activities, improving value

mn opportunities and create surplus for export of
agro food products. It would however, require policies
and plans for improvement of food processing
infrastructure including upgradation of technology and
investment. Though the Ministry has operated several
planned schemes, however, these schemes have not been
able to achieve expected targets and falled to show its
presence in global market.

In the absence of clear-cut national policy, this
industry has miserably failed to create sufficient job
opportunities. Further, the concerned Ministries are not
paying adequate attention towards the promotion of this
industry. Project proposals are not cleared timely. Funds
are not being released in time. Central Government's
share is very little, only 25 per cent of the project cost
is being provided by the Centre to establish a project.
Further, National Policy on FPIl is still pending for
finalisation.

Therefore, | would like to know from the hon. Minister
whether the Government is considering to invest maximum
amount in this sector by increasing its contribution for
establishing the projects and whether there are any
hurdles in finalising the National Policy on Food
Processing Industry, if not, by when the National Policy
will be announced.

SHRI SUBODH KANT SAHAY: In the last two years
we have announced several measures for improving this
industry.

Income tax holidays have been declared for these
projects. Moreover, in this Budget, almost negligible
percentage of excise and import duty has been
announced. The Government has recommended for zero
psr cent VAT on perishable items and it should not
exceed beyond four per cent VAT on non-perishable items.

So far as this scheme is concemed, | would say
that during the Ninth Plan it was a 50 per cent grant
scheme but during the Tenth Plan it has become a 25
per cent grant scheme. We have already taken up several
issues with the Planning Commission in this regard. In
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order to finalise the policy on this, a Committee of Group
of Ministers headed by the hon. Minister of Agriculture is
already discussing it and | hope that within a month we
would be able to come out with a policy. We are
proposing to come out with revised schemes and other
things in that.

So far as the issue of the Budget allocation for this
Ministry is concerned, | would submit that whatever
Budgetary allocations have been made we are trying to
balance it amongst all sectors and are trying to work out
a plan of decentralising this process of disbursement of
grants so that it does not remain centralised.

SHRI ADHALRAO PATIL SHIVAJIRAO: During the
last three years around 2700 projects were submitted by
various States for approval and financial assistance. Out
of which only 579 proposals have so far been approved.
Remaining proposals are either lying pending for
consideration or have been rejected.

As far as the State of Maharashtra is concemed,
about 411 projects were submitted, out of which only 89~
projects have been approved. Furthermore, the ambitious
scheme of Government of setting up of Food Parks is
lagging behind schedule. Till date, only 20 Food Parks
have become operational in the entire country.

So, | would like to know from the hon. Minister as
to how he would propose to achieve the targeted growth
of 7.3 per cent in the Food Processing Sector by the
end of the Tenth Plan given such slow process of
approving the projects and setting up of Food Parks.

MR. SPEAKER: Would the Government be able to
reach the targets? That is his question.

SHRI SUBODH KANTH SAHAY: | think, the policy
of the Government will help the investors to invest in this
sector. We have succeeded in creating a vibration in this
sector and not only a lot of relaxation has been provided
in the tax regime but it has also been simplified. This
has now become a priority sector for the Government.
There is a kitty of a thousand crore by way of re-finance
with NABARD and this will help achieving our target.

Apart from this we are trying to go from the district
level to the branding of the multi-national level. Cent
percent FDI has been allowed in this sector. A lot of big
players are coming to invest in this sector. There is likely
to be a major business activity in the food processing
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industry. Unfortunately, this sector did not have the focus
of the earlier Governments. But under the UPA
Govemment this is a priority sector and we would achieve
our targets. We have worked out a Vision Document for
ten years, we are working towards it and we would
achieve our targets.

[Translation]

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir, |
would like to know from the hon'ble Minister whether the
Government propose to set up Guava Research Centre
at Allahabad in Uttar Pradesh; famous for its guavas,
under the current plan charted out for the upgradation of

Agriculture processing industries in order that the yield of -

guava may rise.

SHRI SUBODH KANT SAHAY: Mr. Speaker, Sir, as
per the figures available with us, wherever there is
availability of resources linked with fruits, vegetables or
agro-business, we make endeavours to ensure that new
entreprensurs come forward and with the contribution of
the Central Government the scheme may be sanctioned
by motivating them. Insofar as the issue of the setting
up a Guava Research Centre is concerned, it does not
directly fall within my purview. This fall within the
jurisidiction of Ministry of Agriculture.

[English]

SHRI NAKUL DAS RAI: Passion fruits are evidently
produced in abundance in the hills of the North-Eastern
region. But due to lack of processing units, these fruits
are fed to animals. Australia has taken the maximum
advantage of this fruits and have produced juice, pulp
and squash. We could have produced better quality of
finished goods out of these fruits because we have a
better quality of these fruits. Food processing is one of
the thrust areas of the Government for the current year.

Sir, | would like to know, through you, from the hon.
Minister as to what steps have been taken by the
Department of Food Processing to develop food
processing industries in the State of Sikkim and aiso
whether any assistance for putting up a plant for food
processing is in the pipeline or not. If so, the details
thereof, if not, why not?

SHRI SUBODH KANT SAHAY: Sir, this is a fact that
there is an abundance of pagsion fruits in the North-
Eastem region. The North-Eastern region as a whole has
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been our focus. In last November we ha Visited the
region and had a discussion with the Gover'ent there.
Again, we propose to visit the State along witithe hon.
Minister of Agriculture on the 27th to focus®n the
development of this region.

We have a Horticulture Mission. This is called a M
Mission. The Government proposes give 50 per cent of
funds up a maximum of Rs. 4 crore for setting up of
new industries. Therefore, | would again say that we are
looking towards re-casting our schemes which are already
under consideration.

Insofar as the State of Sikkim is concerned, if there
are any schemes that would come to us, we would
consider them on priority basis.

MR. SPEAKER: In spite of best efforts we could not
take up more than five questions. | want your co-
operation.

Another good news is that England has been all out
for 181.

WRITTEN ANSWERS TO QUESTIONS
[Transiation]
Fertility of Drought hit Areas

*307. SHRI HARISINH CHAVDA:
SHRIMATI SANGEETA KUMARI SINGH DEO:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the fertility of the drought hit areas gets
diminished;

(b) if so, the efforts made by the Govemment to
improve the fertility of such areas during the last two
years, and

(c) the progress made in this regard?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) In general,
occurrence of drought does not have significant effact on
diminishing the soil fertility in short run. However, higher



<Y
frequency Jdnuqu can have adverse effect on soil
tertiiy. by/ gy of (i) reduced bio-mass production, (i)
ition of organic matter, (iii) poor bio-activity
here, and (iv) deterioration of soil structure
and r holding capacity etc.

./" (b) and (c) The Central Research Institute for Dryland
Agriculture (CRIDA), Hyderabad and its net work of 25
All India Coordinated Research Project on Dry land
Agricutture (AICRPDA) centres provide technical support
to the State Governments by way of training and exposure
visits on managing soil fertility during drought through
various technologies in different agro-ecological region.

The Research Project has found the following
techniques for improving fertility of such areas
(i) incorporation of biomass and application of green leaf
manures or organic manures, (ii) integrated use of organic
manures, bio-fertilizers and chemical fertilizers based on
soil testing, (iii) land coverage with litter/muich and ley
farming, (iv) promotion agro forestry system and plantation
of perennial biomass yieldings trees on bunds and
incorporating in the soil, (v) raising of drought tolerant
cover crops off season and its incorporation in the soil
and (vi) controlling of wind erosion through sheiter beit
plantation to minimize the drought induced soil
degradation.

[Enghsh]

Technology Mission for integrated Development of
Horticuiture

*308. SHRI KINJARAPU YERRANNAIDU: Will the
Minister of AGRICULTURE be pleased to state:

(a) the details of the Centrally-sponsored scheme of
Technology Mission for Integrated Development of
Horticulture in the North-Eastem States and other hilly
regions of the country, and

(b) the funds alocated for the purpose during the
last three years and the current year?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b)
Ministry of Agriculture has been implementing a Centrally
Sponsored Scheme ‘“Technology Mission for Integrated
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Development of Horticulture in North Eastern States
including Sikkim® since 2001-02 in all the eight North
Eastern States namely Arunachal Pradesh, Assam,
Manipur, Meghalaya, Mizoram, Nagaland, Tripura and
Sikkim. During the X Plan, the scheme has besen extended
for implementation in other three hill states, of Jammu
and Kashmir, Himachal Pradesh and Uttaranchal. The
outlay of X Plan for implementation of above scheme is
Rs. 845.00 crores of which Rs. 585.00 crores is for North
Eastemn States including Sikkim, Rs. 100.00 crores is for
Jammu and Kashmir and Rs. 80.00 crores each for
Himachal Pradesh and Uttaranchal.

The scheme is being implemented within a Mission
mode approach, with its four mini Missions to address
the issues related to development of horticulture in these
eleven States. Mini Mission-I, which relates to research
is being coordinated and implemented by Indian Council
of Agricultural Research (ICAR); Mini Mission-ll which
relates to production and productivity improvement is being
coordinated by Department of Agriculture & Cooperation
and implemented by concerned State Department of
Horticulture/Agriculture; Mini Mission-Ill which relates to
Post Harvest Management and Marketing is being
coordinated by Department of Agriculture & Cooperation
and implemented by Directorate of Marketing and
Inspection and National Horticulture Board and Mini
Mission-IV which relates to processing is being coordinated
and implemented by Ministry of Food Processing
Industries. Details of allocation and release of funds for
implementation of the mission during the last 3 years
and current year are given in the Statement enclosed.

Statement

Allocation and release of funds for implementation of
the mission dunng the last 3 years and current year

(Rs in Crores)

Year Allocation Release
2002-03 120.00 91.00
2003-04 134.23 118.39
2004-05 200.00 176.12
2005-06 185.00 155.58
(til date)
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[Translation]
Model Hospitals for Labourers

*309. SHRI BRAJESH PATHAK: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the Government proposed to set up
model hospitals for providing medical facilities of a high
standard to the labourers in the country;

(b) it so, the details thereof, and

(c) if not, the steps taken/proposed to be taken to
improve medical facilities to the labourers?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI K. CHANDRASEKHAR RAO): (a) to (c) The ESI
Corporation in its meeting held on 16.02.2001 decided to
take over one of the existing Hospitals in each State
from the State Governments to develop these as Model
Hospitals. The ESI Corporation has so far taken over
12 hospitals from the State Governments for developing
them as Model Hospitals as per details given in the
enclosed Statement. Apart from these, the ESI Corporation
is also developing ESI Hospitals at KK Nagar (Chennai),
Joka (West Bengal), Nagda (Madhya Pradesh) and
Chincwad (Pune) as Model Hospitals. These Hospitals
are aiready being run by the ESI Corporation as
Occupational Diseases Centres.

Statement

List of Mode/ Hospitals taken over by the ES/
Corporation from the State Govemments

Sl.No. State Hospitals

1 2 3

1. Andhra Pradesh Nacharam, Hyderabad 200

beds
2. Assam Beltola 50 beds
3. Jharkhand Ranchi 50 beds

4, Karnataka Rajajinagar 500 beds
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5. Kerala Asarmam, Kollam 2 beds
6.  Orissa Rourkela 50 beds
7. Punjab Ludhiana 100 beds
8. Rajasthan Jaipur 236 beds

9. Uttar Pradesh Sahibabad 100 beds

10.  Bihar Phulwari Sharif 50 beds
11.  Gujarat Bapu Nagar-800 beds

12. Jammu and Kashmir Jammu-50 beds

import of Steel

*310. SHRI SANJAY DHOTRE:
SHRI MAHENDRA PRASAD NISHAD:

Will the Minister of STEEL be pleased to state:
(a) whether steel is being imported into the country;

(b) if so, the year-wise and country-wise details of
stee! imported alongwith its quantity and rate during the
last three years and the current year;

(c) whether foreign and private sector investment is
invited to increase the production of steel in the country;
and

(d) if so, the details thereof?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) and (b) The country-wise detalils of steel
imported by india during the last three years and the
current year along with the quantity and value of imports
is given in the statement enclosed.

(c) In terms of the industrial policy is vogue, no pricr
permission is required for setting up steel plants barring
certain locational restrictions. Entrepreneurs are free to
set up these plants based on their commercial judgement.
100% foreign direct investment is permitted in this sector
under the automatic route.

)

(d) Does not arise in view of (c) above.

@
oyl
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/ Stetement

Country-wise import of Carbon Steel (including seconds/defective) through major Indian ports
auning 2002-03, 2003-04, 2004-05 and 2005-06

(including seconds/defectives) (quantity in '000' tonnes & value: Rs. Crores)

2002-03 2003-04 2004-05 2005-06 (Prov.)
(Apri—January, 2006)
Country Quantity Value Quantity Value Quantity Value Quantity Value
1 2 3 4 5 ] 7 8 ]
Argentina 1.05 1.61 0.00 0.00 — - 0.59 1.51
Australia 19.15 44.79 36.88 95.62 207 46.71 8.30 25.66
Austria 9.37 12.98 0.34 1.44 33 13.62 0.67 7.48
Bangladesh - — - - - — 0.24 0.50
Baharin - — —_ —_ 0.6 - 0.76 1.16
Belguim 28.56 43.07 59.86 106.83 249 54.59 48.99 127.22
Brazil 4.74 9.31 9.32 24.06 35 11.08 8.01 31.13
Canada 22.93 26.86 28.95 35.29 19.8 27.73 38.48 77.07
China 3.17 3.15 30.98 69.65 55.8 115.63 133.64 296.63
cis 371.59 484.42 384.05 596.96 4167 1139.88 1118.15 2613.34
Czech - 0.00 - 0.10 — - - —_
Denmark 6.20 4.31 0.34 2.60 27 4.99 8.93 14.56
Egypt - — — - 27.6 - 126.78 280.66
E.C. 0.00 0.00 0.00 0.00 - - - -
Finland 0.10 0.32 0.09 0.27 0.1 0.31 0.37 1.13
France 29.91 62.17 17.67 32.81 20.6 97.79 16.97 108.22
Germany 128.35 194.82 108.80 206.16 100.2 310.50 138.51 420.52
Ghana — - — - - - 1.38 1.79
Holland 0.00 0.00 0.00 0.00 0.00 4,38 47.43 129.52
Indonesia - — - - 28.7 26.13 65.60 133.64
Iran 0.00 0.00 0.00 0.00 9.5 24.92 139.01 281.03
Itiay 16.68 29.36 8.22 13.31 240 84.63 23.96 69.52

Japan 173.29 462.16 119.34 352.50 1129 395.61 167.37 425.56
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1 2 3 ‘ 5 8 7 s\ °
Jordan —_ - - —_ 124 — 0.86

Korea 129.61 244.33 127.36 283.29 228.4 704.11 318.91

Kuwait 1.40 0.59 2.76 3.12 41 5.39 8.92

Lebanon — - - - 35 - 0.62 0.68
Macedonia — —_ - -— 14 —_— 0.00 0.00
Malaysia 5.44 7.14 8.02 9.38 14.9 32.64 16.31 41.49
Romania 51.13 61.18 58.29 86.53 622 165.59 111.99 281.41
Singapore 26.30 32.34 20.81 27.48 221 36.35 18.28 31.73
Solvenia 1.00 1.34 0.25 0.14 0.0 0.00 0.59 2.57
South Africa 20.47 22,58 8.59 13.98 6.4 13.69 113.80 199.41
Spain 10.71 18.48 1.83 3.08 1.7 7.44 1.51 6.67
Sri Lanka 1.98 2.41 2.61 454 3.0 5.51 0.68 0.86
Sweden 6.07 9.18 8.65 9.18 54 17.63 8.66 28.31
Switzertand 6.27 6.25 1.07 1.99 249.2 9.02 3.19 11.58
Taiwan - - — - - - 8.22 35.23
Thailand — - - — - -— 56.91 150.39
Turkey -_ — -_ -_ 446 79.49 61.15 125.86
U.AE. 236.05 407.05 95.05 137.01 2375 509.83 29.39 61.41
U.K. 70.01 86.32 151.83 278.54 544 147.07 58.37 143.60
U.S.A. 54.68 109.04 35.24 73.65 47.2 93.33 103.12 299.02
Venezuela - - - - — - —_ —_
Others 170.10 218.05 283.54 6860.52 5§38.2 1419.12 506.29 515.95
Total 1606.2 2606.41 1609.82 3130.04 2408.379 5604.70 3509.91 7730.10

(Source: Joint Piant Committee)

[English]

More Halimarking Centres

*311. SHRI IQBAL AHMED SARADG!:
SHRI KULDEEP BISHNOL:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government proposes to mak
Halimarking mandatory for all gold jewellery;

(b) it so, whether the Government proposes to se
up more accredited centres of Bureau of Indian Standard
for Halimarking in the country;

(c) if so, the details thereof indicating the cities wher
such centres are proposed to be set up; and
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THE. ER OF AGRICULTURE AND MINISTER
OF COINSUMER AFFAIRS, FOOD AND PUBLIC
i N (SHRI SHARAD PAWAR): (a) Yes, Sir.

V4 {b) to (d) Hallmarking and Assaying Centres are
““ expected to come up on account of increasing demand
from consumers for Halimarked goid jeweliery. In order
to ensure adequacy of assaying infrastructure particularly
in uncovered areas prior to Halimarking being made
mandatory, a scheme for setting up of Gold Halimarking/
Assaying Centres in India has béeen launched for
implementation during 2005-07. Under this scheme, one
time financial incentive of 15% of the cost of plant and
equipment, subject to a ceiling of Rs. 15 lakh will be
provided to selected entrepreneurs. The list of districts
selected under the scheme is given in the enclosed
Statement.

Statornent

List of Districts Selected under the Piot Project on
Gold Hakmarking

1. Jammu (Jammu and Kashmir)

2. Shimla (Himachal Pradesh)

3. Ludhiana (Punjab)
4, Chandigarh (Union Territory of Chandigarh)
5. Panipat (Haryana)

6. Gurgaon (Haryana)
7. Meerut (Uttar Pradesh)
8. Lucknow (Uttar Pradesh)
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17.  Siliguri (West Bengal)

18.  Ranchi (Jharkhand)

19.  Gangtok (Siiddm)

20. Aizwal (Mizoram)

21.  Agartala (Tripura)

22 Guwahati (Assam)

23. Bhubaneshwar (Orissa)

24.  Reipur (Chhattisgarh)

26. Vadodara (Gujarat)

26. Pune (Maharashtra)

27.  Jaigaon (Maharashira)

28. Visakhapatnam (Andhra Pradesh)
29. Vijayawada (Andhra Pradesh)
30. Hubli (Kamnataka)

31.  Mangalore (Kamataka)

32.  Panaji (Goa)

33. Madurai (Tamil Nadu)

34. Tiruchirapalli (Tamil Nadu)

35.  Pondicherry (Union Territory of Pondicherry)

Reforms in Food Prooessing Sector

*312. SHRI JASHUBHAI DHANABHAI BARAD:

SHRI RAGHURAJ SINGH SHAKYA:

Will the Minister of FOOD PROCESSING

9. Noida (Uttar Pradesh)

10. Dehradun (Uttaranchal)

11. Jaipur (Rajasthan)

12.  Jodhpur (Rajasthan)

13. Bhopal (Madhya Pradesh)

14. Indore (Madhya Pradesh)
_ 15, Patna (Bihar)

16. Burdwan (West Bengal)

INDUSTRIES be pleased to state:

(a) whether the Government proposes to initiate
reforms in the food processing sector in various. States;

(b) if so, the details thereof, and

(c) the measures being taken to create competition
in this sector and to bring improvement in the quality of
the products?

THE MINISTER OF STATE IN THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH
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KANT SAHAY): (a) to (c) Introduction of reforms in food
processing sector is an ongoing process. Several fiscal
reforms have been introduced by Government from time
to time for promotion of food processing industries. Fruit
& vegetable processing units are aiready exempted from
payment of excise duty. In the year 2004-05 the
Government has allowed under Income Tax Act, a
deduction of 100% of profit for five years and 25% of
profits for the next five years in case of new agro
processing industries set up to process, preserve and
package fruits and vegetables. in the Union Budget of
2006-07, Government has also implemented Plan
Schemes to provide financial assistance for technology
upgradation/modernization/establishment of the food
processing units, creation of infrastructure, support for
Research & Development, Human Resource Development
besides other promotional measures to enable the food
processing industries to improve their quality and become
competitive in the market. In order to rationalize/reform
food laws so as to ensure better food quality/safety, the
Government has since introduced the Food Safety &
Standards Bill, 2005 in the Lok Sabha on 25.08.2005.

Protection of Birds

*313. SHRI K.S. RAO: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) the number of details of birds noticed in different
wetland sanctuaries every year because of poliution in
the water during the last three years;

(b) the steps taken to save the rare species of birds
in this regard;

(c) whether the Government proposes to formulate
new guidelines to preserve the eco-balance for protecting
the birds; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
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MEENA): (a) No reports have been rocdv\od regarding
deaths of birds in wetland sanctuaries due fio pollution.
Stray cases of natural mortality or incidental
do take place for which no information is

mortalities of wild birds were reported, which are pi
at the enclosed statement. ”-'«\,h

(b) The steps taken to save rare species of birds
include the following:

(i) Species of birds are listed in different Schedules
of the Wildlife (Protection) Act, 1972 ensuring
high degree of protection.

(i) Financial and technical assistance is provided
under Centrally Sponsored Schemes for
development of important Bird Sanctuaries and
wetlands of the country.

(iii) 71 wetlands covering 22 States have been
identified under National Wetland Conservation
Programme for carrying out conservation
activities.

(iv) Specialised agencies viz. Bombay Natural History
Society (BNHS) and Slaim Ali Centre for
Omithology and Natural History (SACON) are
being associated in the task of avifaunal
research, conservation and monitoring.

(v) India is a signatory to many International
Conventions dealing with conservation and
regulating international trade in wildlite and
wildlife articles, thus affording higher degree of
conservation to wildlife, including birds.

(vi) All States/UTs carry out continuous servillance
of wetland sanctuaries for conservation of both
resident and migratory birds.

(¢) No new guidelines are proposed to preserve the
eco-balance.

(d) Does not arise.

Statement

Name of the Wetland/State

Number of birds

Reported Cause of Death

Okhla Wildlife Sanctuary, Uttar Pradesh 53
Chilka Lake, Qrissa . 1709

Poisoned baits used for fishing

Death of migratory birds due to Pasteurellosis due to
Pasteurella haemolytica
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ties for Seed Production (ili) Assistance for boosting seed production in

private sector.

*314. 48HRI TAPIR GAO: Will the Minister of

A URE be pleased to state: (iv) Establishment and Maintenance of Seed Bank.
Y4
}6/&:9 steps being taken by the Government to (v) Quality Control Arrangements on Seed.
,:?ﬂgthon fnfrastmctural facilities for seed production in (vi) Transport subsidy on movement of seeds to
_#Mfe country; North East and other hilly aress.
(b) the special facilities provided for strengthening (vii) Assistance for Seed export.

seed production in the North-Eastern Region; and
(viii) Use of Bio-technology in Crops production.

(c) the results achieved therefrom?
(ix) Promotion of use of hybrid seed of rice.

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC (x) Human Resources Development.
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Govemment
has introduced a scheme on “Development and
Strengthening of Infrastructure Facilities for Production and
Distribution of Quality Seed”. The components of the
scheme are:—

Further, assistance for seed production and
distribution is also provided under (i) integrated Scheme
on Oil Seeds, Pulses, Oil paim and Maize (ISOPOM) (i)
Macro Management of Agriculture (iil) Technology Mission
on Cotton.

(i) Seed Village Scheme.
(b) and (c) Assistance has been provided to North

(ii) Assistance for Creation of Infrastructure Facilities. Eastern Region as under:

Scheme State Amount in Lakhs
Macro Management of Agriculture (For Manipur 62.49
Strengthening States Seed Farms) Nagaland 56.20

Tripura 256.40
Arunachal Pradesh 8.20
Assam 6.50
Establishment and Maintenance and Seed Bank
Seed godown Assam Seed Corporation 50.00
Data Bank Information System -do- 10.50
Revolving Fund procurement of Seed -do- 72.00
Strengthening of State Seed Testing Laboratories Sikkim 15.00
Meghalaya 15.00
[Translation] (a) the production and consumption of wheat in the
Price of Wheat country during the last year and the current year;

*315. SHRI PRABHUNATH SINGH: Will the Minister (b) the price of wheat in the country as on date;

of CONSUMER AFFAIRS, FOOD AND PUBLIC (c) the ditference between the retail price and
DISTRIBUTION be pleased to state: Minimum Support Price as on date;
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(d) whether there is any proposal to check unilimited
storage and hoarding of wheat to control its prices; and

(e) if so, the steps taken in thie regard so far?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) The
production of wheat in the country during the years 2003-
04 (2004-05 marketing season) and 2004-05 (2005-06
marketing season) was 72.1 and 72.0 million tonnes
respectively. As per the methodology adopted by the
Commission on Agriculture Costs and Prices (CACP) and
based on available NSS data, the estimated, househoid
consumption of wheat during the years 2004-05 and 2006-
06 is 64.46 and 64.27 million tonnes respectively.

(b) The retail prices of wheat in the country range
from Rs. 8 per kg. to Rs. 16 per kg.

(c) The difference between the Minimum Support
Price of wheat and the retail selling price in the major
wheat growing States is Rs. 1.50 per kg. to Rs. 4.00 per
kg.

(d) and (e) To facilities free trade and movement of
foodgrains, enable the farmer to get better prices for his
produce and ensure availability of foodgrains in deficit
areas, the Government of India has issued a Notification
on 15.2.2002, inter alia, removing stock limits for
foodgrains. There is no proposal betore the Government
for re-introduction of stock limits for foodgrains.

[English]
Sea Food Processing industry

*316. SHRI RAYAPAT!I SAMBASIVA RAO: Will the
Minister of FOOD PROCESSING INDUSTRIES be pleased
to state:

(a) whether the Indian Sea Food Processing Industry
has been working much below its capacity owing to
shortage of raw materials;

(b) it so, the details thereof;

(c) the steps the Govemment proposes to take to
help the Sea Food Processing Industry to improve its
position; ’
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(d) whether the industry needs to have Ik Conservation
policy to revive the coastal resources; and

(e) if so, other staps the Government taken so
far to save the industry and aiso improve its profitability?

THE MINISTER OF STATE IN THE MlNlS‘Fng&\
FOOD PROCESSING INDUSTRIES (SHRI SUBO
KANT SAMAY): (a) to (e) The Sea Food Processing
industry in the country is operating at a capacity utilization
of about 20 per cent primarily due to shortage of raw
material.

Government have taken various measures for
improving the current status of sea food industry, which
include /nfer-aka the following:—

(i) Increase of production by promoting aquaculture
of fresh water and brackish water through Fish

Farmers Development Agencies which includes
development of new farms, renovation of existing
farms, farming inputs etc.

(i) Development of deep sea fishing for harvesting
under exploited resources such as Tuna,

Cephalopodes and Pelagie finfish.

() Promotional activities and financial schemes for
the farmers for sustainable shrimp/scampi culture
in india.

(iv) Development of infrastructure for setting up of
fishing harbours and fish landing centres.

(v) Assistance for motorization of traditional crafts
and conversion of trawlers into long liners.

(vi) Promuigation of comprehensive marine fishing
policy addressing conservation and management
issues.

(vii) Enactment of Coastal Aquaculture Authority Act
for ensuring sustainable development of coastal
aguaculture.

[Transiation]
Revival of Krishi Vigyan Kendras

*317. SHR!I SHISHUPAL PATLE:
SHRI ASHOK KUMAR RAWAT:

Will the Minister of AGRICULTURE be pieased to
state:
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(a) whether she Government has conducted any
review of the golseme meant for. the revival of Krishi
Vigyan Kendrss in the States during the year 2005-06;

(b) # 8o, the total number of such Kendras which
are ‘Qw partially functional or non-functionat;

(c) the number of such Kendras sanctioned during
2006-08 and the number of such Kendras that have been
sst up so far,

(d) the amount of expenditure incurred under the
said scheme duning 2006-06 by the Union Government;

(e) whether any complaints regarding the poor
functioning of such Kendras in the States have been
received during the year, and

() if so, the remedial steps taken in this regard?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) In
2005 the Govemmment have constituted a Committee for
conducting independent evaluation and impact analysis
of the Krishi Vigyan Kendras (KVK).

(c) During 2005-06, 52 KVKs have been sanctioned
and the number of such Kendras set up so far is 503.

(d) During 2005-06, an amount of Rs. 248.38 crore
has been provided for the Scheme.

(e) and (f) During the year, two references were
receivad trom two States. While one KVK has been
withdrawn, a committee has been constituted for the other.

[English]
Status .of Development Activities

*318. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Government has reviswed the status
of development activities in rural areas to work out
appropriate strategies for accelerating growth in agriculture
and related non-crop sector through comprehensive policy/
measures/package;

(b) if so, the details in this regard; and
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(c) the detsils of the new agricultural initiatives for
thrust areas, particularly for non-green/dry land farming?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (c) The
Mid Term Appraisal of the Tenth Plan (2002-07) had
provided a comprehensive review of the development
activities in rural areas pertaining to agriculture and related
sectors, and emphasized the need for reversing the
declaration in the agriculture sector. it has laid thrust on
rejuvenating the support systems in extension, credit and
delivery systems of inputs, improvement of irrigation, shift
of land from cereais to non-cereads coupled with increased
productivity in cereals, and shift to horticultural crops
supported by adequate marketing infrastructure.

Initiatives have aiready been teken such as launch
of National Horticulture Mission, undertaking activities with
a mission approach for enhancing productivity and quality
of cotton, oilseeds, pulses, and coarse grains. The other
vital areas where policy initiatives have been taken include
credit, irrigation facilities, crop diversification, marketing
infrastructure and reforms and extension services.

[Translation]

Major irrigation Projects

*319. PROF. MAHADEORAO SHIWANKAR: Will the
Minister of WATER RESOURCES be pileased to state:

(a) whether the cost of some major irrigation projects
to be completed in the Temnth Five Year Plan has
esceiated due to delay in getting environmental clearance;

(b) i so, the details of revised cost of these projects,
State-wise; and

(c) the number of projects likely to be compieted by
the end of the Tenth Five Year Plan?

THE MINISTER OF WATER RESOURCES (PROF.
SAIFUDDIN SOZ): (a) to (c) The State Governments have
informed about the programme for compietion of 95 major
ongoing irrigation projects during the Tenth Five Year
Plan. So far, 15 major irrigation projects have been
reported as completed by the respective State
Govemments. Out of the remaining 80 major projects
identified for completion during the Tenth Five Year Plan,
53 projects are duly cleared from environmental
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consideration and have also been accorded investment
clearance by the Planning Commission. The remaining
27 projects have not been accorded investment clearance
by the Planning Commission. State Govemments have
not submitted any proposal for revised estimate in respect
of any of the projects targeted for completion during Tenth
Five Year Plan.

[English)
Setting up of Corpus Fund

'320. SHRI P. RAJENDRAN: Will the Minister of
AGRICULTURE be pleased to state.

(a) whether the Government has directed the National
Co-operative Union of India to set up a Corpus fund to
meet the financial requirements of the National Council
for Co-operative Training (NCCT) out of the income on
its investment;

(b) if so, the details thereof;

(c) whether the Government has decided to entrust
the entire role of co-operative education in the country to
the National Co-operative Union; and

(d) it so, the details thereof and the reasons therefor?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWARY): (a) and (b)
The Government has decided to set up a Corpus Fund
of Rs. 200 crore to be contributed on 50:50 basis by the
Central Government and National Cooperative Union of
India. The National Cooperative Union of India shall
maintain this fund in a separate account and all income
by way of interest or otherwise accruing from contribution
shall be credited to this fund. The interest accrued on
Corpus Fund shall be utilized for the purposes connected
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with the cooperative education and u.]hlng and human
resource development for cooperatives.

(c) and (d) No such decision has been taken by the
Government. Presently, the Central Sector ‘Scheme of
Cooperative Education and training is being implemented
through National Cooperative Union of India.

[Trans/ation]
Production of Steel

*321. SHRI KAILASH NATH SINGH YADAV: Wil the
Minister of STEEL be pleased to state:

(a) whether the production of steel and the business
of steel products is getting affected due to rising prices
of iron-ore;

(b) it so, the percentage of increase in the prices of
steel products recorded during the last three years and
the current year; and

(c) the remedial steps taken by the Government in
this regard?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) No, Sir. At present, the production of steel
and the business of steel products are not affected due
to rising prices of iron ore. in fact, the total finished
(carbon) steel production has gone up by 5.9% during
April 2005—January 2006 compared to the corresponding
period last year.

(b) Percentage variation of February 2006 prices over
the quarter-end prices in 2003, 2004 and 2005 in Mumbai
is given in the Statement enclosed.

(c) Does not arise in view of (a) and (b) above.

Statement
Percentage Varation of February 2006 prices over the Quarterly Prices of 2003, 2004 and 2005 in Mumbai

Piglon ~ TMT  Wire Rods Rounds Plastes HR Cols CR Cois CP Sheets  Penci
Mumbai MG IV  10mm 16mm  12mm  25mm  063mm  0.63mm  IngoUBilets
100mm
1 2 3 5 6 7 8 9 10
Feb. 2006 VS Jan. 2006 488% -3.00% -0.88%  -2.08% -297% -288%  000%  0.00%  6.22%
Feb. 2006 VS Dec. 2005 -7.14% -3.96% -4.04% -8.77% -3.81% -71.81% -5.56% 4.24%
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1 2 3 4 5 6 7 8 9 10
Feb. 2006 VS Sept. 2005 -10.86% -13.39% -1547% -1248% -1250%  -6.48% -11.94% -811%  -553%
Feb. 2006 VS June 2005 -1475% -1917% -19.42% -16.67% -19.67% -17.21% -1449% -12.82%  -6.43%
Feb. 2006 VS Mar. 2005 -20.81% -17.09% -1579% -16.67% -28.26% -27.34% -21.33% -11.69% -18.46%
Feb. 2006 VS Dec. 2004 -17.02% -14.16% -1483% -15.18% -21.60% -20.16% -1499%  -8.11% -12.67%
Feb. 2006 VS Sept. 2004 -13.33% -11.82% -14.18% -12.04% -22.47% -19.84% -14.49%  -556%  -6.87%
Feb. 2006 VS June 2004 -15.68%  -1.02% -17.04%  -3.06% -1833% -17.21% -1324%  -5.56% 3.42%
Feb. 2006 VS March 2004 -22.00%  -434%  -667%  -5.00% -23.44% -2255% -15.11% -11.69% 5.08%
Feb. 2006 VS Dec. 2003 -1.14% 9.98%  10.34%  10.47%  -4.85% 0.66% 2.61% 9.68%  14.24%
Feb. 2006 VS Sept. 2003 14.71%  25.65% 8.74%  20.56% 4.93% 7.45% 6.31% 1525%  16.27%
Feb. 2006 VS June 2003 3448%  3472% 24.44% 38.08% 2250% 1222% 13.46%  13.33%  35.52%

R N

[English]
Appointment of Consultation by EPFO

2314. SHRI DHANUSKODI R. ATHITHAN: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

{(a) whether Employees Provident Fund Organization
(EPFO) has engaged M/s Mercer Human Resources
consulting as consultant to suggest investments options
for Employees Provident Fund;

(b) if so, the details and objectives thereof;

(c) whether the Trade Unions have raised certain
objections in this regard;

(d) if so, the details thereof; and

(e) the steps taken/proposed to be taken by the
Government to verify the antecedents of the said firms?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI CHANDRA
SEKHAR SAHU): (a) and (b) The Central Board of
Trustees in its meeting held on 21.02.2005, approved
the proposal for engagement of M/s. Mercer Human
Resource Consulting as consultant for one time study of
the investment options for the Central Board of Trustees,
Employees’ Provident Fund.

(c) to (e) Yes, Sir. The following objections were
raised.

i. Alleged involvement in providing inaccurate
information to New York Stock Exchange in the
matter of Compensation Package to its
Chairman; and

ii. Allegation of wrong doing against Marsh Inc.
(sister concern).

The matter was referred to the consultant 7e. M/s
Mercer Human Resource Consulting for their comments
and it was clarified by them vide their letter dated
02.05.2005 that their role was restricted to advice on
actuarial and pension related matters and did not involve
providing of advice or services concerning the
Compensation Committee’s annual decisions regarding
compensation of NYSE employees, including the
Chairman.

In regard to the second allegation, it was clarified by
M/s Mercer Human Resource Consuiting that it is an
independent company, run entirely by its own management
and responsible to its own Board of Directors. The events
surrounding Marsh Inc have no bearing on Mercer's
operations and do not affect its financial or professional
capability to service its clients effectively in any part of
the world.
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Storage of Water

2315. SHRI PRALHAD JOSHI: Will the Minister of
WATER RESOURCES be pleased to state:

(a) the percentage of water stored during each of
the last three years in the country;

(b) the total rainfall in the country in millimeter
recorded during the said period and the percentage/
quantity of water stored for irrigation and other purposes,
separately;

(c) whether the Government proposes any specific
plans to prevent wastage of water; and

(d) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (PROF.
SAIFUDDIN SO2): (a) The Ministry of Water Resources
is monitoring the status of storage of 76 important
reservoirs with total designed live storage capacity of
133.02 billion cubic metre (BCM) which is 62% of the
total live storage capacity created in the country. Filling
of the reservoir from the inflows and the releases of
water from reservoir for various purposes is a continuous
process. However, the sum total of the maximum storage
attained in various reservoirs was about 65%, 72% and
87% of the designed live storage capacity in the years
2003, 2004 and 2005 respectively.

(b) The average annual rainfall recorded during the
years 2003, 2004 and 2005 are 1242.8, 1085.9 and
1208.1 millimeters respectively. Separate storage for
purposes is not earmarked in the reservoirs. The stored
water is released for various purposes as per the priorities
and in accordance with guidelines for reservoirs
regulations.

(c) and (d) With a view to optimally utilize the
available resources, several measures for development
management of water resources are undertaken by the
respective State Governments which include creation of
storages, restoration of water bodies, rain water
harvesting, artificial recharge to ground water and adoption
of better management practices etc. State Governments
conceive, plan and implement major mediuni & minor
schemes for utilization of water resources. Storage
capacity of about 213 Billion Cubic Metre (BCM) has
been created so far. As per present assessment, the
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total estimated storage capacity of the various projects
under construction is about 76 BCM. Further, the State
Goverments have identified various other schemes for
investigation and planning and estimated storage for such
schemes is about 108 BCM. hN

[Translation] ‘\\”

Board for Reconstruction of PSE

2316. SHRI RAGHUVEER SINGH KOSHAL:
SHRI SANAT KUMAR MANDAL:

Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) whether any Board has been set up by the
Government for Reconstruction of Public Sector
Enterprises;

(b) if so, the details thereof and how it differs from
the Board for Industrial and Financial Reconstruction;

(c) the number of cases referred to this Board and
the number of cases settled so far, and

(d) the extent to which the Board is effective in
settling the cases referred to it? -

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV):
(a) and (b) Government of India, vide its Resolution dated
6th December, 2004 had constituted a Board for
Reconstruction of Public Sector Enterprises (BRPSE) to
address the task of strengthening, modernizing, reviving
and restructuring of Public Sector Enterprises and advise
the Government on strategies, measures and schemes
related to them. Board for Industrial and Financial
Reconstruction (BIFR) is a statutory body set up under
the Sick Industrial Companies (Special Provisions) Act
(SICA), 1985 to sanction suitable revival/rehabilitation
packages in respect of sick industrial companies (both
CPSEs as well as Private Sector companies) as defined
in SICA. BRPSE may advise Govemment on ways and
means of strengthening the PSEs and making them moi«
autonomous and professional. It may also consider the
cases of non-industrial as well as incipient sick CPSEs
and make suitable recommendations relating to them. The
recommendations of BRPSE are advisory in nature.
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(c) and (d) Since the constitution of BRPSE, 41 cases
of PSEs have been referred to BRPSE. BRPSE has so
far held 32 meeting till February 2008 and considered 34
cases. Ths Board has given its recommendations in
respect of 29 cases and remitted the remaining 5 cases
to thg administrative Ministries/Departments for further
__information.

Improvement in Livestock and Cow Progeny in
Uttar Pradesh

2317. SHRI KAMLA PRASAD RAWAT: Will the
Minister of AGRICULTURE be pleased to state:

(a) the details of the Centrally Sponsored Scheme
being implemented in Uttar Pradesh for the improvement
in livestock and cow progeny,;

(b) whether the Government proposes to implement
any scheme for scientific research in the veterinary field
in the State; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
Uttar Pradesh is participating under National Project for
Cattle and Buffalo Breeding (NPCBB) for genetic up-
gradation of bovine population since 2002-03. Central
assistance to the tune of Rs. 22.04 crores has been
released to the State for implementation of the project
including an amount of Rs. 300.00 lakh released during
current year. Following is the year-wise details of the
central assistance released to Uttar Pradesh under
NPCBB:

(Rs. in lakhs)
2002-03 2003-04 2004-05 2005-06 Total
1063 Nil 841.15 300 2204.15

(b) No, Sir.

(c) Question does not arise.
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[English]
Production of Bio-Fertilizers

2318. SHRI HITEN BARMAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) the total production of bio-fertilizers in the country
as on December 31, 2005, company-wise;

(b) whether there is self-sufficiency in bio-fertilizers;
and

(c) if not, the steps the Government taken/proposed
to be taken to augment the production of bio-fertilizers in
the country?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
and (b) The production of bio-fertilizers is demand driven.
The installed capacity of bio-fertilizers units in the country
is about 18,200 MT per annum against which the
production was 10,594.90 MT during 2004-05. Thus, at
present there is self sufficiency in bio-fertilizer production.
The company-wise/agency-wise production of bio-fertilizer
during 2004-05 is given in the enclosed Statement.

(c) In order to augment the production of bio-fertilizers
in the country, the Government provided financial
assistance of Rs. 20.00 lakh per unit for setting up of
bio-fertilizers production units under “National Project on
Development and Use of Bio-fertilizers” during IXth Plan
and 2002-03. The scheme has been subsumed under a
new Central Sector Scheme “National Project on Organic
Farming” with effect from October, 2004. Under the new
scheme financial assistance for setting up of bio-fertilizer
production units @ 25% of the project cost up a maximum
of Rs. 20.00 lakh is being provided as credit linked back
ended subsidy through National Bank for Agriculture &
Rural Development (NABARD) & National Cooperative
Development Corporation (NCDC).
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Stlatermnent

Proauction of Biofertiliser in India by various units 2004-2005

State Organization Name Capacity GOl  AZOTQ. AZOSP. ACETO RHIZ PSB Total BF
Funded
1 2 3 4 5 6 7 8 9 10
Andhra Pradesh Krishna Agro Biotech 75 No 0 0 0 0 1925.00 1925.00
Andhra Pradesh Bacterial Culture Production Lab 75 No 0.02 0.09 0 24.55 6.58 31.25
Andhra Pradesh Acharya NG Ranga Agril. Univ. 75 GOl 0 1.05 0 21.49 8.19 30.72
Andhra Pradesh Bio-Tech. Agro. Hyd. 75 No 5.00 0 0 0 5.00 10.00
Andhra Pradesh Godavari Fertilisers and 75 GOl 0 10.30 0 0 10.30 20.59
Chemicals Ltd.
Andhra Pradesh Biofertiliser Production Unit- 75 No 0 0 0 0 0 0
Tiruchirapalli
Andhra Pradesh Total 450 0 5.02 11.44 0 46.03 195447 2019.50
Arunachal Pradesh Jolang Multipurpose Coop Soc. 75 GOl 0 0 0 0 0 0
Arunachal Pradesh Total 75 0 0 0 0 0 0
Assam Assam Agro Industries Dev. Corpn. Ltd. 150 GOl 9.52 5.67 0 2.00 8.01 2520
Assam Total 150 9.52 567 0 2.00 8.01 2520
Bihar Association for Social, Bihar 5.00 3.00 0 7.00 0 15.00
Bihar Total 5.00 3.00 0 7.00 0 15.00
Delhi IARI 1 0.61 0.05 0 0.15 0.56 137
Delhi Total . 0 0.61 0.05 0 0.15 0.56 1.37
Gujarat Gujarat State Cooperative 125 GOl 0 20.90 0 740 25.80 54.10
Marketing Fed. Ltd.
Gujarat Gujarat State Fertilizers & 475 GOI 75.08 2n 26.03 2675  126.21 286.16
Chemicals Lid. :
Gujarat KRIBHCO-Surat 325 GOl 80.00 13.50 19.75 80.00  226.70 419.95
Gujarat Gujarat Agro Industries Corpn 150 GOI 0 20.90 0 744 2577 54.11
-Ahmedabad
Gujarat CORDET 0 21.02 8.34 23.50 733 67.82 128.01
Gujarat Total 176.10 941 - 6928 12892 472.30 943.00
Himachal Pradesh Central Laboratory D/o Agril. 75 GOl 5.74 0 0 4.56 0 10.30
Himachal Pradesh Total 5.74 0 0 4.56 0 10.30
Karnataka Kamnataka Compost Dev. 150 GOl 760 450 0 458 5.12 2242
Corpn. Ltd.
Kamnataka Kadur Agro 150 GOl 0 0.03 0 0.03 0.40 0.50
Kamataka Kamataka Biofertilisers 75 No e 4.20 ~ 415 81220 820.28

Karnataka Multiplex Biotech (P) Ltd. 150 No 9.90 10.08 0 14.86 87.30 122.08
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Kamstaka /i') UAS GKVK Bangalors 50 N 043 042 -~ oM oR 18
Kamatka / Ahzobium Culure Lab-Dharwed % 6o 0 0 6 140 52 a7
W Riizobium Culure Prd. Lab-Hebbal 2 N 10 0 0 a1 &8 10
;‘M Wost Coast Herbo Chem Lid. 5 GOl 280 100 0 280 3:/ MM
[r—— Sunarsya Compost, Bang. N NA 0 0 0 0 0 0
Kamataka Deptt. of Agri-Gulbergha % GOl 13 10 - 32 800 1358
Kamatake Samrath Bio-Tech Lid. GO 208 202 - 5% U5 10120
Kameiska Totel Q6 514 0 4% Wi 11588
Kerala Staie Bioforsizer Lab 0 N 150 5500 = 150 3500 9300
Thiruvananthpuram
Kerala Agro Bickech Ressarch Cerre Kotyam 75 GOl 050 91.40 0 08 %20 11819
Kerala The Fertizers and Chemicals % GOl 0 18 0 o0 0 207
Travancore Lid.
Kerala Total 20 147.00 0 213 6120 21325
Madya Pradesh Neled Bicletkzer indore M G0 200 0 0 18000 2500 5500
Madhya Pradesh NFL-Viaypur w N 7B - 78 ™A 123
Madhya Pradesh The Mp. Stale Agro Ind. Dev.-Corpn. & GOl B 001 0 19960 3050 61566
Medya Pradesh Tota mn oo 0 3743 6T 13
Maharashtra Vikash Kni Sansthan Kendra 75 GOl 1000 500 0 1000 5000 7500
Maharashtra MS. Industries 0 N 200 0 10 1M 4 891
Maharashira Agricuture Ressarch Siaton B N 3% 0 0 173 584 1204
Meharashira MWs Niu Bio Ressarch Lab 1 GOl 50 240 300 800 1000 2850
Maharashira Microplex Biotach % N 851 0 0 17 M2 41
Maharsshtra Kumar Ksishi Mira Bio 26 No 6428 0 0 0 28%0 91318
Products () P. L.
Meharashira Agricuture Bacle. Section Coll Agr 0 N 33 OM 17 564 1204
Meharashira Choudhury Agro Tech 0 N 250 0 0 2000 105000 108500
Maharashtra Vaibhav Lami Biocontrol Lab 2 N 350 0 800 1250 0 2%
Maharashtra Aviskar Biokam P Li. 0 N 0 750 0 500 M50 13200
Maharashira Arun Biofertiisers % GOl 800 200 0 300 200 13200
Maharashtra EPRF % GOl 1000 0 0 500 1050 2550
Maharashira Nemal Seeds Pyt Lid 1 GOl 2000 0 0 2800 5800 11000
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Maharashtra Nomain Seeds 0 0 055 0 0 08 q 118
Maharashira Niayam Bio-ertizer Prod. Uni B GOl 8% 0 0 180 2184 N 502
Msharashtra Kisan Agro. Chem. 0 N 013 0 o o’ 0% ‘\m
Maharashira Ellora Biotech 0 0 300 300 0 0 8% e
Maharashtra K-Fet Lab 1% GOl 20 650 0 300 4500 10400
Maharashtra INORA 15 GOl 2500 1000 0 800 2700 M
Maharashtra Vasant Dada Sugar Instiute 50 GOl %00 050 100 050 3700 7500
Maharashira SMSMP Patil A 150 0 0 0 0 0 o145 9145
Maharashtra Sai Nath 7 0 o0m 15 227 am
MRDC Saipur 0 GO 199 0 0 288 93 1M
Maharashira BAIF Development Res. % GOl 050 0 0 05 a0 400
Foundation
Maharashtra Total 0372 6838 1300 24020 182537 304998
Mizoram Biofertiser Production Unt % GO 0 0 0 0 0 0
Mizoram Total 0 0 0 0 0 0
Orissa Orissa ALC. BBSR GOl 3 170 0 a4 &R  aw
Orissa B.L. Dy. Direclor PP, BBSR 0 285 019 0 4% 3R 14
Orirsa Tota 0 685 189 0 1M 104 2
Punjab Bioterdiser Prd. Unit Ludhiana 75 6ol 0 0 0 o 0 07
Puniab Total 7 0 0 0 037 0 07
Rajasthan Rhizobia Scheme Agri. Dept. 00 N 770 0 0 101 128 3084
Raiasthan Total 770 0 0 1041 1283 3084
Tamil Nadu Bioterizer Prd. Unit Trchy 0 No 0 12020 0 B T 2405
Tamil Nadu Krishicare Bio Inputs 0 N 0 0 0 0 0 0
Tamil Nadu Biolertiizer Prd. Unit Cuddalore %  No 8028 0 0 228 1913 12569
Tami Nadu Bioleriizer Prd. Unit % 6ol 0 oM 0 206 T8 19523
' Kudumiamala
Tami Nadu Biotertiser Prd. Unit-Salem % GOl 11600 0 0 5300 8984 25095
Tami Nadu SPIC 10 GOl —  BI T2 641 5214 10409
Tamil Nadu Esvin Advanced Technologies Lt 5 GOl 197 0 185 008 167 3850
Tami Nadu Madras Ferthzer Limited Manali 5 N 6500 0 0 300 11500 21300
TamA Nadu TNAU-Coimbator 0 N 0 an 0 0 154 I
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7 2 3 4 5 6 7 8 9 10
Modem Nursery Divn 180 No 0 0 0 0 0 0
BF Prd. Unit-Tiruchirapali 20 No 0 12210 — Bl T4 22406
BF Prd. Unit-Ramanathpuram % N - 10531 — 983 5402 16921
SIMA Cotton B GOl 0 32 0 321 641
6099 48832 907 21324 ST 1584%4
Deptt of Agri. Gov. of UP 1098 0 0 5417 6512 1307
1098 0 0 5417 6512 13027
West Bengal Nodule Research Lab 100 No 048 065 080 109 333 6.33
West Bengal Nitrofix Laboratories 150 §7.50 0 0 1003 0 68
West Bengal Total §797 063 080 160 33 7430
Grand Total 179018 87121 9208 118835 665301  10584.90

Poliution due to Ship Breaking Industry

2318. SHRIMAT! JYOTIRMOYEE SIKDAR: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether any assessment of the extent of poliution
caused by ship breaking industry has been made;

(b) if so, the details thereof;

(c) whether a French ship clearance is presently
parked at one of the Indian dock-yards;

(d) if so, the details thereof;

(e) whether the Govemment has appointed a technical
committee to assess the poliution caused by ship breaking
industry recently,

(f) if so, the terms and reference thereof; and

(g) the time by which the committee is likely to submit
its report?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (g) The Central Poliution Control Board
(CPCB) has carried out a study for the assessment of
poliution potential from ship breaking activities. The study

covers the status of the ship breaking industries, inventory
of materials present in the ship, potential sources of
pollutions etc. Guidelines to mitigate the environmental
impacts due to ship breaking activities have been
formulated by the CPCB and circulated to all the State
Pollution Control Boards and the Pollution Control
Committees in Union Territories for implementation.

The Hon'ble Supreme Court of India on 17th
February, 2006, in its recent order, in the matter of Writ
Petition (Civil) No. 657 of 1995 in the context of the
French ship Clemenceau, which was scheduled to reach
earlier at the Ship-breaking yard at Alang in Gujarat for
breaking, has directed to constitute a Committee of
technical experts to find out whether the infrastructure as
existing at the ship breaking yard at Alang presently is
adequate. If according to the Committee, it is not, the
Commiittee is to indicate the deficiencies, and also suggest
remedial measures to upgrade the infrastructural facilities.
The Committee has been asked to submit its report within
8 (eight) weeks.

The French ship “Clemenceau” is not been parked
at any of the Indian ship breaking yards and the same
has already been called back the Government of France.

Poultry Sector

2320. SHRI SUBODH MOHITE: Will the Minister of
AGRICULTURE be pleased to state:
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(a) whether several States are yet to classify pouitry
as agriculture in the country;

(b) if so, the details thereof, State-wise;
(c) the reasons therefor;

(d) whether the Maharashtra has classified poultry
as agriculture; and

(e) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (c) As per available information, Orissa and the State
of National Capital Territory of Delhi have classified poultry
as agriculture. The States of Tamil Nadu and Kerala and
the Union Territory of Pondicherry also reportedly treat
poultry at par with agriculture.

(d) No, Sir.
(e) Question does not arise.
[Translation]
Livestock Insurance Scheme

2321. SHRI G. KARUNAKARA REDDY:
SHRI JUAL ORAM:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Govemment proposes to formulate a
livestock insurance scheme;

(b) if so, the details thereof;

(c) whether the Government has discussed with
various sections of society and public sector insurance
companies on the issue;

(d) if so, the details thereof; and

(e) the time by which it is likely to be formulated?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
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PUBLIC DISTRIBUTION (SHRI KANTILAL\ BHURIA): (a)
to (d) The Government has aiready approvedi the centrally
sponsored scheme on Livestock Insurance or Pilot basis
and scheme is to be implemented by the State- Livestock
Development Boards. The scheme has been foDulated
after discussions with the Secretaries, Incharge of FAnimal
Husbandry Department in the States and public &*"d
private sectors insurance agencies. The scheme is to be
implemented in 100 districte and crossbred and high
yielding cattle and buffaloes are to be covered under the
scheme. The Government will provide 50% subsidy on
the insurance premium and will also bear the payment of
honorarium to veterinary practitioners engaged for
insurance. The balance 50% of insurance premium will
be borne by the beneficiary.

(e) The question does not arise.
Simplification of Agricultural Land Purchase

2322. SHRI SANTOSH GANGWAR: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether the Government propoees to simplify the
process of purchase of agricultural land and providing
loans in agriculture sector to ensure that its benefits
reaches all the farmers;

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTFILAL BHURIA): (a)
to (c) Land is a State subject, and therefore simplification
of procedure for purchase of agricultural land falls under
the purview of the State Governments. However, Banks
are providing loans to the farmers for purchase of land
for agricultural purposes for which refinance support is
available from National Bank for Agricuiture & Rural
Development (NABARD).

[English]
Vehicles for Physically Challenged Persons

2323. SHRI E.G. SUGAVANAM: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:
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(a) whether car manufacturing companies have
stopped making vehicles for the physically challenged
persons;

(b) if so, the details thereof;

(c) whether the Government have issued any
directions to those manufacturers; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF HEAVY INDUSTRY, MINISTRY OF HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI
KANTI SINGH): (a) and (b) No, Sir. As per information
available, M/s. Maruti Udyog Limited and M/s. Hyundai
Motor India Ltd. manufacture vehicles for the physically
challenged as per demand.

(c) and (d) Do not arise.
Construction of Katragada Canal

2324. SHRI GIRIDHAR GAMANG: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether the Central Water Commission has
approved the construction of Katragada canal to take
water from river Vansadhara to Hiramandalam reservoir
proposed by the Government of Andhra Pradesh without
the objections raised by the Government of Orissa; and

(b) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (PROF.
SAIFUDDIN SOZ): (a) No, Sir.

(b) Does not arise.
Uncultivable Land

2325. SHRI SUBRATA BOSE: Will the Minister of
AGRICULTURE be pleased to state:

PHALGUNA 22, 1927 (Saka)
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(a) the details of uncultivable land in the country at
present, State-wise, particularly in West Bengal;

(b) whether the Government is formulating any
scheme to bring such land under cultivation;

(c) if so, the details thereof; and

(d) the amount likely to be allocated for this purpose
in the country, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (d) As per Wastelands Atlas of India (2005) published
by Ministry of Rural Development, an area of 55.27 million
ha. is wastelands including 0.44 million ha. falling in the
State of West Bengal. The State-wise details are given
in the Statement enclosed. The Wasteland is described
as “degraded land which can be brought under vegetative
cover with reasonably effort and which is currently under-
utilized”. Government of India is implementing various
schemes/programmes on watershed development, namely,
(i) National Watershed Development Project for Rainfed
Areas (NWDPRA), (ii) Soil Conservation tor Enhancing
Productivity of Degraded Lands in the Catchments of River
Valley Project and Flood Prone River (RVP & FPR), (iii;
Reclamation of Alkali Soil (RAS), (iv) Watershed
Development Project in Shifting Cultivation Areas
(WDPSCA), (v) Externally Aided Projects (EAPs) on
Watershed Development, (vi) Drought Prone Area
Programme (DPAP), (vii) Desert Development
Programmes (DDP), (viii) Integrated Waste-land
Development Programme (IWDP) and (ix) National
Afforestation & Eco-Development Project Schemes
(NAEPS) for increasing the productivity of degraded lands
including wastelands in the country. Under these
programmes upto March 2005, about 28.50 million ha.,
wastelands have been developed with expenditure of
Rs. 14577.00 crore.

Statement

State-wise Wastelands of India
(Wasteland Atlas—2005, MoRD)

(Area in Sq. Km.)

Sl.No. State Name No. of Distt. TGA Total WL % to TGA
1 2 3 4 5 6

1. Andhra Pradesh 23 275068 45267.15 16.46
2. Arunachal Pradesh 16 83743 18175.95 21.70
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1 2 3 4 5 6
3. Assam 23 78438 14034.08 - 1789
4. Bihar 37 94171 5443.68 578
5. Chhattisgarh 18 135194 7584.15 si‘\
6. Goa 2 3702 531.29 14.35
7. Guijarat 25 196024 20377.74 10.40
8. Haryana 19 44212 3266.45 7.39
9. Himachal Pradesh 12 55673 28336.80 50.90
10. Jammu and Kashmir 14 101387 70201.99 69.24
1. Jharkhand 19 79706 11165.26 14.01
12. Karnataka 27 191791 13536.58 7.06
13. Kerala 14 38863 1788.80 4.60
14. Madhya Pradesh 49 308252 57134.03 18.53
15. Maharashtra 33 307690 49275.41 16.01
16. Manipur 9 22327 13174.74 59.01
17. Meghalaya 7 22429 3411.41 16.21
18. Mizoram 8 21081 4469.88 21.20
19. Nagaland 7 16579 3709.40 22.37
20. Orissa 30 1558707 18952.74 12.17
21. Punjab 17 50362 1172.84 233
22. Rajasthan 32 342239 101453.86 29.64
23. Sikkim 4 7096 3808.21 53.67
24.  Tripura 4 10486 1322.97 12.62
25. Tamil Nadu 29 130058 17303.29 13.30
26. Uttaranchal 13 53483 16097.46 30.10
27. Uttar Pradesh 70 240928 16984.16 7.50
28. West Bengal 18 88752 4397.56 4.95
29. Union Territory 20 10973 314.38 2.87
Total 597 3166414 562692.25 17.45
Total (Mha.) 316.64 55.27
*‘Unsurveyed Areas (J&K) 120849.00

Total Geographical Area (TGA) = 3287263 Sq. Km = 328.7 Mha.

Source: 1:50,000 Wasteland Maps-2003 prepared based on IRS-LISS Iil Data
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World Bank Fund in Assam

2326. SHRI M.K. SUBBA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether World Bank while reviewing the
implementation of the World Bank funded Assam
Agricultural Competitiveness Project (AACP), has observed
that “Although the project has achieved a lot”, in
increasing the volume of agricultural, production and
productivity of the land, there was no proportionate
increase in the income of farmers;

(b) if so, the reasons, if any identified for failure to
increase the farmers’ income; and

(c) the steps taken and being taken by the
Government to ensure increase in farmers’ income in
proportion to increase in agricultural yield and productivity?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (c) No such observation has been made by the World
Bank while reviewing the Assam Agricultural
Competitiveness Project (AACP) in September 2005. This
is a new project which became effective from 14.2.2005.
During the first year only preparatory activities have been
taken up.

[Trans/ation/
Iron Ore Reserves in Lohar Dongri

2327. SHRI HANSRAJ G. AHIR: Will the Minister of
STEEL be pleased to state:

(a) whether Lohar Dongri in Chandrapur district of
Maharashtra has immeasurable iron minerals;

(b) if so, the details thereof;

(c) whether the Government proposes to start mining
from Lohar Dongri;

(d) if so, whether any time schedule has been fixed
therefor; and

(e) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS): (a) to (e) The information
is being collected and will be laid on the table of the Lok
Sabha.

[English]

Setting up of National Institute of
Organic Farming in Kerala

2328. SHRI P. RAJENDRAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Union Government has received any
proposal from the Government of Kerala for setfing up of
National Institute of Organic Farming in Kerala;

(b) if so, the details thereof;

(c) whether the Government has declined any request
from State of Kerala for setting up of a Regional Institute
of Organic Farming;

(d) if so, the details thereof;

(e) whether the Union Government utilizing the
opportunity for the development and export of organic
products which are sufficient in Kerala; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHR!I KANTILAL BHURIA): (a)
and (b) The Government of Kerala offered to make
available 200 hectares of land either in Palakkad or Idukki
district for setting up of National Institute of Organic
Farming.

However, the National Bio-fertilizer Development
Centre, Ghaziabad and its six Regional Centres at Hisar,
Jabalpur, Nagpur, Bhubaneswar, Bangalore and Imphal
have been converted into National Centre of Organic
Farming and Regional Centres of Organic Farming. The
Regional Centre of Organic Farrhing, Bangalore is working
for promotion of organic farming in all Southern States
including Kerala.

(c) and (d) No proposal has been received from the
State of Kerala for setting up of a Regional Institute of
Organic Farming.
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(e) and (f) The Agricultural and Processed Food
Products. Exports Development Agancy (APEDA), Minietry

of Commerce & Industry have taken the following

initiatives for development and export of Organic Products
from India:-

(i) The Agricultural and Processed Food Products
Export Development Authority (APEDA) has
accredited 11 Certification Agencies for certifying
organic products.

(i) APEDA has taken up the issue of establiehing
equivalency of Indian Organic Standards with
European Commission and USDA.

(i) APEDA organizes awareness programmes for
development of organic farming for export. This
has led to increase in the certified area under
organic production.

(iv) APEDA organizes training programmes for the
domestic certification agencies to accredit and
make them at par with international certification
agencies. As a result, 5 domestic certification
agencies have been accredited by APEDA.

[Translation/
Provident Fund Faclility to Workers

2329. SHRI HEMLAL MUMRU: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the Govemment has started survey to
extend Provident Fund facility to labourers/employees
particularly temporary employees working in various sector
and to ascertain the actual number thereof;

(b) if so, the details thereof;

(c) the total number of such employees/labourers in
various Government and Private Sector who have been
kept deprived of Provident Fund and heaith care facility
by the employers;

(d) whether the Government proposes to extend these
facilities to the said employees and labourers; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI CHANDRA
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SEKHAR SAHU): (a) to (e) The emgoyees of an
establishment to which the Employees’ Phvident Funds
& Miscellaneous Provisions Act, 1952 appliesare: anfitied
to become members of the Fund from the irst ey of
their joining and avail benefits under the Ychemes
iespective of the fact whether they are empioyet 00 8.
permanent or temporary basis.

The Employees Provident Fund Organisation has
recently launched '‘Compliance Validation and Analysis
Programme 2006’ to examine whether the provisions of
the Act are being complied with by the astablishments in
all respects. Under this programme, an exercise is to be
carriad out wherein at least 1% of the establishments in
each Regional Offica/Sub-Regional Office would be.
inspected on a random basis. The programme is expected
inter-alia to provide information on non-reporting/under-
reporting/evasion, if any.

All eligible employees of a covered establishment are
entitied to benefits under the Schemes framed under the
Act. As and when any information in respect of non-
enroiment of member/non-extension of benefits is received,
appropriate action as provided under the Act is taken.

[English]
Approval to Hooman River Project

2330. SHRI K.C. SINGH ‘BABA’: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government intends to approve the
Hooman River Project in Eastern Maharashtra despite its
proximity to the Tiger Reserve and the National Park;

(b) it so, whether several alternatives to the above
project recommended by the Bombay Natural History
Society were given consideration by the Government
before taking a decision to approve the above project;

(c) it so, the reasons for not accepting the aftematives
recommended by the society;

(d) whether construction of the above river project
would submerge the only existing wild life corridor between
the Chandrapur Forest Division and the Brahmapuri Forest
Division; and

(e) if so, the steps to be taken by ihe Government
to preserve the tiger and other wild life surrounding the
project area?
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THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) Central Government has granted in-principle
approval for diversion of 2906.28 ha. of forest land for
Hooman River Project subject to certain stipulations.

(b) Bombay Natural History Society had not
recommended any alternatives to the Central Government
before grant of in-principle approval to this project.

(c) Does not arise.

(d) and (e) A part of the wildlife corridor would be
submerged due to implementation of this project. The
stipulations contained in the in-principle approval provide
adequate safeguards for protection of wildlife including
tigers of the area. These safeguards are given in the
Statement enclosed.

Statement

Stipulations in in-principle approval for
protection of Wildlife

(iy Crossing points of size 25 metres x 35 metres
may be constructed at three locations on the
left bank canal and the canal will be constructed
underground in this portion.

(i) The legal status of adjoining Srikada Protected
Forest, Srikada, Zudpi and the Sioni Protected
Forest should be upgraded to reserved forest.

(i) The areas lying between the periphery of the
Andhari Wildlife Sancturary and the proposed
submersion area comprising Karwa Reserved
Forest, protected forest compartments, the
evacuated village sites, and the draw-down areas
should be upgraded to status of sanctuary.

(iv) Karwa Village which is, as of now, not included
for rehabilitation as it is not being affected by
the project, should also be rehabilitated because
of the keenness evinced by the villagers.

(v) The State forest Department shall constitute an
‘Environment Monitoring Cell’, which shall be
represented by experts of the relevants fields.

(viy The protection infrastructure of the Tadoba-
Andhrari Tiger Reserve should be upgraded
along with a ‘recovery programme’ for addressing
the habitat issues. The project proponents shall
provide funding suppon for these activities.

PHALGUNA 22, 1927 (Saka)

to Questions 78

(viiy A time-bound ‘Action Programme’ for
implementing the various activities, shall be
prepared.

Contamination in Paints

2331. SHR! ASADUDDIN OWAISI: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government is aware that lead or
other contamination in paint posing a danger to health
and environment;

(b) if so, the details thereof; and

(c) the steps taken/being taken by the Government
to regulate the use of lead or other contamination in
paint?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (c) The
information is being collected and will be laid on the
table of the House.

Fisheries Development Projects

2332. SHRI EKNATH MAHADEO GAIKWAD:
SHRIMATI NIVEDITA MANE:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Government has any proposal to
modernize six ports viz. Arnala, Jivana, Agardanda,
Sakirnara and Harne to give filip to the fisheries trade;

(b) if so, the details thereof;

(c) whether such fisheries development projects in
the ports in other States are also planned;

(d) if so, the details of the project proposals and
cost thereof; and

(e) the steps taken so far in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
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and (b) Yes, Sir. There is proposal for modernigation
and expansion of the existing fishing harbour at Ratnagiri
(Mirkarwada). The Government of Maharashtra has also
proposed to develop new fishing harbours at seven
locations Deogad (Anandwadi) in Sindhudurg District,
Sakharinate and Harnai in Ratnagiri District, Jeevana,
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Karanja and Agardanda in Raigad Distric 8" Amala in
Thane District.

(c) to (e) Yes, Sir. Details of the projé! Proposais
and cost for modernisation of the existing fishit§ harbours
under various schemes of the Government of 'Ndia are
given in the enclosed Statement.

~

Staterment

Fishenies Development Projects

Action takervstatus

5

SI.No. Name of the Name of the Estimated cost
State Fishing Habour  (Rs. in lakhs)
1 2 3 4
1. Tamil Nadu Chennai 638.00
Tuticorin 504.41
2 Kamataka Malpe 100.00
Mangalore 90.00
Honnavar 40.00
3. Andhra Pradesh Visakhapatnam 156.89
Kakinada 40.00
Nizamapatnam 40.00
Machillipatnam 4537
4 Gujarat Veraval 381.26
Mangrol 54.67
Porbandar 18.00
5 Orissa Dhamara 150.00
6. Kerala Neendakara 650.00
Beypore 273.60
Puthiyappa 277.00

Funds already sanctioned under ASIDE Scheme.

Funds already sanctioned under ASIDE Scheme. In addition, Rs. 20 lakhs
has been provided under CSS.

The State Govemment is to finalize the proposal for upgradation under the
ASIDE Scheme.

The Govemment of Kamataka is to submit the proposal for assistance
under the ASIDE Scheme.

-do-

Project approved under the ASIDE scheme and works completed.
Project approved under the ASIDE scheme and works completed.
Project approved under the ASIDE scheme and works completed.
Project approved under the ASIDE scheme and works completed.

Work in progress. Concreting of finger jetty No. 1 to 5 completed under
ASIDE Scheme. Rs. 20 lakhs has also been provided under the CSS.

The State is to finalize the proposal for assistance under ASIDE Scheme.
Rs. 20 lakhs has also been provided under the CSS.

Rs. 9 lakhs has been provided under the CSS and works completed.
The State is to finalize the proposal for assistance under ASIDE Scheme.

The proposal has been recommended by MPEDA for assistance under

ASIDE Scheme by the Ministry of Commerce. Rs. 15 lakhs has been
provided under the CSS.

Proposal has been approved under the CSS.

The proposal has been recommended by MPEDA for assistance under
ASIDE Scheme by the Ministry of Commerce. Rs. 10 lakhs has already
been provided under the CSS.
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XY

5

Munambam FH 227.00
Cochin FH 170.00
Mopla Bay 38.00
Chombal 31.70
7. Maharashtra Sassoon Dock FH -
and new Ferny
Wharf FH
8. West Bengal Shankarpur Stage-! 40.00
(Digha)
Frasergunj 40.00

Proposed approved under ASIDE Scheme and funds to the tune of Rs. 70

lakhs has been provided to Munambam Fishery Harbour Management Society
for execution of the work.

Entire funds provided and upgradation work completed.

Project approved under the CSS and Rs. 15 lakhs has already been
provided.

Project approved under the CSS and Rs. 10 lakhs has already been
provided.

The Port Trust and CICEF, Bangalore are to finalize the proposal.

Project approved under the CSS and Rs. 20 lakhs has been provided to
the State Govemment.

-do-

ASIDE—Asistance to State for Infrastructure Development for Export and Allied Activities.

CSS—<Centrally Sponsored Scheme.

Dumping of Milk Products

2333. SHRI MOHAN RAWALE: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether any representations have been received
from Gujarat Co-operative Milk Marketing Federation,
National Co-operative Diary Federation of India and other
Milkmen Co-operatives against subsidized milk products
being flooded and dumped into Indian markets;

(b) if so, the details thereof, and

(c) the remedial steps initiated by the Govemment
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (c) Government of India has not received any
representation from Gujarat Co-operative Milk Marketing
Federation, National Co-operative Dairy Federation of India
and other Milkmen Co-operatives against subsidized milk
products being flooded and dumped into Indian markets.
However, data on imports of milk and milk products

(Source NDDB) shows that there is decline in import of
milk and milk products during the last three years:

Year Quantity of milk and milk
products imported
(in Metric Tonnes)
2003-04 16836
2004-05 6532
2005-06 1231 (upto September, 2005)

Threat to Gas based industries in Assam

2334. DR. ARUN KUMAR SARMA: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government has received any
representation regarding sudden hike of Natural Gas price
posing survivability threat to Assam Petro Chemicals
Limited and many other Gas based industries in Assam;

(b) if so, the details thereof, and

(c) the action taken by the Government in this
regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHR! B.K. HANDIQUE): (a) to (¢) Mfeination
is being collected and will be placed on the Table of
House.

Production of Ethylene Oxide

2335. SHRI P.S. GADHAVI: Wili the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) the details of units which are producing Ethylene
Oxide in the country;

(b) whether the existing production of Ethylene Oxide
in the country is sufficient to meet the domestic demand;

(c) if so, the details thereof; and

(d) # not, the steps taken by the Govemment to
bridge the gap of Ethylene Oxide in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI B.K. HANDIQUE): (a) Thve details of units
producing Ethylene Oxide in the country are as follows:

Name of the Unit Capacity (Tonnes)

IPCL, Vadodara, Gujarat 5,000
IPCL, Nagothane, Maharashtra 5,000
IPCL, Gandhar, Gujarat 10,000
Reliance Industries Ltd., Haziara, Gujarat 50,000
Reliance Industries Ltd., Kurkumbh 16,000
Reliance Petrochemicals, Thane, Maharashtra 19,000
Indian Glyco! Ltd., Bareli, U.P. 18,000
. Toral 1,23,000

(b) and (c) The Report of Task Force in the
Petrochemical estimated the demand for Ethylene Oxide
as 1,111,000 tonnes by 2006-07. The domestic production
of Ethylene Oxide during 2004-05 was 79,264 tonnes
against the domestic capacity of 1,23,000 tonnes. The
current domestic production is 65% of the domestic
capacity. The domestic capacity is sufficient to meet the
projected demand of 1,11,000 tonnes by 2008-07.

(d) Does not arise.
Directions to PSUs by the Government

2336. SHRI RANEN BARMAN: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:
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directions to the managements of\ Public Sector

(a) whether the Union Govomw\gm has issued
Undertakings (PSUs);

(b) if so, the directions iesued to Ps& since 1999,
til date PSU-wise and year-wise; ‘\
W

(c) whether any review of such directions s been
cared out with a view to distinguish those dirécetions
which tend to impinge autonomy of the management with -
other; and

(d) if so, the details thereof and if not, the reasons
theretor?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (8MRI SONTOBH MOMAN DEV):
(a) and (b) Department of Public Enterprises (DPE) being
nodal Depariment for Central Public Sector Enterprises
(CPSEs) have issued guidelines from time to time. The
detaiis of guidetines issued since 1999 till date and year-
wiee are as under:

1899-2000 17
2000-2001 14
2001-2002 20
2002-2003 16
2003-2004 15
2004-2005 22
2006-Till date 21

(c) and (d) In order to give more autonomy to CPSEs,
Government set up a Committee in 1997 to review the
guidelines issued by BPE/DPE. Oi the basis of the
recommendatiohs of the Committee, 896 guidelines were
deleted and 196 guidelines were retained. The retained
guidelines and guidelines issued subeaquently were further
reviewed in 2000 by another Committee. On the basis of
the recommendations of the said Committee, 66 guidelines
have been deleted, 11 guidelines have been removed
from the DPE Compendium in September, 2002 and 47
guidelines have been merged/modified.

Indo-UNDP Programme for Food Security

2337. SHR! ANANDRAO VITHOBA ADSUL:
SHRAI BRAJA KIBHORE TRIPATHY:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Government and United Nations
Development Programme (UNDP) have signed any
agreement regarding funding of prograiimes of food
security;

(b) if so, the details thereof;
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(c) the details of assistance sof ar provided by UNdP
and developmental programmes undertaken therefrom,
State-wise; and

(d) the number of persons benefited by each of such
programmes in various States?

THE MINISTER OF STATE IN THE MINISTRYOF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a)
and (b) UNDP-GOI Food Security programme was signed
on 13th February, 1998 with the objective of intensification
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of agriculture, diversification of farming system, transfer
of technology with a focus on rainfed and marginal land,
undertaking innovative community initiatives and
mainstreaming gender concerns in agriculture. The
Umbrella Programme has been sucessfullyconcluded on
31.12.2005. An expenditue of Rs. 46.45 crores has been
incurred on the programme which was funded by UNDP.

(c) and (d) The details regarding assistance provided
by UNDP and activities undertaken and persons benefited
under various programmes state-wise are given in the
statement enclosed.

Statement

UNDP-GO! Food Security Programme

SiNo. Name of the Sub Project Name of Total cost Amount of Present Status
Programme and State Duration the of the Foreign
in which located Funding Project  Assistance
Agency/ (Rs. in (Bs. in
Donor crores) crores)
country released
1 2 3 4 5 6 7
0} Sustainable Dryland 3.11.99 to UNDP 10.42 9.238 * Programme concluded on
Agriculture by Mahila 31.12.04 31.12.04.
Sanghtams, Andhra Pradesh + Was operational in 5
districts of the State.

* 700 Farm Women Groups
formed.

* 17,500 FW trained.

* A sum of Rs. 9.24 crores
released under the project
upto Dec. 2004.

* Remaining sub-programme
fund re-appropriated to be
used in Orissa/UP sub-
programme.

{i) Empowerment of 3.11.99 to UNDP 10.04 11.841 * Programme conciuded on
Women Farmers for 31.12.04 Revised tc  Crore 31.12.04.

Food Security in Uttar Pradesh

11.841 Crore
+ Was Operational in 11
districts of the State.

¢ 582 Farm Women Groups
formed.

e 14550 FW trained.

* Rs. 11.84 crores released
under the project upto Dec.
2004 including an additional
package of Rs. 179.84 lakhs
sanctioned to provide
infrastructure support and
federation of FWGs at
block/cluster level.
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(i)

(v)

v

(vi)

Strengthening Natura!
Resource Management
on Sustainable
Livetihoed for Women
in tribal Orissa

Additional support to
super cyclone affected
districts in Orissa

Development of

Hybrid Rice
Technology for large
scale adoption in India
(All States)

Maize Based Cropping
System for Food
Security in India—3
States (U.P., Bikar and
Rajasthan)

N
31.12.04

UNDP

1532000 to  UNDP

31.12.04

1.1.99 to
31.12.2002

1.5.99 to
31.12.04

UNDP

Rs. 9.55 . 11.01 Crore
crores

(Reviged to

Rs. 11.01

crores)

1.485 1.495

6.85 6.32

6.42 6.441

Programme conoluded
on 31.12.04.

Was operational in 7
districts of th~State.
700 Farm Women
Groups formed.

17,500 FW trained.

A sum of Rs. 11.01.
crores released under
the project upto Dec.
2004 including an
additional package of
Rs. 1.46 crores
sanctioned to provide
NRM support and
federation of FWGs.
Rs. 11.30 Lakhs
released further during
2005-06 for completing
NRM activities &
federation of FWGs
from the Management

Support subprogramme.

Programme included on
31.12.04

Was operational in 4
districts of the State.
224 Farm Women
Groups formed.

5600 FW provided
infrastructure support.
A sum of Rs. 1.495
crores released under
the project upto Dec.
2004.

Completed in
December, 2002

Programme concluded
on 31,03.05.

Farmers groups/
associations formed in
all the project areas.
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(vii) Management Support
for Food Security 31.12.05
(DOE, MOA)

Oct. 2000 to

* Inter-cropping of oilseeds,
pulses, vegetables and
flowers  with maize
promoted under the
project.

* Rabi-maize popularized in
Behraich and Deoria and
spring maize in all the
project areas.

UNDP Rs. 0339 Rs. 0.701 * Rs. 6.441 crores released

under the project upto
March, 2005.

* Programme concluded on
31.12,05.

* A sum of Rs. 0.701 crores
has been utiiized under the
project up to 31.12.2005
including release of Rs.
36.76 to GOAP for setting
up of Gender Cell.

Crore Crore

Total

45.12 An expenditure of Rs. 48.45
crores incurred against the
project cost of Re. 45.12 crore
(after taking into account the
refunded amount of Rs. 0.599
crore of Hybrid Rice
Programme) (Rs. 47.049
croer-Rs. 0.599 crore = Res.
46.45 crore). The additiinal
amount has come from Dollar.
Rupee conversion rate which
with the consent of UNDP &
DEA, MOF has been pumped
into the project cost.

Revival of Cement Factories

2338. SHRI NIKHIL KUMAR CHOUDHARY: Wil the
Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) whether the Government has any proposal to
restart those Cement factories, under Cement Corporation
of India and the Bharat Opthaimic Glass Limited, which
are going to be sold as per the decision taken by the
Board for Reconstruction of Public Sector Enterprises;

(b) i so, whether the Government has any proposal
for rehabilitation of employees; and

(c) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE DEPARTMENT
OF HEAVY INDUSTRY, MINISTRY OF HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI
KANTI SINGH): (a) On the directions of Board for
Industrial and Financial Reconstruction (BIFR), a Draft
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Rehabilitation Scheme (DRS) for Cement Corporation of
india Ltd. (CCl) has been prepared by the Operating
Agency, namely the Industrial Finance Corporation of India
Ltd. (IFCl). The DRS, inter-alia, proposes closure and
assets sale of seven non-operating plants and utilization
of funds so generated for revival of CCl including
improvement in functioning bf the three functional plants.
The Board for Reconstruction of Public Sector Enterprises
(BRPSE) has given its recommendations on the DRS.

BRPSE has recommended closure of Bharat
Opthlamic Glass Limited (BOGL) by offering benefits under
Voluntary Separation Scheme (VSS) to employees and
thereafter winding up the company as decided by the
BIFR.

(b) and (c) The existing employees of the plants/
company proposed to be closed/wound up will get the
benefit under VSS in terms of guidelines of the
Department of Public Enterprises after a final decision is
taken in this regard. They will also be eligible for coverage
under the Counselling Retraining and Redepioyment
Scheme (CRR) of the Department of Public Enterprises
of this Ministry.

[Translation]

Merger of Industries

2339. SHRI V.K. THUMMAR:
SHRI HARISINH CHAVDA:

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether the Government proposes to incorporate
food processing industries under the cottage industries to
create more employment opportunities with less
investment; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FOOD PROCESS!NG INDUSTRIES (SHRI SUBODH
KANT SAHAY): (a) and (b) Food processing industries
are in large, medium, small, tiny/cottage sectors. No
distinction is made on sectoral basis by the Ministry of
Food Processing Industries in extending assistance for
development of the FPI units. As such there is no
proposal to incorporate food processing industries under
the cottage industries.
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[English]
Patent Claims

2340. MS. INGRID MCLEOD:
SHRI DALPAT SINGH PARSTE:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Hon'ble Supreme Court of India has
recently expressed grave concern over the Government's
failure to press for patent claims in intemational forum;

(b) it so, the details thereof;

(c) the steps taken/proposed to be taken by the
Government to fite patent claims of neem, basmati rice,
turmeric, etc.;

(d) whether direction has been issued to revoke the
patent granted on the ‘Nap Hal' variety of wheat; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
and (b) During the hearing of Writ Petition (Civil) No. 64
of 2004 praying to direct the Government of India to
facilitate revocation of a patent granted by European
Patent Office on a soft-milling wheat, the Hon'ble Supreme
Court had directed for the appointment of a Committee
to examine the matter. Accordingly, a Committee was
appointed under the chairmanship of Secretary,
Department of Agricultural Research & Education (DARE)
and Director General, Indian Council of Agricultural
Research (ICAR). The report of the Committee has since
been submitted to the Hon'ble Supreme Court. The patent
in question was revoked on 3.10.2004 as per the
European Patent rules.

(c) Patents are sought and obtained by applicants/
inventors, both indian and foreign, in different countries
to safeguard and promote their commercial and other
interests. Such patents are granted under the sovereign
prerogative of countries according to their respective
patent laws, and have territorial effect /e. they are
effective only in the country of grant.

As patents are essentially private rights, they are
normally chalienged, in accordance with the patent laws
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of the countsy concemed by the person(s) whose interests
are affectedjeopardized.

As and when information is received about patents
being obtained on certain items which are not considered
. patentable and which affect Indian interests, steps are
taken to assess whether the grant of such patent can be
challenged under the patent laws of the country
concerned. Earlier, a patent granted in the United States
ot America on the use of turmeric in wound healing was
successfully challenged and was also cancelled by the
Patent Office of the country concemed. Similarly, a patent
on the fungicidal property of Neem, granted in Europe,
was successfully challenged. The claims of the patent on
Basmati Ricelines and grains granted in the United States
of America which had the potential of affecting India’s
commercial interest were also challenged. The said claims
were subsequently cancelied by the United States Patent
and Trade Mark Office and the title of the patent was
also amended.

(d) and (e) The petition is now listed for hearing on
July 7, 2006 in the Supreme Court of india.

Environmental impacts of Energy

2341. SHRI BASU DEB ACHARIA: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government has conducted any study
on environmental impacts of various energy options;

(b) if so, the details of study ;nde in this regard;

(c) whether the Government has worked out any plan
to minimize the environmental degradation while meeting
the increasing power demands; and

(d) if so, the details thereof and the action proposed/
taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) No specific study has been
conducted by the Government on environmental impacts
of various energy options. However, energy-environment
linkages have been dealt in the draft report of the Expert
Committee on Integrated Energy Policy set up by the
Planning Commission.

(c) and (d) The regulatory regime to integrate
environmental concerns into developmental projects
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relating to energy sector is in place. Under the provisions
of the Environmental impact Assessment Notification, 1994
as amended subsequently, projects relating to Thermal
Power, Nuclear Power, Hydel Power, exploration of oil
and gas and their production, petroleum refineries require
prior environmental clearance. These projects are
appraised based on Environmental Impact Assessment
(ElA) studies. Based on the EIA, necessary environmental
safeguard measures are put in place as part of the
Environment Management Plan.

Assessment on Performance of Food Processing
Sector

2342. SHRI ANANTH KUMAR: Will the Minister of
FOOD PROCESSING INDUSTRIES be pleased to state:

(a) whether the Government has made any
assessment on the performance of food processing sector
of the country in the recent past;

(b) it so, the findings thereof, and

(c) the steps being initiated to further improve the
FP! sector?

THE MINISTER OF STATE IN THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): (a) to (c) As per the National Accounts
Statistics 2005, average annual GDP growth rate of food
processing industries including tobacco in the country
during 2000-01 to 2003-04 was 7.86%. There is adequate
scope for growth of food processing industries in the
country. Government has formulated and implemented
several Plan Schemes to provide financial assistance for
establishment and modemization of the food processing
units, creation of infrastructure, support for R&D, human
resource development besides other promotional measures
to encourage development of the food processing
industries. In order to give boost to growth of FPI sector
the Government in 2004-05 has allowed under Income
Tax Act, a deduction of 100% of profit for five years and
25% of profits for the next five years in case of new
agro processing industries set up to process, preserve
and package fruits and vegetables. Excise duty of 16%
on dairy machinery has been fully waived for promotion
of dairy processing industries. In the Budget of 2005-06
customs duty on refrigerated vans was reduced from 20%
to 10%. In the Budget 2006-07 the Government has
announced to exempt excise duty on condensed milk,
ice cream, preparations of meat, fish and poultry, pectins,

to Questions 94
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pasta and yeast. Excise duty on ready-to-eat packaged
foods and instant food mixes, like dosa and idli mixes
reduced from 16 per cent to 8 per cent. Excise duty on
aerated drinks has been reduced from 24 per cent to 16
per cent.

[Translation]
Rajiv Sagar Projoct

2343. SHRIMATI NEETA PATERIYA:
SHRI KRISHNA MURARI MOGHE:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) the progress made so far in the construction of
the Rajiv Sagar Project (Bawanthadi);

(b) whether the Government is taking any action to
ensure early completion of the project being implemented
under Accelerated Irrigatien Benefit Programme; and

(c) if so, the details thereof and the time by which
it is flikely to be completed?
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THE MINISTER OF WATER RESOURCES (PROF.
SAIFUDDIN SOZ): (a) Rajiv Sagar Project (Bawanthadi)
is an ongoing major inter-State irrigation project of the
States of Madhya Pradesh and Maharashtra with ultimate
irrigation potential of §7.12 thousand hectare. The
headworks and the canal system in Madhya Pradesh are
executed by the State Government of Madhya Pradesh
and the canal system in the State of Maharashtra is
executed by the State Government of Maharashtra. The
details of physical and financial progress upto March,
2005 are enclosed at Statement.

(b) and (c) The Central Govemment included Madhya
Pradesh portion of Rajiv Sagar Project (Bawanthadi) under
the Accelerated lrigation Benefits Programme to provide
central loan assistance (CLA) in 2003-04 while the
Maharashtra portion of the project came under AIBP in
2004-05. The CLA/grant released under AIBP for the
project to the Governments of Madhya Pradesh and
Maharashtra is Rs. 46.22 crore (upto March, 2005) and
Rs. 33.695 crore (upto January, 2006) respectively. As
reported by the respective State Governments, the
Madhya Pradesh portion of the project is scheduled for
completion by June, 2007 while that of Maharashtra
portion is scheduled for completion by March, 2008.

Statement

(Rs. crore/potential thousand hectare)

Madhya Pradesh Maharashtra Total
Portion Portion

Financial Progress
1. Latest Estimated Cost 194.99 182.00 376.99
2. Expenditure incurred upto March, 2005 149.82 107.41 257.23
3. Budget outlay for 2005-06 35.76 59.04 94.80

Physical Progress (upto March, 2005)
1. Dam (Headworks) 90% —_— —_
2. Main & Branch Canals 85% 85% -
3. Distribution System upto Chak outlets 20% 30% -
4 Ultimate irrigation potential 29.412 27.708 '67.120
5. Potential created 0.000 0.000 0.000
6. Target for potential creation during 2005-06 0.000 5.000 5.000
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(English]
Production of Honey

2344. DR. M. JAGANNATH:
SHR!I KINJARAPU YERRANNAIDU:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the quantum of honey produced in the country
during the last three years, year-wise, the details and
location of laboratories avallable to test the quality of
honey in the country, State-wise; and

(b) the quantum of honey exported and the foreign
exchange eamed therefrom during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHR! KANTILAL BHURIA): (a)
The production of honey during the last three years is as
under:

Year Production (in Metric tonnes)
2002-03 30108
2003-04 48257
2004-05 52879

There are Agmark honey Laboratories in each State
under the control of Central Agmark Laboratory, Nagpur,
Department of Agriculture Marketing, Ministry of
Agriculture. There are three laboratories under the control
of APEDA for honey analysis of the consignments for
export one at Jammu and two at Delhi.

(b) A Statement indicating export of honey and the
foreign exchange eamed during the last three years is
enclosed.

Statement

The export of honey for the years 2002-03 to 2004-05

Years Honey Export
Quantity (Kgs) Value (Foreign exchange
eamed) (Rs.)
2002-03 66,46,589 52,90,47,844/-
2003-04 69,64,295 68,08,93,594/-
2004-05 1,03,53,640 66,46,54,506/-

PHALGUNA 22, 1927 (Saka)
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Fishing Harbours in Orissa

2345. SHRI B. MAHTAB: Will the Minister of
AGRICULTURE be pleased to state:

(a) the details of fishing harbours reported functioning
in Orissa during the last three years and the current
year; and

(b) the details of such harbours likely to be set up
in the State in the near future?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
One major fishing harbour at Paradip, three minor fishing
harbours namely Gopalpur in Ganjam District, Naugarh
(Astarang) in Puri District and Dhamra in Bhadrak District
are functioning in Orissa during the last three years and
current year.

(b) The Government of India has sanctioned one
fishing harbour at Bahabalpur in Balasore Distrct, and
the State Government has proposed two more fishing
harbours, one each in Chudamani in Bhadrak District and
Chandipur in Balasore District.

[Trans/ation]
Afforestation

2346. SHRI SUNIL KUMAR MAHATO:
DR. DHIRENDRA AGARWAL.:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) the names of the States where the forest cover
has been expanded during the last three years,

(b) whether there are certain States where the forest
cover has not been expanded; and

(c) if so, the details thereof and the reasons therefor
and the effective steps initiated in that direction so far?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) The Forest Survey of India (FSI)
publishes the State of Forest Report (SFR) on a biennial
basis. As per the SFR-2003, the State-wise increase and



99

Written Answers

decrease of forest cover in comparison to SFR-2001 are
given in the enclosed statement-l and Statement-ll

respectively.

(c) The decrease in forest cover, for the States
mentioned in Statement-ll is due to shifting cuitivation,
encroachments, felling of trees etc.

The steps taken to prevent depletion of forest cover

are:

(i) Legal measures like Indian Forest Act, 1927,

Wildlife (Protection) Act, 1972, Forest
(Conservation) Act 1980 and Environment
(Protection) Act, 1986 and the rules, guidelines
thereof.

Statoment /
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Management measures like working of forests
according to approved Working Plans, Forest
Development Agencies and Joint Forest
Management activities.

Financial measures like providing assistance to
the States/Union Territories under Centraily
Sponsored Schemes and externally aided
projects.

Other measures like creation of Protected Areas,
Substitution of Wood etc.

Guidelines for rationalizing of felling and tranait
regulations for tree species grown on non-forest

private lands to promote large scale afforestation
in non-forest areas.

State-wise increase in forest cover from SFR 2001 to SFR 2003

(Area in 8q. km.)

Si.No. State/Union Termitory Forest Cover Forest Cover Change in Forest Cover
SFR 2001 SFR 2003 between 2001 & 2003
1 2 3 4 5
1. Assam 27,714 27,826 112
2. Delhi 11 170 59
3. Goa 2,095 2,156 61
4. Jammu and Kashmir 21,237 21,267 30
5. Jharkhand 22,637 22,716 79
6. Kerala 15,560 16,577 17
7. Manipur 16,926 17,219 293
8. Meghalaya 15,584 16,839 1,255
9. Mizoram 17,494 18,430 936
10. Nagaland 13,345 13,609 264
11. Sikkim 3,183 3,262 69
12. Tamil Nadu 21,482 22,643 1,161
13. Tripura 7,065 8,093 1,028
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1 2 3 4 5
14. Uttar Pradesh 13,746 14,118 372
15. Uttaranchal 23,938 24,485 527
16. West Bengal 10,693 12,343 1,650
17. Andaman and Nicobar 6,930 6,964 34
18. Chandigarh 9 15 8
19. Dadra and Nager HMaveli 219 225 6
20. Daman and Diu 7 8 2
21. Pondicherry 36 40 4
Statornent
Slate-wise decrease in forest cover from SFR 20071 to SFR 2003

(Area in sq. km.)

Si.No. State/Union Territory Forest Cover Forest Cover  Change in Forest Cover

SFR 2001 SFR 2003 between 2001 & 2003
1. Andhra Pradesh 44,637 44,419 218
2. Arunachal Pradesh 68,045 68,019 26
3. Bihar 5,720 5,558 162
4. Chhattisgarh 56,448 55,998 450
5. Gujarat 15,152 14,946 208
6. Haryana 1,754 1,617 237
7. Himachal Pradesh 14,360 14,353 7
8. Kamataka 36,991 36,449 542
9. Madhya Pradesh 77,265 76,429 836
10. Maharashtra 47,482 48,865 617
1. Orissa 48,838 48,366 472
te. Punjab 2,432 1,680 852
13. Rajasthan 16,367 15,826 541
14, Lakshadweep 27 23 4
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[English]

Damage to Sugar Crops due to Flood In
Maharashtra

2347. SHRI TUKARAM GANGADHAR GADAKH: Will
the Minister of AGRICULTURE bw pleased to state:

(a) whether the last year's flood and deluge in
Maharashtra has caused enormous damage to sugarcane
crops and the soil;

(b) if so, the extent of damage caused to standing
sugarcane crops and the soil sustaining such crops; and

(c) the Central financial assistance provided to the
State to make up the losses?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
and (b) Yes, Sir. The details floods in Maharashtra during
July and August, 2005 damaged more than 50%
sugarcane crop over an area of 66292 hectares. Further,
top soil over an area of 25709 hectares was also lost.

(c) An amount of Rs. 15,91 crores was approved
from National Calamity Contingency Fund for damaged
sugarcane crop to the affected farmers upto 2 hectare.
However, no assistance was provided from the National
Calamity Contingency Fund for the loss of top soil, as
this item is not covered under the norms of the scheme.

[Translation]

Setting up of Agri-Clinic, Agri-Business and Agri-
Technology Centres

2348. SHRI THAWAR CHAND GEHLOT:
SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI CHANDRAKANT KHAIRE:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the number of Agri-clinics, Agri-Business and Agri-
Technology information Centres set up in the country as
on 31st January, 2006, State-wise;

(b) the aims and objectives behind their establishment;
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(c) whether the scheme provides counselling to
tarmers for taking up new ventures in horticulture and
allied fields;

(d) if so, the details thereof and the total amount
sanctioned and spent there under during the last three
years and current year; and

(e) the name of the nodal agency which is monitoring
the above centers?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
The Department of Agriculture and Cooperation is
implementing a Central Sector Scheme titted “Agri-Clinics
and Agri-Business Centres (ACABCs) by Agriculture
Graduates™. As on 31.01.2006, 2739 such Centres have
been set up by agriculture graduates trained under this
scheme.

The Indian Council of Agriculture Research (ICAR)
had implemented National Agricuiture Technology Project
(NATP) during the period 1998-99 to 2003-04. A total of
44 Agriculture Technology Information Centres (ATICs)
were set up under NATP.

The State-wise information is given in the
Statement-1 and Statement-il respectively.

(b) The primary objective behind ACABCs is to
provide extension and other services to farmers on
payment basis through economically viable self-
employment ventures.

The objective behind establishment of ATICs was to
provide a ‘single window' support system for availability
of technology products, diagnostic services and technology
information to the farmers and other end users.

(c) and (d) The ACABCs set up by agriculture
graduates are expected to provide extension services to
farmers in agriculture, horticulture and other allied sectors
as per local need of farmers.

An amount of Rs. 2417.45 lakh was released under
the scheme during 2002-03, 2003-04 and 2004-05. Also,
an amount of Rs. 425.00 lakh has been released during
2005-06. The amount spent so far is Rs. 1781.97 lakh.
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ICAR had released Rs. 17.26 crore for ATICs during 1 2 3
2002-03. No funds were released thereafter.

(6) The ACABCs are set up in self-employment mode. 12.  Jammu and Kashmir 8
However, the National Institute Agriculture ‘Extomion 13. Jharkhand 7
Management (MANAGE) is the current implementing
agency under ACABCs scheme. 14. Kamataka 487

ICAR was the nodal agency for ATICs. 15 Kerala 15

; t / 16. Madhya Pradesh 106
17. Maharashtra 586
Agri-clinics and Agr-business Centras scheme

(Period from : 01.04.2002 fo 31.01.2006) 18. Manipur 18
SI.No. Name of No. of Agri-Clinic 19, Meghalaya 0
the State & Agri-Business Centres 20. Mizoram 0
1 2 3 21. Nagaland 0
1. Andhra Pradesh 165 22. Orissa 73
2. Arunachal Pradesh 0 23. Pondicherry 1
3 Assam 12 24. Punjab 12
4 Bihar 225 25. Rajasthan 300
5.  Chandigarh 0 26. Sikkim 0
6. Chhattisgarh 42 27. Tamil Nadu 117
7. New Delhi 0 28. Tripura 0
8. Goa 0 29. Uttar Pradesh 366
9, Gujarat 137 30. Uttaranchal 11
10. Haryana 12 31. West Bengal 49
11. Himachal Pradesh 1 Total 2739

Statornent N

State-wise List of Agricultural Technology Inforrmation Centras (ATIC)

SI.No. State No. of ATICs Centre
1 2 3 4
1. Andhra Pradesh 1 Acharya N.G. Ranga Agricultural University, * ,

Rajendra Nagar, Hyderabad
2. Assam 1 Assam Agricultural University, Jorhat
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1 2 4

3. Andaman and Nicobar islands Central Agricuitural Research inatinste, Port Blair

4. Bihar Rajendra Agricultural University, Samastipur

5. Chhattisgarh Indira Gandhi Agricultural University, Railpur

6. Dethi Indian Agricultural Research Institute, New Delhi

7. Gujarat Sardar Krushi Nagar Dantiwada Agricultural
University, Sardar Krushi Nagar, Gujarat

8. Haryana National Dairy Research Institute, Kamal
Chaudhary Charan Singh Haryana Agricuitural
University, Hisar

9. Himachal Pradesh Chaudhary Sarwan Kumar Himachal Pradesh Krishi
Vishwa Vidyalaya, Palampur
YS Parmar University of Horticulture and Forestry,
Solan
Central Potato Research Institute, Shimia

10. Jammu and Kashmir Sher-e-Kashmir University of Agricultural Sciences
and Technology, Srinagar

11. Jharkhand Birsa Agricultural University, Ranchi

12. Kerala Kerala Agricultural University, Thrissur
Indian Institute of Spices Research, Calicut
Central Marine Fisheries Research Iinstitute,
Emakulam
Central Plantation Crops Research Institute,
Kasargod
Central Institute of Fisheries Technology, Cochin
(Kerala)

13. Kamataka University of Agricultural Sciences, Bangalore
University of Agricultural Sciences, Dharwad
indian institute of Horticulture Research, Bangaiore

14. Madhya Pradesh Jawaharial Nehru Krishi Vishwa Vidyalaya, Jabalpur
Central Institute of Agricultural Engineering, Bhopal
(M.P.)

15. Maharashtra

Marathwada Agricuftural University, Prabhani
Mahatma Phule Krishi Vidyapeeth, Ahmednagar
Panjabrao Deshmukh Krishi Vidyapeeth, Akola
Central Institute of Cotton Roqoarch, Nagpur

Balasaheb Sawant Konkan Krigshi Vidyapeeth,
Dapoli, Ratnagiri




109 Wnitten Answers

PHALGUNA 22, 1927 (Saks)

to Questions 110

4

16.  Meghalaya 1

17. Origssa 2

18. Punjab 1
19. Rajesthen 3

20. Tamil Nadu 2

21, Uttar Pradesh 4

22. Uttaranchal 1

23. West Bengal 1

ICAR, Research Complex for NEH Region,
Barapani (Meghalaya)

Central Institute of Freshwater Aquaculture,
Bhubaneshwar

Orissa University of Agricuiture & Technology,
Bhubaneshwar

Punjab Agricultural University, Ludhiana

Central Arid Zone Research Institute, Jodhpur
Maharana Pratap Agricultural University, Udaipur
Rajasthan Agricultural University, Bikaner

Tamil Nadu Veterinary & Animal Sciences
University, Chennai

Tamil Nadu Agricuitural University, Coimbatore

Chandra Shekhar Azad University of Agriculture &
Technology, Kanpur

Acharya Narendra Dev University of Agriculture and
Technology, Faizabad

Indian Veterinary Research Institute, [zatnagar,
Bareilly

indian Institute of Vegetable Research, Varanasi
(UP)

Govind Ballabh Pant University of Agriculture and
Technology, Pantnagar, Udham Singh Nagar*

Bidhan Chandra Krishi Vishwa Vidyalaya, Nadia

Total 44

[English]

Production of Fruit, Vegetable
and Floricuiture items

2349. SHRI CHANDRAKANT KHAIRE:
SHR! ADHIR CHOWDHURY:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the total production of fruit, vegetable and the
floriculture items recorded in the country during each of
the last three years and the current year, State-wise;

(b) whether the Govemment is aware of the problems
being faced by the producers of said items;

(c) it so, the details thereof;

(d) whether they have ceased to produce these
commodities; and

(e) if so, the measures taken by the Government to
encourage production of these items particularly for export
and provide remunerative prices of their produce?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
A statement of estimated production of fruits, vegetable
and floriculture, State-wise as per available information,
for the years 2003-04, 2004-05 and 2005-06 is enclosed.

(b) and (c) Yes Sir. The major problems that need
to be addressed are inferior quality, low productivity, pest
and disease control, post harvest management, marketing
and processing facilities.

(d) No, Sir.

(e) The Government is taking measures for enhancing
production and productivity of horticultural crops under
National Horticulture Mission, Technology Mission for
Development of Horticulture in North Eastern Region,
Coconut Development Board, National Horticulture Board,

MARCH 13, 2006
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Directorate of Cocoa and Cashewnut Development,
Directorate of Arecanut and Spices Development.
Government is encouraging export of horticultural crops
through different fiscal and financial incentives, setting up
of Agri Export Zones, bilateral agreements, participation/
organization of seminars and exhibitions abroad. In order
to ensure remunerative prices to the farmers, the
Government implements Market intervention scheme at
specific request of the State Governments in event of fall
in prices. To enhance the production, productivity and
quality of produce, steps being taken are: area expansion,
integrated pest management, organic farming, transfer of
technology programmes, production of nucleus planting
materials of high yielding and export oriented varieties
and their further multiplication and distribution through
State department nurseries and dissemination of technical
information through seminars, workshops and training
programmes.

Statement

State-wise area &and production under various horticultural crops dunng the year 2003-04

State/UT’s Fruits Veg. Flowers
Area Prod. Area Prod. Area Prod.

Loose cut

1 2 3 4 5 6 7 8

Andaman and Nicobar 3.9 22.1 4.0 23.3

Andhra Pradesh 639.556 6871.697 247.9 2931.6 12.9 49.1 43.9

Arunachal Pradesh 51.421 101.26 20.2 80.9

Assam 94.295 1181.104 198.7 1958.9

Bihar 295.602 3294.909 621.7 8394.5 0.1 1.8 10.8

Chandigarh 0.1 1.1 0.1 1.7

Chhattisgarh 16.8 401.1 61.0 1566.7 0.2 0.1

Dadra & Nagar Haveli 0.7 71 1.5 13.5

Daman and Diu 0.017 0.023 0.1 0.1 0.0 0.0

Delhi 0.1 1 43.6 627.7 45 26.0

Goa 10.311 78.73 7.8 747

Gujarat 194.296 3586.798 267.3 4235.8 4.9 30.2

Haryana . 31.611 257.2 203.8 2703.4 43 58.3 460.5
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1 2 3 4 5 6 7 8
Himachal Pradesh 201.982 588.098 59.0 863.6 03 1.5 379.9
Jammu and Kashmir 157.585 1180.507 30.3 380.0 0.1 0.2 25
Jharkhand 32.667 321.15 118.2 1300.1

Kamataka 224.884 3027.256 326.4 4072.8 182 1433 5591.0
Kerala 224 1401.8 114.5 2555.4

Lakshadweep 0.3 1.1 0.2 0.2

Madhya Pradesh 63.351 1167.797 164.8 2376.9

Maharashtra 1315 9269.713 365.0 4062.0 84 49.0

Manipur 53.067 353.257 11.1 73.7 0.5 0.7
Meghalaya 23.806 199.617 329 271.8

Mizoram 21.152 42.401 5.7 241 0.1 0.0 0.6
Nagaland 13.314 48.822 10.7 83.6

Origsa 227.265 1362.574 626.8 7732.9 0.3 0.1 11.0
Pondicherry 1 19.1 43 7.4

Punjab 43.711 628.17 141.5 2400.5 0.6 3.0
Rajasthan 23.295 220.891 116.3 501.1 1.9 22

Sikkim 0.007594 0.011496 16.1 75.0 0.00 9.0
Tamil Nadu 206.573 3460.167 158.3 3943.5 203 161.7

Tripura 30.458 482.016 31.8 363.5

Uttar Pradesh 292.51 3381.19 688.02817.17  15182.2 6.3 9.8 2650.0
Uttaranchal 78.899 644.633 46.3 529.1 0.1 0.5

We‘st Bengal 172.77 2111.477 1168.3 18540.5 17.3 436 878.7
Total 4748.3 45705.9 5225.2 88005.3 101.4 580.0 10035.8

Area (in 000' HA)
Production (In 000’ MT)

P (Cut)=Production in (Million Nos)

Figure of Production under Grand Total does not include Production of Cut-Flowers
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State/UT's Fruits Veg. Flowers

Area Prod. Area Prod. Area Prod.

Loose cut

1 2 3 4 5 6 7 8
Andaman and Nicobar 3.9 221 4.00 233
Andhra Pradesh 652.042 7735.445 258.4 3861.9 15.7 57.9 83.6
Arunachal Pradesh 54.212 103.234 20.2 80.9
Assam 94.2956 1161.104 198.7 1958.9
Bihar 291.239 20820.254 484.0 7628.5 0.1 1.8 108
Chandigarh 0.1 1.1 0.1 1.7
Chhattisgarh 13.62 325.3 84.2 21430 03 0.7
Dadra and Nagar Haveli 0.7 74 1.5 13.5
Daman and Diu 0.017 0.023 0.1 0.1 0.0 0.0
Delhi 0.1 1 43.6 627.7 4.5 25.0
Goa 10.311 81.645 7.8 74.7
Guijarat 272.478 4019.096 3314 4867.0 70 41.8 1989.0
Haryana 24.071 232.22 207.8 2980.4 48 556 508.0
Himachal Pradesh 186.903 6892.011 60.3 984.4 0.3 1.5 3799
Jammu and Kashmir 167.538 1217.604 30.3 380.0 0.1 0.2 25
Jharkhand 32.667 321.15 118.2 1300.1
Kamataka 250 3983 374.4 4315.8 18.7 149.0 5591.0 .
Kerala 224 1401.8 114.5 25554
Lakshadweep 0.3 1.1 0.2 02
Madhya Pradesh 66.601 1395.017 205.1 2948.0 2.0 1.2
Maharashtra 1340 10013 368.0 3974.0 8.7 51.7
Manipur 5§3.087 353.257 11.1 737 0.5 0.7
Meghalaya 23.8068 199.617 329 2718
Mizoram . 21182 42.401 5.7 24.1 0.1 0.0 0.6

Nagaland 13.314 48.622 10.7 83.6
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1 2 3 4 5 6 7 8
Orissa 230.445 1404464 656.2 8085.6 03 173 121
Pondicherry 1 19.1 43 741

Punjab 47.087 679.546 158.6 2677.4 0.6 3.0
Rajasthan 23,835 238.508 121.7 644.2 3.3 26

Sikkim 8.24 12.21 16.9 76.4 01 279 9.0
Tamil Nadu 38722  3907.721 206.2 5050.2 21.9 1750

Tripura 30.458 482.016 318 363.5

Uttar Pradesh 297.81 3525.86 847.0 15265.0 80 119 3527.0
Uttaranchal 175.6 667.04 72.8 951.8 01 05

West Bengal 166.288  2128.278 1177.3 18618.2 179 447 8964
Total 4815918 49363.23 6274.015 92962.9 1149413 669.9832 13009.86

Area = Area (in 000’ HA)
P = Production (in 000' MT)

P (Cut) = Production in (Million Nos.)
Figure of Production under Grand Total does not include Production of Cut-Flowers

State-wise area and Production undey various Horticuliural Crops during in year 2005-06

State/UT's Fruits Veg. Flowprs
Area Prod. - Area Prod. Area Prod.

Loose cut

1 2 3 4 5 6 7 8

Andaman and Nicobar 39 22.1 4.0 233

Andhra Pradesh 679.814 8410 290.0 4539.0 32.0 80.0 88.5

Arunachal Pradesh 57.382 103.234 20.2 80.9

Assam 94.295 1181.1 198.7 1968.9

Bihar 291.239 2820.25 496.4 7751.7 0.1 1.8 10.8

Chandigarh 0.1 1.1 0.1 1.7

Chhattisgarh 14.43 344.47 84.5 2151.2 0.2 0.7

Dadra and Nagar Haveli 07 71 1.5 13.5

Daman and Diu 0.017 0.023 0.1 0.1 0.0 0.0
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1 2 3 4 5 8 7 8
Dethi 0.1 1 438 627.7 45 25.0

Goa 10.311 81.645 78 74.7 0.0 1.0
Gujarat 204 4128 350.0 5000.0 75 45.0 1089.0
Haryana 27.297 210 230.0 3250.0 5.0 363 736.0
Himachal Pradesh 191.2 692.2 60.3 964.4 0.3 1.6 379.9
Jammu and Kashmir 171.018 1348 30.3 380.0 0.1 0.2 25
Jharkhand 32.667 321,15 118.2 1300.1

Kamataka 257.167 4142.84 386.6 4488.5 193 155.0 5591.0
Kerala 224 1401.8 114.5 2555.4

Lakshadweep 0.3 1.1 0.2 0.2

Madhya Pradesh 68.596 1638.92 183.1 2630.4 18 1.1
Maharashtra 1370 10263 308.5 4740.0 9.3 56.1

Manipur 53.067 3563.257 111 73.7 0.6 0.7
Meghalaya 23.806 199.617 '32.9 271.8

Mizoram 21.152 42.401 5.7 24.1 0.1 0.0 0.6
Nagaland . 13.314 48.822 10.7 83.6

Orissa 268.57 1427.7 860.5 8426.2 0.7 209 150.0
Pondicherry 1 19.1 43 714

Punjab §0.68 731.35 163.1 2816.7 0.6 3.0
Rajasthan 24.85 248.745 134.0 884.0 37 33

Sikkim 9.55 13.46 18.0 81.0 0.1 31.0 9.0
Tamil Nadu 257.82 4230.89 2227 5477.6 236 1895

Tripura 30.458 482.016 31.8 363.5

Uttar Pradesh 302.97 3624.61 862.0 16608.0 8.0 11.9 3527.0
Uttaranchal 180.8 640.56 76.1 986.9 0.1 0.5

West Bengal 215 2780 1282.5 21838.3 263.3 66.6 1220.0
Total 5241.67 5§2051.8 8733 100558 144 730.09 13705.3

A = Area (in 000' HA)

P = Production (in 000' MT)

P (Cut) = Production in (Million Nos.)
Figure of Production under Grand Total does not include Production of Cut-Flowers
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Land Affected due to Salinity, Alkalinity and
Rainfed

2350. SHRI SUKHDEV SINGH DHINDSA:
SHRI M. RAJA MOHAN REDDY:
SHRI A. SAI PRATHAP:
SHRI RAMDAS ATHAWALE:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether any survey has been conducted to know
the hectares of land affected by salinity, alkalinity and
rainfed areas degraded, available in the country;

(b) i so, the details thereof, and

(c) the measures undertaken by the Government to
reclaim such waste lands?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (c) As per National Bureau of Soil Survey & Land Use
Planning (NBSS&LUP), Indian Council of Agricultural
Research (ICAR), out of total geographical area on
328.60, an area of 146.82 million ha. are suffering from
various categories of land degradation including rainfed
areas. The category-wise summary of the extent of
degraded lands are as under.—

Si.No. Category of Land Extent of Area

Degradation in million ha.

1. Water erosion 93.68
2. Wind erosion 9.48
3. Water logging 14.30
4, Salinity/alkalinity 5.95
5. Soil acidity 16.03
6. Complex problem 7.38

Total Degraded area 146.82

Government of India is implementing various
schemes/programmes on watershed development, namely,
(i) National Watershed Development Project for Rainfed
Area (NWDPRA), (ii) Soil Conservation tor Enhancing the
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Productivity of Degraded Lands in the Catchments of River
Valley Project and Flood Prone River (RVP&FPR), (ili)
Reclamation of Alkall 8oil (RAS8), (iv) Watershed
Development Project in Shifting Cultivation Area
(WDPSCA), (v) Externally Aided Projects (EAPs) on
Watershed Development (vi) Drought Prone Area
Programme (DPAP), (vii) Desert Development Programme
(DDP), (viii) Integrated Waste-land Development
Programme (IWDP) and (ix) National Afforestation & Eco-
Development Project country. Under these programmes,
upto March 2005, about 28.50 million ha. has been
developed with expenditure of Rs. 14577.00 crore

Equity Fund for New Agro and Food
Processing Industries

2351. PROF. M. RAMADASS: Will the Minister of
FOOD PROCESSING INDUSTRIES be pleased to state:

(a) whether the Government has set up an equity
fund for starting new agro and food processing units.

(b) it 8o, the details thereof;

(c) whether the Government has created an Expert
Marketing Development Fund;

(d) if so, the details thereof, and

(e) the fresh initiatives taken by the Government to
provide more financial assistance to entrepreneurs willing
to start agro processing industries?

THE MINISTER OF STATE IN THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): (a) to (d) In the Union Budget 2008-07,
Government has announced that NABARD will create a
separate window with a corpus of Rs. 1,000 crore for
refinancing loans to the FPI sectors, especially for agro-
processing infrastructure and market development. An
amount of Rs. 150 crore has been earmarked for National
Horticulture Mission (NHM) for terminal markets.

(e) For development of the food processing sector in
the country, the Government has aiready implemented
Plan schemes to provide financial assistance for
establishment and modemization of the food processing
units, creation of infrastructure support for R&D, human
resource development besides other promotional measures
to encourage development of the food processing
industries. In order to give boost to growth of FP! sector
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the Government in 2004-05 has allowed under income
Tax Act, a deduction of 100% of profit for five years and
25% of profits for the next five years in case of new
agro processing industries set up to process, preserve
and package fruits and vegetables. Excise duty of 16%
on dairy machinery has been fully waived for promotion
of dairy processing industries. In the Budget of 2005-06
customs duty on refrigerated vans was reduced from 20%
to 10%. In the Budget 2006-07 the Government has
announced to exempt excise duty on condensed milk,
ice cream, preparations of meat, fish and poultry, pectins,
pasta and yeast. Excise duty on ready-to-eat preparations
of meat, fish and mixes, like dosa and idli mixes reduced
from 18 per cent to 8 percent. Excise duty on aerated
drinks has been reduced from 25 per cent to 16 per
cent.

[Translation/
Tiger Project in Maharashtra

2352. SHRI BAPU HARI CHAURE: Will the Minister
ot ENVIRONMENT AND FORESTS be pleased to state:

(a) whether there is any proposal to start a tiger
project in Maharashtra;

(b) if so, the details thereof;

(c) whether the Government proposes to displace
the revenue villages falling under the national parks/
sanctuaries; and

(d) if so, the time by which they are likely to be
displaced?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) The Government of Maharashtra
had submitted a proposal for declaring the Chandoli forest
as a Tiger Reserve, which has not been accepted by the
Steering Committee of Project Tiger.

(c) and (d) Based on recommendations of the Tiger
Task Force appointed as per the recommendations of
the National Board for Wildlife under the Chairmanship of
the Prime Minister for reviewing the management of tiger
reserves in the country, the Wildlife Institute of India has
been directed to assess the core areas of tiger reserves
where village relocation has to be undertaken, in addition
to other protected areas of the country within a timeframe
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of five years. Simultaneously, action has been taken for
developing a model involuntary village relocation/
rehabilitation package through a professional agency.

[English]
Second Project Tiger for Tamil Nadu

2353. SHRAI S.K. KHARVENTHAN: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether any proposal for the Second Project Tiger
Reserve For the State of Tamil Nadu is pending before
the Union Government for its approval;

(b) if so, the details thereot;

(c) the time by which the project is likely to be
operational, and

(d) the funds proposed to be allocated for the said
project?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (d) Based on proposals received from
the States, in principle approval was accorded by the
Steering Committee of Project Tiger for inclusion of
Anamalai and Parambikulam Wildlife Sanctuaries, falling
in Tamil Nadu and Kerala respectively, under Project
Tiger. Necessary action has been taken for including the
same in the Expenditure Finance Committee memo of
Project Tiger.

‘Agro Bio Diversity’

2354. SHRIMATI ARCHANA NAYAK:
SHRI PRALHAD JOSHI:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) the number of species identified under the bio-
diversity category;

(b) whether their number has declined due to
poliution, poaching, illegal trade etc.;

(c) if so, the details thereof along with the steps to
check this declining trend;
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(d) whether a national conference on bio-diversity
was held recently; and

(e) if so, the details of discussion held and decisions
arrived at?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) The total number of identified plant and
animal species at present stands at 45,469 and 89,593

respectively.

(b) and (c) Yes, Sir. As per the Red Databook on
Mammalia, the number of Threatened species has rigen
from 77 in 1994 to 144 in January 2006. As for the floral
species, there are 1250 species categorized as
Threatened in the various volumes of the ‘Red Databook
of Indian Plants’. The Red Databooks on faunal and floral
species are prepared taking into account the criteria laid
down in The Wildlife Protection Act, 1972, International
Union for Conservation of Nature (IUCN), and Convention
of International Trade of Endangered Species (CITES).

The regulatory and promotional steps to safeguard
the biodiversity of the country comprise enlarging the
Protected Area Network; setting up of National Bio-
diversity Authority and State Bio-diversity Boards;
compliance which guidelines of IUCN and CITES; and
increasing the number of Biosphere Reserves; designating
Ecologically Sensitive Zones; and Conservation and
Community Reserves under The Environment Protection
Act and The Wildlife Protection Act respectively, and
scaling up the number of identified wetlands.

(d) and (e) A National Conference on Agro Bio-
diversity was held by National Bio-diversity Authority
between February 12-15, 2006, at Chennai. Some of the
key decisions taken relate to the need to sensitize
administrators and policy makers on sustainable use of
biodiversity; ensure people’'s participation for sustainable
conservation of agro-biodiversity, create awareness among
children and tribals; utilize biodiversity registers, and other
databases; and to rest Genetically Modified Organisms
(GMOs) for food, feed, environmental safety, among
others.

[Translation]
Payments Under Coal Wage Agreement

2355. SHRI CHANDRA SHEKHAR DUBEY: Will the
Minister of STEEL be pleased to state:
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(a) whether the Indian Iron and Steel Company
(ISCO) which has since been merged with the Steel
Authority of India Limited (SAIL) has three coal mines at
Chasnala, Jetpur and Ramnagar in which four thousand
coal workers are working who have not been provided
the benefits to National Coal Wage Agreement No. 7
meant for the coal workers;

(b) if so, whether the National Coal Wage Agreement
No. 7 is likely to be extended to employees of IISCO to
maintain uniformity in the salary and other facilities
provided to the coal workers of the country; and

(c) if so, the time by which it is likely to be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS): (a) to (c) Pursuant to
merger of India Iron and Stesi Company (IISCO) with
Steel Authority of India Limited (SAIL) and to have paﬁty
of wage system among all plants/units of SAIL, including
collieries of ISCO Steel Plant (ISP), it has been agreed
to adopt pay scales/benefits at par with SAIL, as per
current National Joint Committee for Steel Industry (NJCS)
Agreement. For the period between 1.7.1996 to
31.12.1996, pay would notionally be fixed as per National
Coal Wage Agreement (NCWA-VI). Further, it has also
been agreed that while fitting the employees of collieries
in the NJCS scale of pay notionally from 1.1.1997, it
shall be ensured that their wages in terms of NCWA-VIi
as applicable on 1.4.2005, will be protected.

[English]
Decline in Production of Fish after Tsunami

2356. SHRIMATI P. SATHEEDEVI:
SHRI E.G. SUGAVANAM:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether there has been a great fall in the
production of fish from sea and rivers of Tsunami affected
States particularly coastal areas of Kerala;

(b) if so, the reasons thereof; and

(c) the corrective measures being taken by the
Government to stimulate the fish production?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
There is no evidence to suggest any fail in the production
of fish from sea and rivers of tsunami affected States,
particularly coastal areas of Kerala. At least in certain
instances higher catch rate has been reported post
tsunami. Any fluctuation in catches could be due to a
temporary phenomenon of upwelling of bottom sediments
and consequent reduction in dissolved oxygen forcing fish
stocks to migrate.

(b) Does not arise.

(c) The Central Marine Fisheries Research Institute
(CMFRI), Kochi and the Fishery Survey of India (FSI),
Mumbai have taken up studies to ascertain the changes
to the living organisms including marine fish stock due to
tsunami.

The studies include impact of tsunami on coastal
fish stocks, rapid assessment of the impact of tsunami
on the coral reef ecosystem of Andamans, socio-economic
conditions of coastal communities in Peninsular Iindia and
assessment of post tsunami microbial and chemical
hazards of public health significance in seafood.

In addition, FS| has deployed seven exploratory
survey vessels to survey coastal, deep sea and oceanic
fish resources In terms of their distribution in time and
space, abundance and stock avalilability.
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Enhancement of import Duty of Titanium Dioxide

2367. SHRI P. KARUNAKARAN: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the State Government has sent any
representation with regard to the Travancore Titanium
products and Kerala Minerals and Metals which produce
more than the requirement of the product in the country,

(b) it so, the details thereof,

(c) whether huge quantity of imported materiale Is
causing serious marketing problems of these two units;

(d) it so, the reaction of the Govemment thereto;

(e) whether the Government has enhanced the import
duty of Titanium Dioxide at least 30 per cent, and

() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI B.K. HANDIQUE): (a) and (b) The
Department of Chemicals and Petrochemicals has not
received any representation from the State Government.

(c) and (d) Import of titanium dioxide is under OGL.
However, details of installed capacity, production of
Travancore Tianium Products and Kerala Minerals and
Metals and import of Titanium Dioxide into the country is
as under:

SlI.No. Year installed Production Imports
Capacity

1. 2002-03 66,500 MT 45463 MT 6653 MT

2. 2003-04 86,000 MT 49839 MT 7074 MT

3. 2004-05 86,000 MT 67560 MT 11212 MT

it may be seen that imports are very negligible as
compared to the level of production achieved by these
two companies.

(e) and (f) In the recent Union Budget announced
on 28.2.2008, the peak rate of duty is 12.5%. The import
duty on titanium dioxide is kept at peak rate of duty.

National Institutes on Mushroom Research
and Training

2358. SHRI ANANTA NAYAK: Will the Minister of
AGRICULTURE be pleased to state:

(a) the details and locations of National Centre/
Institutes on Mushroom Research and Training working
in the country;
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(b) whether the Government proposes to upgrade
existing Research Centre on Mushroom at Chambaghat
district, Solan in Himachai Pradesh as National Institute;
and

(c) if so, the steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
The Indian Council of Agricultural Research has a National
Research Centre for Mushroom at Chambaghat, District
Solan, Himachal Pradesh.

(b) No, Sir.
(c) Does not arise.
Decline In Prices of Pepper

2359. SHRI ABDULLAKUTTY: Will the Minister of
AGRICULTURE be pleased to state:

(a) the adverse effect of Indo-Srilankan accord
especially in the pepper, cardamom, arecanuts and other
cash crops,

(b) whether prices of pepper have declined due to
this import policy; and

(c) the measures taken by the Government to assist
the pepper cultivators?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
No authentic information is available about any adverse
effect of Indo-Srilankan accord.

(b) Price to black pepper has shown a declining trend
since 2000-01. The price which ruled at Rs. 20,450 per
quintal during 1999-2000 gradually declined to the level
of Rs. 6581 per quintal in 2004-05. Pepper is mainly in
exported oriented commodity, international markets
determine the price. Since 2000-01, the production
scenario has changed due to increase in production in
majority of the traditional producing countries. Among
them, Vietnam and Jakarta have contributed significantly.
Production of peppesf in India during 2003-04 and
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2004-056 was moderately higher than the production
recorded in the preceding year. The excess supply
production the world market and high price level of indian
pepper, compared to other countries put pressure on
pepper price. As a result the price of pepper in both
domestic and intemational market has drastically come
down.

(c) The Government implements Market intervention
scheme at specific request of the State Governments in
event of fall in prices. To make Indian pepper more
competitive and to increase its production/productivity,
several development programmes are being implemented
under the National Horticulture Mission such as, area
expansion, integrated pest management, organic farming,
transfer of technology programmes, production of nucleus
planting materiais of high yielding and export oriented
varieties and their further multiplication and distribution
through State department nurseries and dissemination of
technical information through seminars, workshops and
training programmes.

Distribution Network of SAIL

2360. SHRI BALASAHEB VIKHE PATIL: Will the
Minister of STEEL be pleased to state:

(a) whether the Steel Authority of India Limited (SAIL)
has been asked to increase its distribution network to
make steel available in smaller towns; and :

(b) if so, the eftorts made by SAIL in that direction
so far?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS): (a) and (b) With a view
to increase consumption of steel in the country as also
to widen the reach of Steel Authority of India Limited
(SAIL's) branded items of common use /e. TMT Bars
and GP/GC Sheets, 208 dealers have been appointed at
99 district locations in 2004-05.

[Trans/ation/
Environment Commission

2361. SHRI TUKARAM GANPATRAO RENGE PATIL:
Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether the Govemment has put up any proposal
for setting up Environment Commission for early disposal
of cases related to the environment;
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(b) if so, the details thereof; and

(c) the time by which the final daecision is likely to
be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (c) There is no proposal for setting up
of Environment Commission for early disposal of the cases
related to the Environment. However, the “The Law
Commission, in it's 186th Report, has /nter alia
recommended establishment of separate ‘Environment
Courts’ in each State, consisting of judicial and scientific
experts in the field of environment, for dealing with
environmental disputes desides having appellate
jurisdiction in respect of appeals under the various
Pollution Control Laws. These recommendations are under
consideration in consultation with the M/o Law & Justice.

[English]
Construction of Vented Dams in Karnataka

2362. SHRI D.V. SADANANDAGOWDA: Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether any proposal for seeking financial
assistance from the Government of Karnataka for
construction of Vented Dams across west ftowing rivers
and streams is lying pending with the Union Government;
and

(b) if so, the details thereof and the time by which
the financial assistance is likely to be released to the
State Government?

THE MINISTER OF WATER RESOURCES (PROF.
SAIFUDDIN SOZ): (a) No proposal for seeking financial
assistance under Accelerated Irrigation Benefits
Programme has been received from the Government of
Karnataka for construction of Vented Dams across west
flowing rivers and streams.

(b) Does not arise.
Classification of Agricuitural Subsidies

2363. SHRI CHANDRA BHUSHAN SINGH: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Government has received
recommendation regarding classification of agricultural
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subsidies into those which benefit small farmers and those
which go to the agri-business companies big tarmers and
land owners;

(b) if so, the reaction of the Government in this
regard;

(c) whether in India the agricultural activities have
been showing downward trend; and

(d) ¥ so, the reasons therefor and the steps taken
by the Govermnment to protect Indian farmers?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
and (b) The information is being collected and will be
laid on the Table of the House.

(c) The actual growth rates achieved are given below:

Year Actual Annual Growth Rate in
Agricutture and Allied Sectors (%)
2000-2001 -0.10
2001-2002 6.30
2002-2003 -6.90
2003-2004 10.00
2004-2005 0.70
2005-2006 (Advance Estimates) 230

Source: Tenth Plan Document; Central Statistical Organisation.

(d) The reasons include drought and other natural
calamities as well as problems like inadequate investment,
low irrigated area, inadequate flow of credit, low
productivity, and inadequate marketing infrastructure.

A number of steps through policy initiatives have been
taken in vital areas like credit, irrigation facilities, crop
diversification, marketing infrastructure, horticuiture and
extension services. This process is being further
strengthened through farm mechanization, agri-clinics and
agri-business centres and extension sefvices. Other areas
for higher investment include micro-irrigation comprising
drip and sprinkler irrigation, National Horticulture Mission
having end-to-end approach with backward and forward
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linkages covering research, production, post harveet
management, processing and marketing, under on
umbrella, in an integrated manner.

Production of Grapes

2364. SHRI DEVIDAS PINGLE: Will the Minister of
AGRICULTURE be pleased to state:

(a) the total production and consumption of grapes
recorded in the country during each of the last three
years and current year; w

(b) whether the production of grapes in sufficient to
meet the demand in the country;

. (@) if not, the steps being taken to increase the
production of grapes in the country, and

(d) the total quantum of grapes exported and foreign
exchange eamed therefrom during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
The total production of grapes in the country during the
last three years is given in the Statement-l enclosed.

(b) Yes, Sir.

(c) The Government is talking several measures to
increase production and productivity of grapes in the
country under the National Horticulture Mission such as,
area expansion, integrated pest management, organic
farming, transfer of technology programmes, production
of nucleus planting materials of high yielding and export
oriented varieties and their further muitiplication and
distribution through State Department nurseries and
dissemination of technical information through seminars,
workshops and training programmes. The Govemment is
also providing assistance for development of infrastructure
for marketing, post harvest management and processing
of Grapes.

(d) A statement-ll indicating the quantum of grapes
exported and foreign exchange earmned there from is
enclosed.
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Statement /

Year-wise Froduction of Grapes in India

Year Production (in 000 MT)
2001-02 1209.7
2002-03 1247.8
2003-04 1472.8
Source: NHB

Staternent //

Export Performance of grapes from India

Year Quantity (in Kgs.) Value (Rs.)
2001-02 14571025 599560205
2002-03 25587981 1086718295
2003-04 26469635 1036837942

Source: APEDA Export Statistics 2003-04
Conversion of Forest Village into Revenue Villages

2365. SHRI SANSUMA KHUNGGUR
BWISWMUTHIARY: Will the Minister of ENVIRONMENT
AND FORESTS be pieased to state:

(a) whether the Government has received any
proposal from the State Government of Assam to convert
all the recognized forest villages into revenue villages
within the Bodoland Termitorial Areas District (BTAD) in
Assam;

(b) if so, the detalls about the action taken so far in
this regard;

(c) if not, the reasons therefor;

(d) whether the Government proposes to provide
adequate amount of Central Fund directly to the local
Government of BTAD to heip facilitate afforestation;

(e) if so, the details thereof, and

(f) it not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (c) No proposal has been received from
the Govemment of Assam for conversion of forest villages
into revenue villages.

(d) to (f) No Sir. However, National Afforestation
Programme (NAP) Scheme is being implemented on a
100% central funding basis during the 10th Five Year
Plan. This scheme is being implemented through
decentralized set up of the Forest Development Agency
(FDA) at the forest division level and Joint Forest
Management Committees (JFMCs) at the village level.
Funds are provided directly to Forest Development
Agencies. As per information received from the Assam
Forest Department, Kachugaon, Haltugaon, Dhubri, Ale
Valiey, North Kamrup (part) and Darrang (part) FDAs fall
within Bodoland Teritorial Areas District (BTAD). These
FDA projects are being implemented at a total cost of
Rs. 6.43 crore covering the project area of 4,640 hectares.
Till date, an amount of Rs. 2.84 crore has been released.

Assistance to Hindustan Cables Ltd. and Bharat
Heavy Plates and Vessels Ltd.

2366. SHRI A. SAI PRATHAP: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) whether the Govemment of Andhra Pradesh has
approached the Union Government for assistance to
Hindustan Cables Ltd. (HCL) and Bharat Heavy Plates
and Vesseis Ltd., Visakhapatnam; and

(b) if so, the response of Government thereto and
the time by which the assistance would be released?

THE MINISTER OF STATE IN THE DEPARTMENT
OF HEAVY INDUSTRY, MINISTRY OF HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI
KANT! SINGH): (a) and (b) Government of Andhra
Pradesh had requested for release of some orders for
supply of material on M/s. Hindustan Cables Ltd. (HCL)
8o that operation of the company could be started.
Department of Telecom placed orders for the supply of
10 LCKM of PIF cables on HCL alongwith 50% advance
amount, but M/s. HCL could not supply the cables as
per their acceptance and commitment, inter-alia, for want
of working capital. Department of Telecommunication have
expressed their inability to placé further orders for PIJF
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cables on HCL. Based on the three reports on HCL viz.
Draft Rehabliiitation Scheme (DRS) by 8B, report of HT
Kharagpur and report by Tata Consultancy Services (TCS)
a proposal on the future of HCL has been placed before
the Board for Reconstruction of Public Sector Enterprises
(BRPSE) for their recommendation in the matter.

Further, in the case of Bharat Heavy Plate & Vessels
(BHPV), Government of Andhra Pradesh has requested
for revival of the company. In their request, the State -
Government has suggested the following four measures
for revival of BHPV:-

(i) GOI! counter guarantes for Re. 130 crore.
(i) Merger of BHPV with BHEL

(i) Wage revision of the employees of BHPV
(iv) Orders on nomination basis for BHPV.

Government of India has been making efforts for
revival of the company and a revival package based on
study of Consultants has been submitted to the BRPSE.
After receipt of their recommendations, Government will
take a decision in the matter.

[Translation]
Upgradation of Food Processing Laboratory

2367. SHRI KRISHNA MURARI MOGHE: Will the
Minister of FOOD PROCESSING INDUSTRIES be pleased
to state:

(a) whether a proposal for upgradation of Food
Processing Laboratory under the Food and Drug
Adminietration of Madhya Pradesh has been pending with
the Union Govemment; and

(b) it so, the time by which this proposal is likely to
be accorded sanction?

THE MINISTER OF STATE IN THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): (a) and (b) A proposal for upgradation of
Food testing Laboratory under the Food and Drug
Administration of Madhya Pradesh has been received and
examined by the Techno Scrutiny Committee (TSC) of
this Ministry. The applicant organization has been asked
to fumish requisite information/documents, which have not
been received so far.
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[Enghish)
Assistance for Local Dams and Big Canals

2368. DR. K. DHANARAJU: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether the Union Government provides
assistance 1o the States for the development of local
dams and big canals;

(b) it so, the details of proposals received from each
State during the last three years, till-date;

(c) the decision taken on the proposals received and
allocation made in each case of the approved proposais;
and

(d) the decision taken on the Nandan Canal Scheme
received from Tamil Nadu?

THE MINISTER OF WATER RESOURCES (PROF.
SAIFUDDIN SOZ): (a) to (c) Irrigation is a State subject
and the planning, execution, funding, operation and
maintenance of irrigation projects are primarily the
responsibility of the State Governments based on their
priorities. The Central Government launched the
Accelerated Irrigation Benefits Pogramme (AIBP) in 1996-
97 to provide Central Loan Assistance (CLA) for such
approved irrigation projects which are in an advanced
stage of construction and beyond the resources capability
of the States that can be completed in the next four
financial years as per the guidelines of the Programme.
An amount of Rs. 8067.541 crore has been relsased to
the State Governments as CLA/grant during the last three
years.

In addition, a pilot scheme, namely, “National Project
for Repair, Renovation and Restoration of Water Bodies
Directly Linked to Agriculture”, has been approved by the
Government of India in 2005 at an estimated cost of
Rs. 300 crore for renovation of water bodies like tanks,
ponds and small dams having culturable command area
below 2000 hectare. Under the scheme, an amount of
Rs. 82.88 crore has been released as Central share of
grants during 2004-05 and 2005-06 (till date).

(d) No Proposal has been received from the
Government of Tamil Nadu for availing Central assistance
under AIBP for the Nandan Canal Scheme.
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Appointment of independent Directors in PSUs

2369. SHRIMATI JAYAPRADA: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) whether the Department of Public Enterprises has
lssued new guidelines for appointment of independent
directors in Public Sector Undertakings (PSUs);

(b) it so, the detaiis thereof;

(c) whether appointments have since been made in
pursuance of the said guidelines; and

(d) if so, the detalls thereof?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV).
(a) and (b) The Govemment has laild down criteria
regarding age, qualification and experience for appointment
of Independent Directors on the Boards of Public Sector
Enterprises (PSEs). The criteria regarding experience was
further amended recently to include “persons of eminence
with proven track record from Industry, Business and
Agriculture”.

(c) and (d) The proposals for appointment of
Independent Directors are submitted by the concerned
Administrative Ministries on the basis of existing guidelines
for the consideration of Search Committee/Public
Enterprises Selection Board (PESB). The appointments
are thereafter made by the concerned Administrative
Ministries on the basis of recommendations made by
Search Committee/PESB after obtaining the approval of
the competent authority.

Construction of Narmada Main Canal in Gujarat

2370. SHRI RATILAL KALIDAS VARMA: Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether out of a total stretch of 458 kms. of
Narmada Main Canal in Gujarat, construction work on
101 kms. remains incomplete for paucity of funds;

(b) if so, whether the Union Govemment has received
request for additional funds to ensure completion of the
atoresaid part of the canal in the State; and

(c) it so, the steps being taken by the Government
to provide the required assistance to the State
Govemment?
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THE MINISTER OF WATER RESOURCES (PROF.
SAIFUDDIN SOZ): (a) Out of a total stretch of 458
kilometre (KM) of Narmada Main Canal, construction work
upto the reach of 357 KM has been completed and the
work in the remaining reach of 101 km is in progress.
The State Govemment of Gujarat has not reported paucity
of funds as the reason for not completing the construction
of Narmada Main Canal.

(b) and (c) lrrigation is a State subject and the
planning, execution, funding, operation and maintenance
of irrigation projects are primarily the responsibility of the
State Governments based on their priorities. The Central
Government has been providing Central Loan Assistance
(CLA) under the Accelerated Irrigation Benefits Programme
(AIBP) for such approved irrigation projects which are in
an advanced stage of construction and beyond the
resources capability of the States that can be completed
in the next four financial years as per the guidelines of
the Programme. The irrigation component of Sardar
Sarovar Project in Gujarat has been receiving CLA under
AIBP and an amount of Rs. 4302.75 crore has been
released to the State Government of Gujarat for this
project. as CLA/grant upto February, 2006.

Shortage of Gas for Gas Based Fertilizer Units

2371. SHRI RAVI PRAKASH VERMA: Wili the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) whether the fertilizer sector is experiencing a
30 per cent shortage in availability of gas even in terms
of the requirement of percent gas based units;

(b) if so, the details thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (c) The
requirement of gas for the existing gas based fertilizer
units is 34.5419 million metric standard cubic metres per
day (MMSCMD). The actual average supply to gas based
units during April-September 2005 was 28.4089 MMSCMD.
The extent of shortfall with reference to requirement of
existing gas based units is 17.76%. The Department of
Fertilizers is in constant interaction with Ministry of
Petroleum & Natural Gas, GAIL (India) Limited and other
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prospective suppliers of NG/LNG so that the gas
requirements of the fertilizer industry are met adequately.

ADB Aided Irrigation Projects of Orissa

2372. SHRI JUAL ORAM: Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether the Government of Orissa has submitted
proposals for irrigation projects for accelerating irrigation
with Asian Development Bank (ADB) loan;

(b) if so, the projects which are proposed for ADB
loan; and

(c) the amount of assistance sought by State
Govemment and the action taken by the Government
thereon?

THE MINISTER OF WATER RESOURCES (PROF.
SAIFUDDIN SOZ): (a) to (c) The Government of Orissa
submitted a Preliminary proposal “Quick Yielding Projects”
for Asian Development Bank assistance with an estimated
cost of Rs. 580.78 crore which has been examined and
recommended by Ministry of Water Resources to the
Department of Economic Affairs on 6.2.2006 for posing
the same to the Asian Development Bank. A revised
proposal at an estimated cost of Rs. 1251.20 has also
been received from the State Government and the same
has been taken up for techno-economic appraisal.

Public Shares of Steel Authority of india Limited

2373. SHRI VIKRAMBHAI ARJANBHAI MADAM: Wil
the Minister of STEEL be pleased to state:

(a) whether the Union Government proposes to issue
public share with premium for Steel Authority of India
Limited; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS): (a) No, Sir.

(b) Does not arise.

Revival of alling PSUs in Gujarat

v

2374. SHRI JASHUBHAI DHANABHAI BARAD: Wil
the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:
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(a) the details of ailing Public Sector Undertaking
units, in Gujarat, as on date;

(b) whether the Government proposes to révive such
undertakings/units; and

(c) if so, the details thereof?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV):
(a) There is only one Central Public Sector Enterprises
(CPSE) namely NTC (Gujarat) Ltd. whose registered office
in located in the State of Gujarat. The company is
registered with the Board for Industrial and Financial
Reconstruction (BIFR) for revival as per the provisions of
Sick Industrial Companies (Special Provisions) Act, 1985
(SICA).

(b) and (c) The BIFR has sanctioned a revival
scheme for NTC (Gujarat) Ltd. on 10.02.2002.
Subsequently based on the recommendations of the Board
for Reconstruction of Public Sector Enterprises (BRPSE),
the Government has sanctioned an action plan for
rehabilitation of sick subsidiaries of National Textiles
Corporation Ltd. including NTC (Gujarat) Ltd.

[Trans/ation]
imported Seeds to Farmers

2375. SHRI GANESH SINGH: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government has tested the imported
seeds given to farmers for agricultural production;

(b) it so, whether these seeds are found of inferior
quality;

(c) if so, whether there is any proposal to impose
ban on the sale of these seeds; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (d) The export/import of seeds and planting material is
governed by the Export/import Policy, 2002-2007 read
with New Policy on Seed Development and Plant
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Quarantine (Regulation of Import into India) Order, 2003
and amendments made thereunder.

A specified quantity of seeds sought to be imported
is required to be given to Indian Council of Agricultural
Research for Yrial and evaluation for one crop season.
Based on the trial/evaluation report on the performance
of the seed and it resistance to seed/soil borne diseases,
Export/import Committee of Department of Agriculture and
Cooperation makes appropriate recommendation for

import.
[Englsh]
Decommissioned Ships at Ship Yards

2376. SHRIMATI JYOTIRMOYEE SIKDAR: Will the
Minister of STEEL be pleased to state:

(a) the number of de-commissioned/aged ships
received from abroad by our ship breaking yards during
the last three years and current year; and

(b) the total cost involved thersin?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS): (a) and (b) The number
of de-commissioned/aged ships received from abroad by
our ship breaking yards during the last three years and
current year (upto Feb., 2006) and the approximate cost
involved is as under—

Year No of ships Approximate
received” cost involved®
(Rs. in crores)™

2002-03 390 2025
2003-04 375 2193
2004-05 256 1560
2005-06 (till Feb. 2006) 111 737

*Source - fron and Steel Scrap Association of India.
“*Value of imports is exclusive of custom duty and taxes.

[Translation/
Setting up of Fish Safari in Haryana

2377. SHRI KULDEEP BISHNOI: Will the Minister of
AGRICULTURE be pleased to state:
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(a) whether the Government is aware that 67 out of

120 species of fish found in Haryana have become extinct
during the last three years;

(b) if so, the reasons therefor; and

(c) the steps taken by the Govemment to set up
Fish Safari in Haryana for the preservation of fish species?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
As per study conducted by Indian Council of Agricultural
Research (ICAR) Institute, out of 112 species available
in Haryana in year 1966-67 has now reduced to 55.

(b) Reasons for depletion includes high siltation in
the river Yamuna and Ghaggar, increased pollution due
to release of sewage and industrial effluent and
abstraction of water from the rivers for muitipurpose use.

(c) Government of Haryana has declare upper
reaches of river Yamuna as fish Sanctuaries to avoid
commercial fishing and River ranching is done every year
to restore depleting species. However, there is no
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provision under the Centrally Sponsored Scheme in place
at present for setting up of fish safari.

Expert Committes on Sick industries

2378. SHRI RAMDAS ATHAWALE: Will the Minister
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
be pleased to state:

(a) whether the Government has taken any steps to
constitute an Expert Committee to look into the
unprecedented increase in the number of sick industries
in the country especially in the backward and rural
regions; and

(b) it so, the details thereof?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV):
(a) and (b) Government in December, 2004, constituted '
a Board for Reconstruction of Public Sector Enterprises
(BRPSE) for considering /nfsr aka the proposals for revival
and restructuring of sick Central Public Sector Enterprises.
As on 28th February, 2008, 41 cases were received out
of which BRPSE has ailready made recommendations in
respect of 20 Central Public Sector Enterprises. A list of
these 29 enterprises is given in the enclosed Statement.

Statement
List of PSEs whose revivalrahabilitation or closure/winding up proposals have been clearsd by BRPSE

Sl.No. Name of the CPSE Location of Registered Office
1 2 3
1. Hindustan Salts Ltd. Jaipur (Rajasthan)

2 Birdge & Roof Co. (India) Ltd.
3. BBJ Construction Co. Ltd.
4 Tyre Corporation of India Ltd.

5. British India Corporation Ltd.

6. National Textiles Corporation Ltd. & its subsidiaries

7. Madras Fertilizers Ltd.
8. HMT Bearings Ltd.
9. Praga Tools Ltd.

10. Braithwaite & Company Ltd.

Kolkata (West Bengal)

Kolkata (West Bengal)

Kolkata (West Bengal)

Kanpur (Uttar Pradesh)

New Delhi

Chennai (Tamil Nadu)
Bangalore (Kamataka)
Secundrabad (Andhra PM)
Kolkata (West Bengal)
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1. NEPA Ltd.

12. Richardson & Cruddas Ltd.

13. Central Inland Water Transport Corporation Ltd.
14. Tungabhadra Steel Products Ltd.

15. B‘arat Wagon & Engineering Co. Ltd.
186. rat Pumps & Compressors Ltd.
17. le;tlustln Antibiotics Ltd.

18.  Esster Coalfields Ltd.

19. } ent Corporation of India Ltd.

20. Bharat Ophthaimic Glass Ltd.

21, MT Machine Tools Ltd.

22. ll{:leavy Engineering Corporation Ltd.
23, Hindustan Organic Chemicals Ltd.

24 Hindustan Insecticides Ltd.

25. Mineral Exploration Corporation Ltd.

26. ntilizers & Chemicals Travancore Ltd.
27. Hind:\nn Shipyard Ltd.
28. Central Electronics Ltd.

29. National Projects Construction Corporation Ltd.

Nepanagar (Madhya Pradesh)
Mumbai (Maharashtra)

Kolkata (West Bengal)

Bellary (Karnataka)

Patna (Bihar)

Naini, Allashabad (Uttar Pradesh)
Pune (Maharashtra)

Burdwan (West Bengal)

New Delhi

Durgapur (West Bengal)
Bangalore (Kamataka)

Ranchi (Jharkhand)

Rasayani, District Raigad (Maharashtra)
New Delhi

Nagpur (Maharashtra)

District Emakulam, Kochi (Kerala)
Visakhapatnam (Andhra Pradesh)
New Delhi

New Delhi

'Somoumlmlocabdlnb.ekwwmglmlhndpw.Mumutwmwlnmmyamn.wmmmm.sw\wr

in Himacha! Pradesh.

Census of Wild Buffaloes

2379. SHRI G. KARUNAKARA REDDY: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether the Government proposes to conduct
census on wild buffaloes;

(b) if so, the details thereof; and

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (c) Government has not proposed to
conduct any census specifically for wild buffaloes.
However, an exercise for monitoring tigers, co-predators,
prey and their habitats has been undertaken at the
national level, which includes wild buffaloes aiso.
Directorate of Project Tiger is the coordinating agency in
this regard. Normally, the State Govemments conduct
popuiation estimation of different wild animals found in
the protected areas from time to time.
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[English]
Delhi Milk Scheme

2380. SHRI E.G. SUGAVANAM: Will the Minister of
AGRICULTURE be pleased to state:

(a) the extent of profitloss of Delhi Milk Scheme
(DMS) recorded during each of the last three years and
the current year;

(b) whether the DMS is running in heavy losses;
(c) if so, the reasons therefor; and

(d) the steps taken by the DMS to boost its
operations and to increase the profit?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
and (b) The losses of DMS during the last three years
and the estimated loss for current year is as under:

(Rs. in lakhs)

Year  2002-03 2003-04 2004-05 2005-06
(Estimated)

Loss 1111.12 2816.24 1777.68 1395.84

(c) DMS is running into losses on account of
continuous increase in the cost prices of raw materials
and other inputs; lower capacity utilization and higher
operational losses due to the plant and machinery, which
is very old and labour intensive.

(d) The following steps have been taken by DMS in
this regard:

(i) Outsourcing ‘of transportation and engagement
of distributors to further increase sale of mikk.

(i) Reduction in consumption of electricity and water
per unit of milk produced.

(i) Custom packing of Mother Dairy milk to utilize
the surplus capacity.

(iv) Modemisation/Upgradation of some part of plant,
machinery and equipment to reduce the
operational cost.
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(v) Reduction in staff strength by not filling up the
vacant . posts.

[Transiation]
Investment in Water Sector in Rajasthan

2381. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether inevstment of Rs. 500 crore in water
sector in Rajasthan in collaboration with ‘Britain and
European Commission’ has been sanctioned;

(b) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (PROF.
SAIFUDDIN SOZ): (a) and (b) European Commission has
agreed to provide a grant assistance of Euro 80 million
(equivalent Rs. 425 crore approximately) for State of
Rajasthan under State Partnership Programme (SPP). The
Programme aims to support to state-wide Water Sector
trom which include (i) Support to State Water Resources
Planning Department; (i) Sustainable Water Campaign;
(iif) Institutional Development and Capacity Building of
line departments; and (iv) Support to Panchayat Raj
Institutions/user groups in selected districts and blocks.
The Financing Agreement for the programme is under
negotiations with the European Commission. Britain is
not involved in the Programme.

[English]
Promotion of Tourism in Certain Forest Areas

2382. SHRIMATI MANEKA GANDHI: Wili the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) the bio-divarsity areas identified in the country,
location-wise and State-wise;

(b) whether certain bio-diversity areas in Kamataka
are being promoted as tourist destinations by the Forest
Department of Kamataka;

(c) if so, the details thereof, and

(d) the reaction of the Union Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) While no specific areas have been identified,
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natural biodiversity occurs in forest areas throughout the
country, some of which having the status of protected
areas.

(b) and (c) The Kamataka Forest Department has
evolved a policy for fostering responsible Wilderness
Tourism. The State has reported that no specific
biodiversity area is being promoted as tourist destination,
since all protected areas and reserve forests in the State
are rich in biodiversity.

(d) Action has been taken for evolving an ecotourism
strategy so that benefits of tourism can be shared with

local people.
Revival and Expansion of HFL

2383. SHR!I KINJARAPU YERRANNAIDU: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) whether the Government is aware of the proposal
by M/s Guamifion, S.P.A. of Italy to invest for the revival
and expansion of Hindustan Fluorocarbons Ltd. (HFL);

(b) if so, whether the Government has given its
clearance;

(c) it not, the reasons therefor; and

(d) the time by which the clearance is likely to be
given and work started?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (d) In response
of the advertisement issued by the Operating Agency,
Industrial Development Bank of India Ltd. (IDBI) on the
orders of the Board for Industrial & Financial
Reconstruction (BIFR) in 2001, M/s Guranifion, SPA, Italy
had submitted a proposal. This proposal related to the
acquisition of assets of Hindustan Fluorocarbons Ltd.
(HFL) and not for its revival and expansion. At the hearing
dated 22.11.2004 before the Appellate Authority for
Industrial and Financial Reconstruction (AAIFR), it was
informed that M/s Guamifion had withdrawn their offer/
bid. Consequently, AAIFR has remanded the case to
BIFR. No proposal from M/s Guamnifion is pending with
the Government of India for clearance.
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[Translation]
Payment by SAIL against Damage

2384. SHRI RAMJI LAL SUMAN:
DR. CHINTA MOHAN:

Will the Minister of STEEL be pleased to state:

(a) whether the Steel Authority of India has to pay
damages for failing to complete unioading and loading of
goods in the rail wagons within the prescribed time limit;

(b) if so, the details thereof;

(c) whether there has been a consistent increase in
the damages during the last year;

(d) if so, the detalls of damages paid during the
years 2002-03, 2003-04 and 2004-05 and first ten months
of the year 2005-06; and

(e) the quantum of goods transported by railways for
this public sector company during the above mentioned
periods?

THE MINISTER' OF STATE IN THE MINISTRY OF -
STEEL (DR. AKHILESH DAS): (a) and (b) Yes, Sir. Due
to substantial reduction in free time for loading/unioading
and increase in the penal charges for detention of
wagons, by Railways, the demurrage charges of Rs. 92.39
crores has been incurred by Steel Authority of India
Limited (SAIL) during the period April-December, 2005.
As the matter was taken up with the Railways, they have
provided relaxation in loading/unloading time and in penal
charges. The Railways have also agreed to waive part of
the demurrage charges applicable to SAIL for the said
period.

(c) and (d) Yes Sir. There has been progressive
increase in the demurrage amount charged by Railways
in the past few years. The details of demurrage amount
charged by railways to SAIL during the period 2002-03
to 2005-06 are as under:

Year Amount (Rs/Crs.)
2002-03 10.17
2003-04 16.01
2004-05 23.75

April-December’ 05 92.39
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(e) Quantum of goods transported (inward and
outward) by SAIL during last 3 year & current year is as
follows:—

Unit: Million Tonnes

SAIL Integrated [ISCO  Total

Steel Plants
2002-03 49.5 3.0 52.5
2003-04 63.6 3.0 56.6
2004-05 51.8 33 55.1
April’ 05—January’ 06 47.0 28 49.8

[English]
Shortage of Chilli

2385. SHRI RAYAPAT! SAMBASIVA RAQ: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether Chilli production has declined by around
30% due to unsual and prolonged rains this year in the
country;

(b) if so, whether this has resulted reduction in the
availability of high quality Chilli;

(c) whether the short supply could lead to an increase
in price and negative impact on exports;

(d) if so, the details thereof;

(e) whether exportable surplus of other varieties of
chillies are also expected to be less this year because of
fall in production; and

(f) if so, the steps the Government proposes to take
to meet the shortage?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
There has been some damage to the chilli production

due to unsual and prolonged rains but the loss is not to
the extent of 30%.

(b) No, Sir. During the year 2005-08 about 60 to
70% of area sown is under good quality hybrid chilli.
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(c) and (d) No, Sir.
(e) and (f) No, Sir.
Ban on Diclofenac Drug

2386. SHRI PRABHUNATH SINGH: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether the Government propoges to phase out
and eventual ban of the veterinary use of Diclofenac
drug;

(b) if so, the reasons therefor; and

(c) the steps being taken/proposed to be taken to
make available the replacement drug at affordable price
to the farmers?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
and (b) Diclofenac is prescribed in veterinary practice as
a non-steroid anti-inflammatory drug (NSAID) and is
prescribed to reduce pain, inflammation and stiffness of
muscles. Considering the adverse effect of the drug on
vultures that scavenge on the dead carcas of animals,
the Govemment has taken a conscious decision to phase
out use of Diclofenac in veterinary practice. Government
has already requested to state Animal Husbandry
departments to restrict the use of Diclofenac and to reduce
procuring this drug for Govemment stores.

(c) Alternative drugs are available in the country.
[Trans/ation]
Scheme for safety of coastal areas

2387. PROF. MAHADEORAO SHIWANKAR:
SHRI KAILASH NATH SINGH YADAV:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the Government proposes to formulate
any scheme for safety of coastal areag with assistance
from World Bank;

(b) if so, the details thereof including the coastal
areas identified for this purpose;
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(c) whether the Govemment has constituted any
committee to look into this matter;

(d) if so, the composition and the terms of references
thereof; and

(e) the time by which the committee is likely to submit
its report?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) The Ministry of Environment and
Forests has recently forwarded a proposal based on the
recommendations of Prof. M.S. Swaminathan Committee
on Coastal Zone Management, which /nfer-aks includes
projects relating to demarcation of Vulnerability Line along
coastal areas, control of marine poliution, conservation of
ecologically sensitive coastal areas etc., to the Planning
Commission seeking their concurrence for posing
assigtance from World Bank.

(c) No, Sir.
(d) and (e) Does not arise.

Handicapped Persons Registered in Special
Employment Exchanges

2388. SHRI KUNWAR MANVENDRA SINGH: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) the number of handicapped persons registered in
Special Employment Exchanges as on date, State-wise;
and

(b) the number of handicapped persons given
employment during the year 2005 through Special
Employment Exchanges, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI CHANDRA
SEKHAR SAHU)' (a) and (b) Exchange-wise details of
the number of physically handicapped jobseekers, all of
whom are not necessarily unemployed registered with the
Special Employment Exchanges in the country as on
31.12.2004 (latest) and placements effected through them
during 2004 are given in the Statement enclosed.
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Special Employment Exchange-wise number of

physically handicapped fobseekers as on 31st

December 2004 and placement made dunng 2004

(in Actual Number)

SL.No. Special Exchange Placement Live Register
1 2 3 4
1. Bombay 12 6317
2. Curzon Road 40 4786
3.  Chennai 240 13300
4.  Kolkata 10 9683
5. Ahmedabad 127 2815
6. Bangalore 12 7878
7. Kanpur 1 2560
8.  Thiruvanthapuram 54 1954
9. Jaipur — 4966

10. Patna 5 6484

11.  Jabalpur 1 2270

12.  Bhubaneshwar 2 1686

13.  Agartala 10 1379

14.  Rajkot 44 1704

15.  Surat 53 943

16. Vadodra 101 1296

17.  Imphal - 1803

18.  Mysore 1 1868

19.  Kozhikode 59 1670

20. Kollam 6 1316

21. Ajmer 31 2024

22.  Alwar 55 1358

23.  Gorakhpur —_ 1134

24.  Aligarh - 418
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1 2 3 4 THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
25.  Allahabad - 2225 MEENA). (a) No significant change in the number of
migratory birds visiting Dethi Zoo has been observed in
26. Agra - 1076 the last few years.
27.  Varanasi - 1031 (b) and (c) Does not arise.
28. Shahadra 1 1890
[Trans/ation)
29. Bareilly 2 953 .
Committee for Enquiry in Non-Avallability of
30. Lucknow 6 1869 Foodgrains
31. Mathura 1 873
2380. SHRI RAMDAS ATHAWALE: Will the Minister
32. Hyderabad 13 6937 of CONSUMER AFFAIRS, FOOD AND PUBLIC
) DISTRIBUTION be pleased to state:
33. Hubli —_ 1304
34, Gulberga _ 2644 (a) whether the Govemment has taken any steps to
appoint a special commission/committee to enquire into
35. Emakulam 35 1367 the non-availability of foodgrains (rice and wheat) allotted
) . 133 under various central schemes to the poor and the needy
36. Ghaziabad 1 1 persons in various States;
37.  Kottayam 31 1109 :
(b) if so, the details thereof; and
38. Kota 3 2838
(c) if not, the other remedial steps proposed to be
39. Jhuﬂjhunu -_ 1429 taken in this r‘g‘fd?
. N ttinka 20 1930
40 Neyyattinkara THE MINISTER OF STATE IN THE MINISTRY OF
41.  Dehradun 1 1074 AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
Total 978 112604 PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) No, Sir.
[English]

Migration of Siberian Birds

2389. SHRIMATI KALPANA RAMESH NARHIRE: Will
the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether migration of birds from Siberia and other
parts of the world to Delhi Zoo during the onset of the
winter season has been decreasing during the last few
years;

(b) if so, the details thereof and the reasons therefor;
and

(c) the remedial steps proposed to be taken in this
regard? :

(b) Does not arise.

(c) The Targetted Public Distribution System (TPDS)
is operated under the joint responsibility of the Central
and the State Government. The responsibility for
distribution of foodgrains to the beneficiaries lies with the
State Governments.

A system to monitor distribution of foodgrains under
TPDS is already in place. Planning and despatch of
required number of rakes of foodgrains is made by the
FCI every month for each consuming States/UT at an
optimally feasible level, within the constraints of availability
of rakes and other logistics in order to adequately cater
to the requirements of each State/UT under the TPDS
and other Weltare Schemes and with the aim of building
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up and maintaining the stock level equivalent to three
month's average requirement (two months in respect of
NE Region). On receipt of any report regarding depletion
of stock, the FCI is advised to prioritize the induction of
rakes to such State/UT and whenever required, the
Railway Board is also requested to take appropriate
remedial action to augment the supply and induction of
the rakes.

The following measures have also been taken by
the Government to reach the foodgrains to the
beneficiaries:—

(i) The Public Distribution System (Control) Order,
2001 was issued in order to streamline the
functioning of the PDS and to make the same
more effective and accountable. Any offence
committed in violation of the provisions of the
Order invokes criminal liability under Section 7
of the Essential Commodities Act, 1955.

(ii) The State Governments and the Union Territory
Administrations have been asked to actively
involve the Panchayati Raj Institutions to monitor
the tunctioning of the Fair Price Shops, as a
measure of social audit.

(iii) The State and Union Territories have also been
asked to constitute Vigilance Committees at the
States, District, Block and FPS levels to oversee
the functioning of PDS.

(iv) With a view to efficiently reaching PDS
commodities to the consumers in a transparent
manner, a model Citizen’s Charter has been
issued by the Central Government for adoption
by the State Governments/UT Administration.

(v) Under the Area Officers Scheme, the Senior
Officers of the Government visits their allocated
States/UTs to conduct review of the TPDS. The
observations made by the Area Officers in their
reports are sent to the concerned State
Governments/UT for taking necessary action.

(vi) In the Regional Conferences held recently at
Mumbai, Shimla, Thiruvananthpuram, Kolkata and
Guwahati, the State Governments/UTs have
been asked to take immediate necessary steps
to curb diversion, through inspections,
computerization and effective implementation of
PDS Control Order.

PHALGUNA 22, 1927 (Saka)
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(English]
Sea Link Projects

2391. SHRI MOHAN RAWALE: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) the details of sea link projects pending with the
Union Government for environmental clearance as on
date, particularly from the Government of Maharasghtra;

(b) the time since when each of them is pending
alongwith the reasons therefor;

(c) the extent of cost escalation as a result thereof;
and

(d) the steps taken to accord early clearance to these
projects?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) No such projects are pending for
environmental clearance in this Ministry.

(b) to (d) Does not arise.
[Trans/ation]
Afforestation Project

2392. SHRI BRAJESH PATHAK:
SHRI AVINASH RAI KHANNA:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) the States in the country where afforestation
projects are being executed with assistance of foreign
banks/agencies as on date; and

(b) the areas in square kilometres added to the forest
cover during the last three years, till-date, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) Afforestation projects are being executed
with assistance of foreign banks/agencies in the States
of Rajasthan, Punjab and Himachal Pradesh.

(b) Periodic estimation of forest cover in the country
is done biennially by Forest Survey of India. Last such
estimation was done in 2003. State-wise forest cover in
last two estimations is given in the Statement enclosed.
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Statornent
Forest cover of country as per State of Forest Repori, 2001 & 2003

Si.No. State/UT Total Forest Area as 2003 assessment Change
per 2001 assessment (km2) (km?)
(km?)
1 2 3 4 5
1. Andhra Pradesh | 44,637 44,419 -218
2. Arunachal Pradesh 88,045 68,019 -28
3. Assam 27,714 27,826 112
4, Bihar 5,720 5,558 -162
5. Chhattisgarh 56,448 55,998 -450
6. Delhi 11 170 59
7. Goa 2,095 2,156 61
8. Guajrat 15,182 14,946 -208
9. Haryana 1,754 1,517 -237
10. Himachal Pradesh 14,360 14,353 -7
11 Jammu and Kashmir 21,237 21,267 30
12. Jharkhand 22,637 22,716 79
13. Kamataka 36,991 36,449 -542
14. Kerala 15,560 15,677 17
15. Madhya Pradesh 77,265 76,429 -836
16. Manipur 16,926 17,219 617
17. Maharashtra 47,482 46,865 283
18. Meghalaya 15,584 16,839 1,255
19. Mizoram 17,494 18,430 936
20. Nagaland 13,345 13,609 264
21, Orissa 48,838 48,366 -472
22. Punjab 2,432 1,580 -852
23.  Rajasthan 16,367 15,826 ‘ -541
24. SikI;im ’ 3,193 3,262 89

25. Tamil Nadu 21,482 22,643 1,161
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1 2 3 4 5
26. Tripura 7,086 8,093 1,028
27. Uttar Pradesh 13,746 14,118 372
28. Uttaranchal 23,938 24,465 527
29. West Bengal 10,693 12,343 1,650
30. Andaman and Nicobar Islands 6,930 6,964 34
31. Chandigarh 9 15 6
32. Dadar and Nagar Haveli 219 225 (]
33. Daman and Diu 6 8.34 2
34. Lakshadweep 27 23 -4
35. Pondicherry 36 40 4
Total 675,538 678,333 2,795
[English] (c) and (d) During the year 2005 to 2006, a total of

Permission for Oil Exploration

2393. SHRI S.K. KHARVENTHAN: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government has allowed off-shore
oil exploration in various coasts in the country;

(b) if so, the details thereof;

(c) whether turties are being killed on various coasts
due to use of the deep water trawlers;

(d) it so, the details thereof; and
(e) the remedial action proposed/taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) Yes, Sir. The Government of India
during the year 2005-2006 has granted environmental
clearance to 30 projects for offshore oil and gas
exploration with investment above Rs. 100 crores under
the provisions of the Environmental Impact Assessment
Notification, 1994 and its subsequent amendments in the
East Coast, West Coast, of the Andhra Pradesh, Tamil
Nadu, Karnataka and Goa coasts.

6020 sea turties have been reportedly killed in the Orissa
coast due to use of trawl nets and gill nets of fishing
trawlers.

(e) The remedial actions proposed/taken include the
following:

(i) Protection of sea turtles under Schedule-1 of
the Wildlife (Protection) Act, 1972.

(i) Prohibition of fishing under the provisions of
Orissa Marine fisheries Regulation Act, 1982 by
trawlers and mechanised fishing vessels using
gilinets within a sea ward radius of 20 km from
Dhamara mouth (Gahirmatha area) during turtie
congregation; in the specified turtle congregation
areas such as Devi river mouth and Rushikalya
river mouth along the coast upto 10 km, and
prohibition of fishing by specified categories of
gill nets within 5 km into the sea in the traditional
turties congregation areas during November to
May;

(i) Regular patrolling in the sea to secure safety of
turties against illegal fishing activities.

(iv) Regular monitoring.
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Inboard Engines for Traditional Fishing Crafts

2394. DR. K.S. MANOJ: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government has given licence to
use Inboard Engines for Traditional Fishing Crafts; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) No, Sir.

(b) Does not arise.
Funds for Sheep and Goat Rearing

2395. SHRI P.S. GADHAVI: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether role played by the sheep and goat rearing
in providing employment and generating income for the
economically backward rural people;

(b) if so, the policy of the Union Government for the
development of this sector; and

(c) the amount released during the last three years
and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHR! KANTILAL BHURIA): (a)
Yes, Sir.

(b) A new Centrally Sponsored Scheme for
implementation in Macro Management Mode has been
proposed, which has a component for integrated
development of sheep and goat.

A Centrally Sponsored Scheme for Conservation of
Threatened Breeds of Small Ruminants, Pigs, Pack
Animals, Equine and Yak is being implemented under
which 100% grant-in-aid is provided.

(c) The amount released for conservation of
threatened breeds of sheep and goat under the above
mentioned ongoing scheme during 2002-03, 2003-04,
2004-05 and 2005-06 was Rs. 128.30 lakh, Rs. 0.00
lakh, Rs. 117.50 lakh and Rs. 209.37 lakh respectively.
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Mechanism to determine MRP on Drugs

2396. SHRI K.S. RAO: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) the amount of Central Excise Duty collected from
drugs for Cancer, HIV/AIDS and other life saving druge
during each of the last three years; and

(b) the mechanism to determine the Maximum Retail
Price (MRP) of a drug and the percentage of profit for
the producer added in to the MRP?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI B.K. HANDIQUE): (a) No such
information is being maintained separately by the
Government.

(b) As per the present Pharma Pricing Policy, the 74
bulk drugs specified in the First Schedule of the Drugs
(Prices Control) Order, 1995 (DPCO, 95) and the
formulations based thereon are under price control and
their prices are fixed/revised by the National
Pharmaceutical Pricing Authority (NPPA), as per provision
of Para 7 of DPCO, 95. In case, there is any violation
of the approved/notified price of a Scheduled formulation,
action is taken under the provisions of the DPCO, 95.

Prices of non-Scheduled formulations are fixed by
the manufacturers themselves keeping in view the various
tactors like cost of production, marketing expenses, R&D
expenses, trade commission, market competition, product
innovation, product quality etc. NPPA monitors the prices
of medicines as per monthly Retail Audit Reports of ORG-
IMS Research Pwvt. Ltd. The Government takes corrective
measures where the public interest is found to be
adversely affected.

inclusion of Madikeri Town under NCRP

2397. SHRI D.V. SADANANDA GOWDA: Wil the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether Madikeri town on Kodagu District in
Karnataka has been included under National River
Conservation Programme (NRCP) for the Tenth Five Year
Plan Period;

(b) if so, the details thereof; and



1685 Whitten Answers

(c) the total estimated cost thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) No, Sir.

(b) and (c) Does not arise.

Programme for Development of Agriculture in North
Eastern Region

2398. SHRI TAPIR GAO: Will the Minister of
AGRICULTURE be pleased to state:

(a) the plan and programmes formulated for the
development of agriculture in the North-Eastem Region
particularly in the State of Arunachal Pradesh;

(b) thé targets fixed and achievements made
thereunder during the last three years; and

(c) the present status of these plans alongwith the
benefits accrued therefrom till date?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND

PHALGUNA 22, 1927 (Saks)
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PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
The major plan programmes being implemented for
development of agriculture in the North Eastern Region,
particularly in Arunachal Pradesh, are the Macro
Management of Agriculture Scheme and Technology
Mission for Integrated Development of Horticulture.

(b) and (c) Under the Technology Mission on
Integrated Development of Horticulture, an additional area
of 83,718 hectares has been brought under various
horticultural crops in the North Eastemn States out of which
13,748 hectares has been covered in Arunachal Pradesh
since the inception of the programme.

Under the Macro Management of Agriculture Scheme,
in the main programmes being impiemented in Arunachal
Pradesh include National Watershed Development Project
for Rainfed Areas (NWDPRA) and Farm Mechanization
programme.

Under the NWDPRA, in 45 watersheds covered in
Arunachal Pradesh, during the years 2003-04 and
2004-05, 2250 hectres and 3105 hectares respectively

have been developed.

Under the Farm Mechanization programme, the
following were made available with subsidy in the State:

Type of Equipments 2002-03 2003-04 2004-05
(in numbers)

Tractors 60 50 80
Power Tillers 20 20 32
Plant Protection Equipments 825 1039 1000
Irrigation Equipments 86 120 50

The financial performance of the above schemes in Arunachal Pradesh during the last three years is given below:

Name of 2002-03

2003-04 2004-05

Scheme

Allocation Release/Utilisation  Allocation Releass/Utilisation Allocation  Release/Utilisation

Macro $00.00 288.05
Management
of Agriculture
Technology 1099.00 1099.00
Mission for

Integrated

Development

of Horticulture

400.00 466.12 500.00 716.00

1220.00 1220.00 1500.00 1645.55




167 Whnitten Arnswers

Limit of Directors in Public Sector Enterprises

2399. SHRI HITEN BARMAN: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) whether the number of Government directors on
the Boards of several Public Sector Enterprises (PSEs)
exceeds the prescribed limit of two;

(b) it so, the PSEs which have more than two
Government Directors; and

(c) the measures proposed by the Government for
reducing the number of Government Directors to the
prescribed limit of two?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV):
(a) The Govermment Directors on the Boards of PSEs
are appointed by the concemed administrative Ministry/
Department.

(b) Information is being collected and will be laid on
the table of the House.

(c) The administrative Ministries/Departments have
been advised from time to time to review the composition
of the Board of Directors of PSEs under their
administrative control, so as to bring them in conformity
with the guidelines on the subject.

MARCH 13, 2006
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Edible Oil Packaging

2400. SHRI ASADUDDIN OWAISI: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the power to implement Edible Oil

Packaging (Regulation) Order, 1988 was delegated to the
State Governments;

{b) if so, whether some States have failed to
implement the said order;

(c) if so, the details thereof indicating the names of
such States; and

(d) the corrective steps taken or proposed to be taken
by the Government to ensure proper implementation of
the order?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI B.K. HANDIQUE): (a) Yes, Sir.

(b) and (c) The details about State-wise status of
implementation of the said Order are given in the enclosed
Statement.

(d) Some of the State Governments/UT
Administrations which have not implemented the Edible
Oils Packaging (Regulation) Order, 1998 or have granted
exemptions/extensions for varying period of time deferring
the implementation of the Order have been reiterated the
need to implement the Order in letter and spirit.

Statement

Stats-wise Status of Implementation of the Edible Oils Packaging (Regulation) Order, 1998

States implemented the

States not implemented the Packaging Order

Packaging Order

but implementation under
consideration

where no
manufacturing/packaging units

20 States:

(namely, Andhra Pradesh
Rajasthan, Orissa, Goa,
Himachal Pradesh,
Pondicherry, Mizoram, Punjab,
Delhi, Gujarat, Maharashtra,
West Bengal, Tamil Nadu,
Tripura, Kamataka, Kerala,
Madhya Pradesh, Sikkim,
Nagaland and Jammu &
Kashmir)

10 States:

(namely, Uttar Pradesh, Assam,
Bihar, Chandigarh, Chhattisgarh,
Dadra and Nagar Haveli,
Haryana, Jharkhand, Manipur
and Uttaranchal)

5 States:

{namely, Andaman & Nicobar,
Arunachal Pradesh, Daman &
Diu, Lakshadweep and
Meghalaya)




169 Whnitten Answers

Dhansri and Champameti rrigation
Projects of Assam

2401. SHRI SANSUMA KHUNGGUR
BWISWMUTHIARY: Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether the Govemment proposes to complete
Dhansri Irrigation Project and Champamati Irrigation
Project in Assam by way of converting these projects
under Accelerated Irrigation Benefit Programme into 100
per cent Centrally Funded Scheme; and

(b) if so, the details of action taken so far in this
regard alongwith assistance provided to the State
Government?

THE MINISTER OF WATER RESOURCES (PROF.
SAIFUDDIN SOZ2): (a) and (b) No, Sir. Irrigation is a
State subject and the planning, execution, funding,
operation and maintenance of irrigation projects are
primarily the responsibility of the State Govemments based
on their priorities. The Central Govermment launched the
Accelerated Irrigation Benefits Programme (AIBP) to
provide Central Loan Assistance (CLA) for such approved
irrigation projects which are in an advanced stage of
construction and beyond the resources capability of the
States that can be completed in the next four financial
years as per the guidelines of the programme. Rs. 31.69
crore and Rs. 13.733 crore have been released as Central
Loan Assistance upto 2003-04 to the State Government
of Assam for Dhansri Irrigation Project and Champamati
Irrigation Project respectively.

FPl Status to Biscuit Industry

2402. SHRI BRAJA KISHORE TRIPATHY: Wil the
Minister of FOOD PROCESSING INDUSTRIES be pleased
to state:

(a) whether the Govemment is considering any action
plan to give the status of Food Processing Industry (FPI)
to Biscuit Industry;

(b) if so, the details thereof along with the criteria
fixed for giving status of FPI;

(c) whether the Government proposes to declare any
financial package for the development of this industry;
and

(d) if so, the details thereof?

PHALGUNA 22, 1927 (Saka)
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THE MINISTER OF STATE IN THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): (a) to (d) Biscuit industry is already in
the category of the Food Processing Industries. The
Government has implemented Plan schemes to provide
financial assistance for establishment and modernization
of the food processing units, creation of infrastructure,
support for R&D, human resource development besides
other promotional measures to encourage development
of the food processing industries including biscuit industry.

Re-employment of VRS Optees

2403. SHRI CHANDRA SEKHAR DUBEY: Will the
Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) whether after opting VRS or Compensation
Package, the Employees of PSUs are not being
consgidered for fresh appointment as Director, Executives
or even employees in other PSUs, in similar or higher

posts;

(b) if so, whether after disinvestment of so many
PSUs their Functional Directors have been re-interviewed
by the PSEB and appointed Directors in other PSUs;
and

(c) if so, the detalls thereof?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV):
(a) Under the existing policy, no further appointment in
CPSEs in allowed after the employees of PSEs have
gone on VRS. If they desire to do so, they will have to
return the VRS compensation received by them to the
PSEs concerned.

(b) and (c) The information is being collected and
will be laid on the Table of the House.

Navratna Status of PSUs

2404. SHRI P. RAJENDRAN: Wili the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be

pleased to state:

(a) the names of Public Sector Undertakings (PSUs)
having the status of Navaratna;

(b) whether the Government has received any
proposal to include more PSUs to Navaratna status;
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(c) it so, the details thereof, and
(d) the action taken thereon?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV):
(a) Presently, there are nine Navratna PSEs, viz. Bharat
Heavy Electricals Limited, Bharat Petroleum Corporation
Limited, GAIL (India) Limited, Hindustan Petroleum
Corporation Limited, Indian Oil Corporation Limited,
Mehanagar Telephone Nigam Limited, NTPC Limited Oil,
& Natural Gas Corporation Limited and Steel Authority of
India Limited.

(b) to (d) The proposals for grant of Navratna status
to Power Finance Corporation Limited, Rural Electrification
Corporation Limited, Power Grid Corporation of India
Limited, National Hydroelectric Power Corporation Limited,
Bharat Sanchar Nigam Limited, National Aluminium
Company Limited and Hindustan Aeronautics Limited have
been received. These proposals are under consideration.

Green Revolution

2405. SHRI ANANDRAO VITHOBA ADSUL: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether due to green revolution India is producing
surplus grains,

(b) if so, whether there is any proposal to divert
food crops to energy crops to produce ethanol, and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (c) The production of foodgrains has increased from
72.35 miillion tones during 1965-66 (pre Green Revolution
period). to 213.46 million tones during 2003-04 making
country self-sufficient in foodgrains particularly rice and
wheat. The Government is advising the States to promote
diversification from cereal centric cropping systems to high
value and low water demanding crops especially oilseeds,
pulses, medicinal and aromatic plants, horticulture,
floriculture, etc. while keeping in view the national food
security.

MARCH 13, 2006

to Questions 172

Starvation Deaths

2406. SHRI RANEN BARMAN: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Supreme Court of india had directed
the West Bengal State Human Rights Commission to
verify reports of wide spread starvation deaths in several
villages in Murshidabad district of West Bengal;

(b) if so, the details thereof, and

(c) the action taken/proposed to be taken by the
Government to ensure availability of adequate quantity
nutritious food to people living below the poverty line in
the said district in order to avoid further deaths due to
starvation?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHR!I KANTILAL BHURIA): (a)
The Government of West Bengal has reported that
issuance of such directions by the Supreme Court of
India have not come to their notice nor they have received
any reference from West Bengal State Human Rights
Commission in this regard. Moreover, the State
Government has reported no starvation death.

(b) does not arise.

(c) To ensure food security to the people living below
poverty line, a quantity of 15.88 lakh MT of rice, 45.12
lakh MT of wheat under Targeted Public Distribution
System (TPDS) and 6.20 lakh MT of rice and 0.42 lakh
MT of wheat under various food based welfare schemes
was allocated to State Government of West Bengal during
the year 2003-04. For the year 2003-2004, 15.88 lakh
MT of rice, 45.12 lakh MT of wheat under TPDS and
7.88 lakh MT of rice and 0.41 lakh MT of wheat under
various Welfare Schemes and for 2005-06 (upto January,
2008) 25.04 lakh MT of rice and 25.78 lakh of wheat
under TPDS and 5.12 lakh MT of rice and 0.17 lakh of
wheat was allocated to the State Government under
various welfare schemes for further distribution in the
Districts including Murshidabad.

Bio-Medical Waste

2407. SHRI EKNATH MAHADEO GAIKWAD:
SHRIMATI NIVEDITA MANE:
SHRI KIRTI VARDHAN SINGH:
SHRI RAVI PRAKASH VERMA:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:
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(a) whether injection needies and syringes as also

used cotton of hospitals are being recycled/resued causing
heaith hazards;

(b) if so, whether the Government has taken any
action to check such recycling/reuse of hospital wastes;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) The Ministry of Environment & Forests has
notified the Bio-Medical Waste (Management & Handling)
Rules, 1998, according to which biomedical waste has
been classified into 10 (ten) categories. The treatment
and disposal methods for each category have been
indicated in Schedules | & 1l of the Rules.

The used injection needles, syringes, etc., are
classified as Category no. 4 in the Rules and the same
are required to be disinfected by chemical treatment/
autoclaving/microwaving and mutilation/shredding. The
purpose of chemical treatment is to disinfect the used
needles, syringes, etc., and the purpose of mutilation/
shredding is to prevent any uanuthorized re-use of the
same. The items contaminated with blood and body fluids
including cotton, dressings, etc., are classified as Category
No. 6 in the Rules and the same are required to be
incinerated or disinfected by autoclaving/microwaving. The
used injection syringes, needles, used cotton, dressings,
etc., are not allowed for re-use and the same are required
to be treated and disposed of strictly in accordance with
the above mentioned Rules.

These Rules make it mandatory for every occupier
of an institution generating bio-medical waste to take all
steps to ensure that such waste is handled without any
adverse effect to human health and environment. The
Rules also require such waste to be segregated,
packaged, labeled, treated and disposed of in accordance
with the provisions of these Rules.

(b) to (d) The State Poliution Control Boards (SPCBs)/
Pollution Control Committees (PCCs) of Union Territories
are the Prescribed Authorities in the respective States/
Union Territories responsible for strict implementation of
the Rules by the concermned agencies, such as, hospitals,
nursing homes, etc.
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Any violation of the Rules attracts action by the
concemed SPCB/PCC under the Environment (Protection)
Act, 1986. Action to be taken by the SPCBs/PCCs in
this connection includes closure of the unit, stoppage or
regulation of the supply of electricity or water or any
other service. The Act also provides for punishment with
imprisonment for a term which may extend to 5 (five)
years with fine, which may extend to Rupees one lakh,
or with both.

The Ministry has addressed all the SPCBs/PCCs of
UTs for strict implementation of the Bio-Medical Waste
(Management & Handling) Rules, 1998.

Low Cholesterol Desi Ghee Development
by NDRI, Karnal

2408. SHRI KULDEEP BISHNOI: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the National Dairy Research Institute
(NDRI), Karnal has developed a low cholesterol ‘desi
ghee’;

(b) if so, the details thereof aiongwith its contents;
and

(c) the efforts made by the Government to speed up
the technology to the production stage for the benefit of

the people?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
Yes, Sir.

(b) The average cholesterol level in desi ghee is
0.3%. By using technology developed at NDRI, Kamal,
the cholesterol content can be reduced to 0.045%.

(c) The technology is being scaled up and shall be
sold for commercial use.

Setting up of Car Unit by Volkswagen in
Mangalore

2409. SHRI IQBAL AHMED SARADGI: Wil the
Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:
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(a) whether a team from Volkswagen, the Geman
car giant visited Mangaiore to search for a site for setting
up a unit in India;

(b) if so, whether the team aiso visited Iran and
Balepuni villages near Mudipu;

(c) if so, the time by which this car unit is likely to
be set up;

(d) whether the Union Government has agreed to
provide all facilities to the company; and

(e) it so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF HEAVY INDUSTRY, MINISTRY OF HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMAT!I
KANT! SINGH): (a) Yes Sir. The team from Volkewagen
visited three sites in Kamataka, including Mangalore for
evaluation of the feasibility of setting up of a unit for
manufacturing of passenger cars.

(b) The Volkswagen team has visited a potential site
near Mudipu, Mangalore.

(c) So far no proposal has been received by the
Government in this regard.

(d) and (e) Does not arise, in view of the reply at
(c).

Promotion of Agro-Tourism

2410. SHR! E.G. SUGAVANAM: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Govemment is giving due importance
to agro-tourism in the country;

(b) it so, the details thereof and the areas identified
for promotion of agro-tourism;

(c) whether the Government has made efforts to
promote employment generation and to alleviate poverty
in the rural and backward areas in the country by
developing agro tourism; and

(d) if so, the details thereot?

MARCH 13, 2008
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
There are no schemes presently under implementation
by the Ministry of Agriculture exciusively catering to the
promotion of agro-tourism.

(b) to (d) Do not arise.
Financial irregularities in NCDEX

2411. SHRI PRABHUNATH SINGH:
DR. CHINTA MOHAN:
SHRI RAMJI LAL SUMAN:

Wil the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether financial irmegularities have been reported
in the National Commodity and Derivative Exchange Ltd.
(NCDEX) recently;

(b) it so, the details thereot®indicating the amount
involved therein;

(c) whether the responsibilities have since been fixed;

(d) it 80, the details thereof indicating the names of
the officers involved therein; and

(e) the steps taken to divest such officials from the
core and allied functions of the exchange?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b)
The National Commodity and Derivative Exchange Ltd.,
(NCDEX), Murnbai had changed the methodology for
calculation of final settiement price for Chana and Urad
January, 2006 contracts during the currency of these
contracts, which was in violation of the instructions issued
by the Forward Markets Commission (FMC). The amount
involved on account of this change is not quantifiable.

(c) to (e) On the directions of FMC, the NCDEX has
relieved its Chief Business Officer, Shri Narendra Gupta,
from his present duties and the Exchange’s core position.
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Encroachment of Ridge Area

2412. SHRIMAT|I MANEKA GANDHI: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether according to a recent report, the
topography of the ridge is being changed from reserved
forest to commercial parkland;

(b) if so, the details thereof, State-wise;

(c) whether the Government has taken any steps to
remove the broad paths, motorable road, etc. which are
still being constructed in the ridge despite a ban on illegal
construction, temples and parks inside the Ridge Area;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) Report of the joint inspection carried
out by the officials of Delhi Government, Delhi
Development Authority and a Non-Governmental
organization does not indicate that the topography of the
ridge is changing from reserved forest to commercial
parkland. The inspection, however, confirmed the existence
of wide motorable paths criss-crossing the Sanjay Van,
adverse effect to frost on vegetation, presence of stores
etc. Asola and Bhatti forest areas of the ridge extend in
Haryana State also. However, extension of ridge in
Haryana mainly has the status of Panchayat lands and
such areas have not been declared as reserved forests.

(c) and (d) Government of National Capital Territory
ot Delhi has taken steps to remove illegal structures. To
improve the vegetation cover in the South-Central Ridge,
no new constructions are being allowed. To check
degradation of forest cover of the Ridge, the Ridge
Management Board has directed all the land owning

agencies to take following measures:

(i) No constructions in the Ridge area.

(i) Abandoning of all roads except the lanes
essential for protection and maintenance of the
Ridge.

(iii) Ridge not to be used as thoroughfare.

PHALGUNA 22, 1927 (Saka)
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(iv) Planting of only native species in the Ridge area.

(v) Repairs and strengthening of fencing of Ridge
area.

(vi) No dumping of garbage and debris.
(vii) Eviction of encroachments.

(viil) Demarcation of Southem Ridge.

Centrally Sponsored Schemes to Augment Water
Resources

2413. SHRI ADHALRAO PATIL SHIVAJIRAO: Will
the Minister of WATER RESOURCES be pleased to state:

(a) the Centrally Sponsored Schemes being
implemented in the country for providing assistance to
the State Governments to augment and hamess the water
resources, State-wise;

(b) the allocation made and released to sach State
Government under these schemes during the last three
years;

(c) the achievements made by each State
Government in implementation of these schemes; and

(d) the steps being taken by the Union Government
of ensure effective implementation of these schemes?

THE MINISTER OF WATER RESOURCES (PROF.
SAIFUDDIN SOZ): (a) and (b) Ministry of Water
Resources does not implement State-wise Centrally
Sponsored Schemes to augment and hamess the water
resources. However, the Centrally Sponsored Scheme
titted “Command Area Development and Water
Management Programme (CAD & WM)" is being
implemented by Ministry of Water Resources which aims
at bridging the gap between irrigation potential created
and created irrigation potential utilized and optimizing
agricultural production/productivity from irrigated lands on
sustainable basis. Releases made to various State
Governments under CAD&WM programme in the last
three years is given in the Statement enclosed.

(c) and (d) Not applicable.
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State-wise Central releasss under Command Area Devefopment and Water Management Programme

(Rs. in lakh)

Sl.No. States/UTs Year

2002-03 2003-04 2004-05
1. Arunachal Pradesﬁ 125.10 - —_
2. Bihar - -_— 630.11
3. Chhattisgarh 148.50 174.60 30.34
4. Haryana 626.00 - 2355.85
5. Himachal Pradesh 180.00 118.00 104.00
6. Jammu and Kashmir 344.00 417.00 -
7. Karnataka 2653.00 2664.00 2034.74
8. Kerala - 108.30 358.09
9. Madhya Pradesh 616.10 203.80 437.84
10. Maharashtra 331.30 214.60 -
1. Manipur 211.00 124.20 128.10
12. Meghalaya 11.30 16.00 16.40
13. Mizoram 9.10 9.10 14.21
14, Nagaland - - 50.00
15. Orissa 264.90 299.50 592.79
16. Punjab 1622.00 1002.00 501.12
17. Rajasthan 2939.30 2038.30 3476.85
18. Sikkim 1.30 - —
19. Tamil Nadu 2305.00 2026.00 1846.63
20. Tripura - -— 7.52
21. Uttaranchal 75.00 —_ -_
22. Uttar Pradesh 2279.40 4738.80 1464.99
23. West Bengal 284.00 -— \ —_
Total 15020.30 14144.40 14150.58
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[Translation]
imbaiance in Avallability and Demand of Crops

2414. PROF. MAHADEORAO SHIWANKAR:
SHRI KAILASH NATH SINGH YADAV:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Government has made any
assessment regarding the imbalance in the availability
and the demand for specific crops/varieties in areas facing
seed-related problems;

(b) if so, the details thereof, State-wise;

(c) whether the farmers are using lesser amount of
fertilizer per hectare land area of the country; and

(d) if so, the details and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
and (b) Government has put in place an institutionalized
mechanism for assessing the demand and availability of
Seeds. Zonal Input Conferences and National Conferences
are organized before each cultivating season for this
purpose. Further there is also an elaborate indenting
system for Breeder Seed allotment. The details of Seeds
required and available for Kharif 2006 Crop-wise and
State-wise are given in the Statement-I and Ii respectively.

(c) and (d) The per hectare usage of fertilizer by the
farmers in the country during 2004-05 is given in the
Statement enclosed. The purchasing power of the farmer
and the economic return on investment in fertilizer
influence the fertilizer usage.

Statement /
Requirement and Availability of Centified/Qualty Seed
(Qty. in Quintals)
Crops ° Kharif-2006
Requirement Availability
1 2 3
Paddy 2516503 2904551
Maize 384856 419233

PHALGUNA 22, 1927 (Saks)
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1 2 3
Jowar 179751 191264
Bajra 141365 139639
Ragi 26441 25564
Kodo 130 100
Cereal Total 3248046 3680351
Urd 86288 95818
Moong 102365 123651
Arhar 106840 117712
Cowpea 8825 8932
Moth 5050 5834
Rajmash 1342 3713
Others 3882 3713
Pulses Total 314582 356810
Groundnut 920101 931355
Til 10329 16526
Sunfiower 37044 43315
Soyabean 1139814 1348170
Castor 48408 56622
Niger 879 659
Others 2450 4699
Oilseed Total 2160025 2401346
Cotton 240499 251622
Jute 34150 365666
Mesta/Other 4628 6028
Fibre Total 279277 294218
Others 19895 33149
Grand Total 6022835 8765872
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Statement N
Requirement and Avalabilty of Certifed/Oually Seed awing Khanh2006

South Zone Qty. in Quintals
Crop Andhra Pradesh Kamataka Tamil Nadu Kerala Pondicherry

Req. Aval. Req Aval. Req. Aval. Req Aval. Req  Avai.

Paddy 696000 883374 158200 197850 69700 66700 28093 47550 2200 2788
Maize 88000 98000 120000 137225 100 100
Jowar 8000 8722 26250 29015 620 620
Bajra 4000 6352 15400 17900 630 830
Ragi 0 0 24500 24500 600 600
Urd 7000 15236 4390 3800 2800 2800 25 25
Moong 17000 20204 12120 11120 1500 1500
Arhar 24000 24843 24200 24170 600 600
Cowpea 0 0 4390 4390 1050 1050
Others 0 0 700 310 0 0
Groundnut 600000 619003 150000 150000 32721 32721 45 45
Til 0 1192 350 350 78 78
Sunflower 6000 10008 24500 25500 40 40
Soyabean 91000 127382 15000 26875 2 2
Castor 10000 15736 1050 1050 63 63
Niger 0 0 2 22 0 0
Cotton 10000 26600 7000 6415 2250 2250
Jute 0 2138 0 0 0 0
G. Total 1571000 1858790 588072 660882 112754 112754 28093 47440 2270 2858

Req. = Requirement
Avail. = Availability



185  Wniven Answers PHALGUNA 22, 1927 (Saks) o Questons 188
Requirerrent and avaiabilly of certiedizually seed during Khanf 2006
West Zone Qty. in Quintals
Crop Maharashtra Gujarat Madhya Pradesh  Rajasthan Chhattisgarh
Req. Aval. Req. Aval. Req Aval. Req. Avel.  Req  Aval.
Paddy 117190 136086 48510 48727 45000 45824 0 5514 70000 53080
Maize 400000 41120 4700 5515 10000 16850 40000 42420 775 151
Jowar 130371 138801 4200 4200 6600 8700 3500 2086 0 0
Bajra 0 0 20250 31100 4230 6500 70000 71569 0 0
Ragi/Others 0 0 0 0 30 0 0 () 0 0
Urd 36800 38314 5075 6424 4000 2687 3500 2731 1000 88
Moong 21000 23948 10400 11125 1070 1670 30000 33622 500 48
Arhar 29140 42495 8460 9502 3000 2350 800 9 2500 1477
Cowpea 0 0 0 0 0 0 2000 2107 0 0
Moth 0 0 0 0 0 0 5000 5499 () 0
Groundnut 40420 41934 67720 55231 1000 8068 10000 12036 500 130
Til 1600 1892 3685 8318 320 322 2700 2726 200 82
Sunflower 6200 7652 0 0 35 0 0 0 26 0
Soyabean 562300 570434 0 0 366850 509691 60000 67339 30000 14902
Castor 250 281 30520 34259 25 205 7500 5028 0 0
Niger () 0 0 0 250 400 0 0 500 105
Cotton 74700 86971 42534 43778 7340 275 40000 46920 0 0
Jute 8150 8428 0 0 [ 0 0 ()} ()} (]
Others 10600 13776 0 0 0 0 10000 15796 0 0
G. Total 1078721 1150132 255054 258179 449750 506280 286000 315391 106000 70061

Req. = Requirement
Avail. = Availabllity
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North. Zone Qty. in Quintals
Crop Uttar Pradesh Haryana Punjab Himachal Pradesh  Jammu and Kashmir
Req. Avail. Req. Avail. Req. Auvail. Req. Avail. Req. Avail.
Paddy 158000 170750 35000 68084 27800 122011 4700 4700 12967 12967
Maize 0 1280 1000 1300 16000 22957 13030 13030 5957 5957
Jowar 200 60 0 1050 0 0 0 0 0 0
Bajra 855 7561 16900 4847 0 0 0 0 0 0
Urd 4800 5326 500 276 100 28 700 700 165 165
Moong 1250 3205 900 5051 250 816 200 200 200 200
Arhar 2130 2158 2200 3412 100 16 0 0 0 0
Cowpea 0 (] 0 0 0 0 0 () (] 0
Moth 0 0 50 335 0 0 0 0 0 0
Groundnut 1020 833 10 655 100 38 0 0 26 25
Til 150 264 0 23 0 0 50 50 5 5
Sunfiower 200 0 0 0 0 0 0 0 0 0
Soyabean 1950 12252 0 1496 0 0 400 400 0 0
Castor 0 0 0 0 0 0 0 0 0 0
“Cotton’ 350 2610 48000 26782 8125 8821 0 0 0 0
Others 0 0 1600 7332 0 0 0 0 365 365
G. Total 172005 199489 108160 120643 52475 154678 19080 19080 19684 19684
Reg. = Requirement
Avall. = Avaliability
Requirement and availabilty of certified/quallty seed during Khant-2006
East Zone Qty. in Quintals
Crop West Bengal Orissa Bihar Jharkhand Uttaranchal
Req. Avail. Req. Avail, Req.  Avail Req. Avail.  Req. Avall.
1 2 3 4 5 6 7 8 9 10 1"
Paddy 462800 467500 214300 202416 207200 203877 40000 40000 15950 19662
Maize 530 210 20000 20880 3400 930 514 458
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1 2 3 4 5 6 7 8 9 10 1"
Ragi 1000 350 75 75 266 39
Urd 9400 9700 1080 1641 1400 1952 178 440
Moong 1700 1700 1150 2385 420 4174 3149 3370 0 0
Rajmash 0 0 192 0

Arhar 4500 4500 30 330 3500 500 0 0
Groundnut 6200 6200 8000 9708 2450 46994 250 0
TH 165 207 8 )
Sunflower 4 75 0 0
Soyabean 0 0 2512 7597 )
Niger 107 132 0 0
Cotton 0 0 0 0
Jute 25000 25000 478 478 0 0
Others 1088 1086 80 80 50 0

G. Total 509600 514600 228220 218978 232520 231483 49454 49445 19820 28198

‘All Puises # All Oliseeds
Req. = Requirement
Avail. = Avallability

Requirement and avaiabilty of certifiedqually seeds dunng Khant-2006

North-Eastern Zone

Quantity in Quintals

Crop Assam Mapw  Meghsey  Mzomm Tioun  Aunachel Pradesh  Nagaland Sikdam*
R A R A R A R A R A R A R A R A

1 2 3 4 5 6 1 8 8 W0 N 2 1B W 5 % 17

Paddy 58660 58660 330 330 4713 8500 1500 1500 28190 28190 8500 8500

Maize 1000 1000 30 30 770 8000 600 600 450 450 10 10 8000 8000

RagiKodo

Moong 2000 2080 100 100 450 450 65 65

Urd 2000 2000 800 800 250 270 270 75 75 250 250

Arhar 300 300 100 100 400 300 300 250 250 5 5 400 400

Cowpea 700 500 500 180 180 700 700
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1
Rajmash 1000 100 100 S0 50 1000 1000
Lentil
Peas 13 2 2
G. Nut 205 250 140 500 300 300 900 900 500 500
Soyabean 500 500 300 8000 700 700 8000 8000
(] 100 100 18 650 50 S8 170 170 330 30 650 650 .
Sunflower 40 4
Castor
Mesta 2 60 60
Cotton 200
Jute 500 500 2
Beans/others 600 100 100
Tots 64850 64850 2110 2110 6178 28700 4210 4210 30860 30860 295 295 28700 28700
“Not reported
R = Requirement
A = Availability
Staternent N
Per-hectare Consumption and Consumption of fertiizers (State-wise, Nutnient-wise) during 2004-05
[Based on 2001-02 (Provisional) Gross Cronped area figures/
Si.No. State/U.T. Consumption Gross Per hectare Fertiliser
(in ‘000 tonnes) Cropped oconsumption in - Kgs.
N P K Total Area N P K Total
2001-02
Provisional
('000 ha)
1 2 3 4 5 6 7 8 9 10 1
1. Andhra Pradesh 1,156.53 538.08 292.38 1987.87 12756 9067 4225 2292 15584
2 Kamataka 655.98 38398 27327 129323 11670 5821 3119 2342 110.82
3 Kerala 8825 4179 20153 2882 2050 1397 2389 67.36
4. Tamil Nadu 48273 21132 25798 95203 6226 7753 3394 4144 152091

5. Pondicherry 288 10.08 9.07 4204 39 586.67 258.72 23256 1077.96
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1 2 3 4 5 6 7 8 9 10 "
6. Andman and Nicobar isiands 0.27 0.17 0.07 0.51 44 6.14 3.86 159 1159
7. Lakshadweep 0.00 0.00 0.00 0.00 3 0.00 0.00 0.00 0.00
SZ Total 2408.64 1168.33 904.24 447721 33730 7135 3458 2881 13274
8. Gujarat 75400 20626 98.22 114648 10734 7024 27.60 896 106.81
9. Madhya Pradesh 817.72 38325 5530 1066.27 19044 3244 20.65 290 5599
10. Chhattisgarh 230386 9687 3504 368227 5595 4117 17.31 6268 64.75
1. Maharashtra 954.04 52674 25843 173921 22381 4263 2354 1155 7771
12. Rajasthan 54185 203.14 1633 761.32 20798 26.05 9.77 0.79 36.61
13. Goa 2.55 1.48 1.73 5.76 168  15.18 881 1030 3429
14. Daman and Diu 0.01 0.00 0.00 0.01 3 333 0.00 0.00 3.33
15. Dadra and Nagar Haveli 0.67 0.35 0.04 1.08 30 2233 11.67 133 3.3
WZ Total 3101.20 1518.09 463.09 508238 78753 39.38 19.28 588 64.54
16. Haryana 78940 24103 19.59 1050.02 6318 12494 38.15 3.10 166.19
17. Punjeb 120223 317.19 4322 156264 8116 148.13 39.08 633 192.54
18. Uttar Pradesh 2389.33 739.38 18149 331020 26008 9187 2843 698 127.28
19. Uttaranchal 8499 2124 764 11387 1260 88.97 1674 602 89.73
20. Himachal Pradesh 30.69 8.63 703 4825 856 32.10 8.92 735 4838
21. Jammu and Kashmir 5048 21.60 317 7523 1108 4562 1953 287 68.02
22. Delhi 0.54 0.02 0.00 0.5 52 1038 0.38 0.00 10.77
23 Chandigarh 0.01 0.00 0.00 0.01 3 333 0.00 0.00 3.33
NZ Total 4547.65 134899 262.14 6158.78 43828 103.76 30.78 588 140.62
24, Bihar 61880 7090 4198 73168 7867 78.38 8.98 532 9265
25. Jharkhand 76.16  42.96 437 12349 2088 3648 2057 209 59.14
26. Orissa 22354 7799 5377 35530 8798 25.41 8.86 6.11 4038
27. West Bengal 630.94 339.62 200.89 126145 9779 6452 3473 2975 120.00
EZ Total 1548.44 53147 391.01 247192 28563 5425 1861 13.69 86.54
28. Assam 7794 5092 3704 16590 3985 1956 12.78 929 4183
29. Tripura 9.33 2.58 163 13.44 338 2760 7.63 453 39.78
30. Manipur 17.06 240 095 20.40 216 7894 11.11 440 9444
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1 2 3 4 5 6 7 8 9 10 "
31. Meghalaya 2.85 1.90 0.18 4.93 242 1178 7.85 074 2037
32. Nagaland 0.31 0.22 0.07 0.60 378 0.82 0.58 0.19 1.59
33. Arunachal Pradesh 0.45 0.20 0.1 0.76 248 1.81 0.81 0.44 3.06
M. Mizoram 0.61 0.51 0.30 1.42 87 7.01 5.86 345 1632
35. Sikkim 0.44 0.18 0.00 0.62 131 3.36 1.37 0.00 4.73
NE Total 108.98 5891 40.18 20807 5826 19.37 1047 744 3699
ALl india 11713.91 4623.79 2080.66 18398.36 190488 6149 2427 1082 96.59

*Based on 2001-02 provisional gross Copped Area.

[English]
Krishi Vigyan Kendra at Karamchedu in A.P.

2415. SHRI KINJARAPU YERRANNAIDU: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether a proposal for establishment of a Krighi
Vigyan Kendra at Karamchedu in Andhra Pradesh is
pending with the Government for quite a long time;

(b) if 'so, the details thereof; and

(c) the time by which the proposal is likely to be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to {t) Government has approved the establishment of a
Krishi Vigyan Kendra (KVK) in each of the 578 rural
districts of the country. A KVK under Acharya N.G. Ranga
Agricultural University is already functioning in Darsi in
Prakasam district of Andhra Pradesh. Hence there is no
further proposal to sanction a second KVK in the same
district.

Losses to FCi

2416. SHRI P.S. GADHAVI: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Food Corporation of India has
suffered heavy losses during the last three years;

(b) if so, the details and the reasons therefor;

(c) the action taken against persons responsible for
the said losses; and

(d) the efforts made by the Government to improve
the performance of FCI and overcome the fosses?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) and (b) Losses in the Food Corporation of
India (FCI) occur on account of storage, transportation,
pilferage, etc. Storage losses occur, /nfer-aka, due to loss
of moisture, multiple handling, prolonged storage and
spillage. Transit losses take place due to moisture loss,
different modes of weighment, trans-shipment, spillage,
etc. The details of transit, storage losses and losses
occurred on account of damage of foodgrains are as
under.—

(Qty. in lakh MT/Value in Rs. crore)

Year Qty. Value Qty. .Moved % age of loss on Qty. moved
1 2 3 4 5

Transit Losses \

2001-02 1.42 123.12 234.28 0.61

2002-03 1.70 148.52 297.46 0.57

2003-04 1.70 150.48 341.74 0.50
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1 2 3 4 5
Storage Losses

2001-02 1.44 143.02 578.98 0.25
2002-03 3.17 309.39 831.34 0.38
2003-04 2.32 244.59 819.18 0.28

(Figures of storage & transit losses for the year 2004-05 are yet to be audited, hence not given)

Damage to Fooadgrains:

Details of accrual of damage to foodgrains vis-a-vis
value realized on its sale in the last three years are as
under-—

Qty. in Lekh MTs
Value in Rs. crores

Year Quantity Value
2002-03 1.35 83.55
2003-04 0.76 51.01

2004-05 0.97 63.00
Total 3.08 197.56

The percentage of damaged foodgrains is only 0.23%
of the foodgrains sold by the FCI during the last three

years.

(c) The detalis of the action taken against the persons
responsible for the losses including other irregularities
during the last three years are given in the statement-|
enclosed.

(d) The details of the steps taken by the Government
to minimize the losses and to improve the performance
of the FCI are given in the Statement-ll enclosed.

Statemnent /

The details of the action taken against the persons responsible for the losses including other irregularities during the

last three years.

Nature of Penalty Imposed 2003 2004 2005
Dismissal/Removal/Compulsorily Retired 56 37 44
Reduction in rank 66 39 30
Reduction in time scale of pay 420 361 313
Withholding of increment 148 168 118
Recovery from pay of the loss caused to FCI 964 1346 886
Withholding of promotion 12 6 5
Censure 427 489 307
Total 2091 2446 1703
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Statemernt Il

Steps taken by the Govermyment lo minimize the losses
and fo improve the performance of the FC/

(a) Adoption of 50 kg. packing in a phased manner

to avoid use of hooks.

(b) Administrative measures, such as, tightening of
security at depots, intensifying surprise checks,
ensuring regular stock verification etc.

(c) Encouraging double line machine stitching of
bags.

(d) Periodical prophylactic and curative treatment of
stocks as prescribed.

(e) To streamline procedure and documentation for
transparency and acccuntability in operations at
each level.

() Special squad checking at selected railhead,
transshipment and dastination/dispatch centers.

(g) !dentification of vuinerable points.

(h) Speed up of write-aff cases and fixation of
responsibility after undertaking investigation and
recover the losses wherever called for after
following the prescribed procedures as per Staff
Regulations.

(i) Inspection of depots by Sr. Officers of
Headquarters, Executive Directors (Zones)/
General Managers (Regions)/Area Managers.

(i) Inspection and calibmtion of weighbridges.
(k) improvement in size and quality of gunnies.
() Two-tier system of audit /6. Intemal and CAG.

(m) Maintaining priority list for issue of stocks
observing the FIFO principle.

(n) Proper weighment and accounting at the time
of receipt and issus.

(o) Undertaking pre-monsoon fumigation.
(p) Improvement in dunnage material.

(@) Movement of foodgrains from one place to
another by safe means, /e. covered wagons,
etc.
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() Ensuring proper quality checking of foodgrains
at the time of procurement.

(s) Ensuring that all FCl own godowns are
constructed and maintained on scientific lines
for storage of foodgrains.

(t) Transit Insurance Agreement with M/s Oriental
Insurance Company effective from 20.9.2005 (for
a period of one year) for the losses arising out

of transportation of foodgrains ex-North to other
Zones.

[Translation]
Price of Skimmed Milk Powder

2417. SHRI RAMJI LAL SUMAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the price of skimmed milk power is higher
at present as compared to the previous year;

(b) it so, the details thereof and the reasons therefor;
and

(c) the action being taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
Yes, Sir.

(b) The details of increase in the price of skimmed
milk powder at Kharibaoli market, Delhi for the period
2004-05 and 2005-08 (upto February 2006) as reported
in the print media is given below:

Months 2004-05 2005-06
1 2 3
April 91.81 92.46
May 88.17 96.75
June 80.00 95.83
July 86.33 92.83
August 78.78 88.96
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1 2 3

September 67.31 86.79
October 69.78 82.00
November 70.86 82.92
December 74.35 80.71
January 78.21 90.96
February 76.38 956.92
Average 78.56 89.65"

*Average upto February, 2006

The large increase in the exports of Skimmed milk
power during the current year from April to September
2005 (about 14,600 tonnes) as compared to the
corresponding period of last year (about 3100 tonnes)
appears to be one of the main reasons for increase in
prices of skimmed milk powder as compared to the
previous year.

(c) Government of India has not received any report
on shortage of milk during the current year (2005-06),
despite increase in export of skimmed milk powder in the
current year as compared to the previous year
(2004-05).

[English]
Sugar De-licensing System

2418. SHRI G. KARUNAKARA REDDY: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government proposes to de-license
sugar sector to control the increase in the price of sugar;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the extent to which it is likely to benefit the
industry and the consumers?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD

PHALGUNA 22, 1927 (Saka)
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SINGH): (a) and (b) The sugar industry has been
delicensed with effect from 31.8.1998. The entrepreneurs
are now free to set up sugar mills as per techno-economic
viability of their project maintaining a distance of 15 Kms
from the existing sugar mills.

(c) and (d) Do not arise.

Supply Channeis of Chambal Command in
Rajasthan

2419. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether the Government of Rajasthan has
submitted any proposal to the Union Government for
financial assistance and rejuvenation of supply channels
of Chambal command up to 150 cusec capacity;

(b) if so, the details thereof and the response of the
Govemnment thereto;

(c) whether any budgetary provisions likely to be
made during 2006-07; and

(d) it so, the details thereof?

THE MINISTER OF WATER RESOURCES (PROF.
SAIFUDDIN SOZ): (a) No, Sir. The State Governments
are required to submit detailed technical proposals
separately for each distributary/minor for approval of this
Ministry in order to be eligible for release of financial
assistance for the item of correction of system deficiencies
above outiet up to distributaries of 150 cusec capacity.
The Govermment of Rajasthan has not submitted any such
proposals for the Chambal command so far.

(b) to (d) Does not arise.
Eco City Project

2420. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of ENVIRONMENT AND FORESTS be pieased
to state:

(a) whether Central Pollution Control Board has set
up certain model tourism destination under Eco-City

Project;
(b) if so, the details thereof, and

(c) the present status thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (c) The Central Poliution Control Board
(CPCB) has not set up any model tourism destination
under Eco-City Project. However, CPCB has taken up
Eco-City Project in towns of Kottayam (Kerala), Puri
(Orissa), Thanjavour (Tamil Nadu), Tirupati (Andhra
Pradesh). Ujjain (Madhya Pradesh) and Vrindavan (Uttar
Pradesh). The objective of Eco-City Project is to
demonstrate verifiable environmental improvement in the
core area of selected towns. For environmental
improvement, the project includes various schemes of
improvement in traffic systems, maintenance of drains,
solid waste management, plantation and landscaping and
other relevant schemes.

Marketing Avenues for Processed Food

2421. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of FOOD PROCESSING INDUSTRIES be pleased
to state:

(a) whether the Government proposes to create more
marketing avenues within and outside the country for the
processed food; and

(b) if so, the details thereof and the steps taken so
far in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): (a) Yes Sir.

(b) In the Union Budget 2006-07, Government has
announced that NABARD will create a separate window
with a corpus of Rs. 1,000/- crores for refinancing loans
for agro-processing infrastructure & market development
Other Government agencies also assist in creating
marketing avenues for processed food.

Forest Ministers Conference

2422. SHRI ASADUDDIN OWAISI: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether State Forest Ministers Conference was
held in New Delhi recently;

(b) if so, the details thereof; and

(c) the response of the Union Government thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) Yes, Sir. A Conference of Forest
Ministers of all States/Union Territories was held under
the chairmanship of Hon'ble Minister for Environment and
Forests, on 15.02.2006 at New Delhi. The issues
discussed in the Confernece were:

1. Increase in forest and tree cover land availability,
mobilization of finance, tariff on import of timber.

2. Multi Stakeholder Partnership (MSP) for inviting
investment for the plantation on degraded land
including degraded forest land from private
sector.

3. Rationalization of feeling and transit regulations
to promote trees growing on private lands.

4. Forest tribal interface-conterring ownership of
minor forest produce on forest dependent
communities.

5. Lifting ban on the recruitment of front line staff.

6. Lateral movement of forest officers in other
departments to overcome the stagnation.

(c) The Union Government had already requested
the State/Union Territory Governments to lift ban an
recruitment of front line staff, assigning ownership of minor
forest produce to forest dependent communities,
rationalization of felling and transit regulaticns for trees
grown on private land and allocating more financial
resources for afforestation and forest development in
general.

Spread of Parthenium/Congress Grass

2423. SHRI KULDEEP BISHNOI: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the ravaging weed, Parthenium or
Congress Grass has spread to a menacing level in all
places of the country;

(b) if so, whether the Government has prepared any
strategy to control the spread of Parthenium on Congress
Grass;

\

(c) if so, the details thereof; and

" (d) the steps taken by the Government for effective
control of this weed at the earliest?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHR! KANTI LAL BHURIA): (a)
Parthenium or Congress Grass is found all over the
country, mainly on barren and vacant lands.

(b) and (c) Details of the strategy for the control of
Parthenium are as follows:

Physical Methods.

(i) Uprooting before flowering.

(i) Use of uprooted Parthenium plants for
composting.

(i) Use of competitive plants such as Cassia
sericea/tora, marigold for replacing parthenium.

Chemical methods.

(i) Use of 15% solution of sodium cloride (common
salt) on older plants.

(i) Spray of 2-4, D amine salts at the rate of 1.5—
2 kg. a.i/ha in 300-400 litre of water on young
plants of Parthenium.

(i) Spraying paraquat on mature Parthenium plants
@ 0.5 kg. a.i./ha for desiccation and
subsequently buming of the dried plants.

(iv) Blanket application of Diuron or Atrazine @ 2.0-
2.5 kg. a.i./ha. to check emergence of
Parthenium weed.

(v) Spraying Glyphosate @ 3.00 litre/ha. on young
plants of Parthenium.

Brologrcal method.

Zygogramma bicolorata beetle has been identified for
the biological control of Parthenium weed.

(d) Government of India has sanctioned a project on
“Large scale demonstration on manajement of Parthenium
through integrated approach* in May 2004 for a period of
three years at seven centres of country. The project is
being coordinated by National Research Centre for Weed
Sciences (NRCWS), Jabalpur. The other centres are
Acharya N.G. Ranga Agriculture University (ANGRAU),
Hyderabad, University of Agriculture Sciences (UAS),
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Bangalore, Tamil Nadu Agriculture University (TNAU),
Coimbatore, University of Agriculture Sciences (UAS),
Dharwad, Himachal Pradesh Krishi Vishwa Vidyalaya
(HPKV), Palampur, Mahatma Phule Krishi Vidyapet
(MPKV), Rahuri and Indira Gandhi Krishi Vishwa Vidyalaya
(IGKV), Raipur.

To make people aware of the ill-effects of the
parthenium and its management, short term courses are
organized regularly by NRCWS, Jabalpur for Officers,
Scientist, NGOs, progressive farmers, etc.

More than 5 lakh Mexican beetles (Zygogramma
Bocolorata) have been distributed free of cost through
out the country for effective control of Parthenium
especially in non-cropped areas.

Lions in Gir Forest

2424. SHRIMATI MANEKA GANDHI: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) the current lion population in Gir Forest;

(b) whether the conditions surrounding the Gir Forest
with concentrated population of lions are not favourable
to the existence;

(c) if so, the details thereof;

(d) whether the Government is considering to move
some of the lions to reserves in adjoining Madhya
Pradesh; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) A lion population of 359+ 10 has been
reported in Gir by the Government of Gujarat as per the
census of 2005.

(b) and (c) No such reports have been received from
the Government of Gujarat. The rising trend of population
of lions, as placed at enciosed Statement-l, does not
indicate unfavourable conditions of the lions at Gir.

(d) and (e) Yes Sir. The State Government of Gujarat
has been requested to provide a viable population of
lions for reintroducing in the Kuno Palpur Sanctuary of
Madhya Pradesh, highlighting the imperatives for ensuring
an additional home for this species.
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No. Year No. of Lions
1. 1985 239
2. 1990 284
3. 1995 304
4. 2001 32715
5. 2005 359+10

Centrally Sponsored Agricultural Schemes

2425. SHRI ADHALRAO PATIL SHIVAJIRAO: Will
the Minister of AGRICULTURE be pleased to state:

(a) whether the Union Government has received
requests from State Govemnments to release additional
amounts under various Centrally Sponsored Agricultural
Schemes;

(b) it so, the details thereof during the last three
years and current year, State-wise;

(c) the funds sanctioned/released for the purpose
during the above period to each State;

(d) whether some State Governments have not
utilized the full amount sanctioned to them under various
agricultural schemes during the said period;

(e) it so, the details and reasons therefor; and

(f) the steps taken to ensure full utilization of the
allocation?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MIJNISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a)
and (b) Yes, Sir. The details are given in the enclosed
Statement-|.

(c) to (f) The details of funds released (including
release of additional funds) under the production oriented
Centrally Sponsored Schemes as also their utilization,
State-wise, during the {ast three years (i.e. 2002-03 to
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2004-050 and the current year are given in the enciosed
Statement-Il.

The steps taken to ensure full, proper and even
paced utilization of funds include regular monttoring of
the timely release of funds; review of progressive

expenditure incurred on implementation of schemes and
follow up on obtaining of utllization certificates from the
State Governments.

Statement /|

A: Technology Mission on Cotton

(Rs. lakh)
Year Name of the State Additional Fund
Demanded
2003-04 | (1) Kamataka 144
(2) Maharashtra 134.03
(3) Tamil Nadu 63.98
2004-05 (1) Gujarat 325.00
(2) Maharashtra 153.79
(3) West Bengal 20.49
2005-06 (1) Andhra Pradesh 325.00
(2} Kamataka 65.24
(3) Madhya Pradesh 100.00
(4) Tamil Nadu 14.58

B: Integrated Scheme on Olisseds, Puises, Ollpaim
and Maize (ISOPOM)

Year Name of the State Addiional Fund Demanded
2004-05 Andhra Pradesh %723
Gujarat 800.00
Madhya Pradesh £00.00
2005-06 Andhra Pradesh 2250.00
Himachal Pradesh 8.50
Maharashira 969.00
Orissa 220.00

Madhya Pradesh 500.00




209 Whitten Answers PHALGUNA 22, 1927 (Saka) fo Questions 210

C: Macro Management of Agriculture (MMA) 1 2 3
SVYear Name of the State Additional Fund 7. Goa 50.00
Demanded

8.  Himachal Pradesh 100.00
! 2 3 9.  Jharkhand 513.04
2005-06 10.  Uttar Pradesh 1947.00
1. Rajasthan 3872.40 1. Kamataka 3723.00
2, Uttaranchal 143.87 12 Maharashira 1500.00
3. Chhattisgarh 805.15 13.  Andhra Pradesh 499.35
4 Orissa 580.16 14.  Tamil Nadu 121.00
5. Mizoram 500.00 15. Gujarat 1781.44
6. Madhya Pradesh 1300.00 16.  Manipur 403.00

Statement ¥

A: Macro Management of Agriculture Scheme

(Rs. in Lakhse)
SL.No. State Released Expenditure Released Expenditure Released Expenditure Released Expenditure
2002-03 200203  2003-04  2003-04  2004-05 200405 200506  2005-06
(Prov.) (Prov.)*
1 2 3 4 5 ] 7 8 9 10
1. Andhra Pradesh 180000 264815 3800.00 327920 470231 371218 208269  1870.61
2 Arunachal Pradesh 463.20 298.05 317.28 486.12  1214.15 71633  1420.00 754.22
3. Assam 350.00 61297 350.00 49000 1661.93 685.00 860.00
4 Bihar 125000  1879.16 900.00 157384 178651  1285.80 850.00
5. Jharkhand 600.00 114600  1200.00 56128 245875  1116.19 650.00
6. Goa 162.20 137.99 131.04 231.44 280.53 258.12 182.59 200.00
7. Gujarat 1600.00 92661 115000 2864.77 530561 409053  1100.00 575.66
8. Haryana 1600.00 174247 166200 1608.67 1813.68 170369  1460.00 847.27
9. Himachal Pradesh 160000 147347 158515  1884.10 160000 146648  1600.00 598.64
10. Jammu and Kashmir 193200 167464  1680.00 144236 228538 221593  2250.00
1. Kamataka 533800 623640 5580.00 568123 1187244 647147 390258  5196.53

12. Kerala 276200 223115 234800 201802  4583.19  3536.98  2200.00
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1 2 3 4 5 (] 7 8 9 10

13. Madhya Pradesh 435000  5686.09 440000  4054.78 7224.76 407749 195000  1897.35
14, Chhattisgarh 113823 148380 160000  1579.00 5359.23  2521.04 900.00  1913.68
15, Maharaghtra 761200 S72098 840000 8384.85 1722559 16563.74  6578.01  2798.76
16. Manipur 300.00 290.00 300.00 51592  1146.16 75810 178540  1053.85
17. Mizoram 810.00 784.62 820.00 82850 182164  1563.00  1950.00  1070.00
18. Moghallyn 700.68 648.50 421.25 §84.05  1223.18 575.95 800.00 0.00
19. Nagaland £660.00 500.00 880.00 104000 1768.00 141250  1800.00 900.00
20. Orissa “250.00 216011  1967.31 215200  4036.54  4466.72 200.00 833.68
21. Punjab 850.00 392.36 0.00 114,05 996.54 25.20 0.00 0.00
2. Rajasthan 6700.00 539717 657119 702550 1195530  8898.26  4647.78  4691.54
23. Sikkim 330.00 343.01 500.00 499.47 861.80 833.28  1422.00 547.65
4. Tamil Nadu 336000 397176  4275.00 407719 513701 429163 367000  1816.80
25. Tripura 900.00 644.31 715.34 78466  1699.91 77419 1360.00 0.00
26. Uttar Pradesh 688500 766352 737500 671724  8888.67 621266 580000  2810.76
27. Uttaranchal 120000 130530 160000 142053  2361.06 241482  1787.87 600.42
28. West Bengal 142747 173306 192000 204196 315265 257589  2500.00  2044.88

*Note: Expenditure reported upto 08.3.2008

8: Technology Mission on Cotlon (TMC-MM-/)

(Rs. in Lakh)

S1.No. State Released Expenditire Released Expendiure Released Expenditure Released  Expenditure
200203 200203 200304 200304 200405 200405 200506 200506
(Prov.) (Prov.)*
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 2000 18670 23833 25554 57116 55414 57052  440.00
2 Gujarat 12200 28405 41928 44804 77304 80018 75000  364.90
3 Haryana 98.50 81.61 159.61 95.97 112.50 186.96 270.43 179.63
4 Kamataka 108.00 151.74 386.44 377.55 478.58 420.79 434.76 300.84
5. Madhya Pradesh 2800 14504 21367 13864 48328 40642 30235 35323

6. Maharaghtra 235.89 544.03 779.03 641.65 .44 775.81 763.00 473.27
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1 2 3 4 5 6 7 8 9 10
7. Orissa 11.00 80.17 93.80 54.17 40.00 100.94 78.97 §1.50
8. Punjab 0.00 0.00 0.00 19.45 0.00 0.00 0.00 0.00
9. Rajasthan 70.67 157.95 265.61 208.02 231.25 189.55 382.87 306.94
10. Tamil Nadu 89.00 135.38 288.98 222.31 342.94 234.08 338.45 287.00
11. Tripura 9.62 7.50 12.88 12.00 200 15.07 15.00 0.00
12 Uttar Pradesh 15.46 58.42 92.92 57.26 40.00 68.15 35.00 50.00
13. West Bengal 11.86 744 25.58 33.58 38.59 49.60 74.00 33.00
*Note: Figures are upto 31.01.2006
C: (i) Oitseed Production Programme (OFPF)*
(Rs. in Lakhs)
SI.No. Name of the State Released Expenditure Released Expenditure
2002-03 2002-03 2003-04 2003-04

1 2 3 4 5 6

1. Andhra Pradesh 760.00 1083.92 1218.00 2228.00

2. Arunachal Pradesh 15.00 48.63 21.00 11.256

3. Assam 110.00 0.00 104.00 0.00

4. Bihar 0.00 0.00 28.00 0.00

5. Jharkhand 6.00 0.00 9.00 0.00

6. Goa 3.00 4.21 3.00 0.92

7. Guijarat 616.00 350.00 732.00 348.74

8. Haryana 130.00 186.33 178.00 147.64

9. Himachal Pradesh 15.05 15.67 10.00 9.69
10. Jammu and Kashmir 5.00 1.17 12.00 N.R.
1. Karnataka 456.00 54.41 §22.00 238.42
12. Kerala 25.00 12.76 9.00 0.00
13. ‘Madhya Pradesh 675.00 1248.27 1060.00 989.66
14. Chhattisgarh 70.00 54.07 46.00 13.39
15. Maharashtra §75.00 761.75 642.00 9.77
16. Manipur 72.00 74.11 72.00 31.50
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1 2 3 4 5 6

17. Mizoram 34.00 119.00 79.00 49.49
18. Meghalaya 24.00 5.17 '24.00 0.00
19. Nagaland 90.00 70.00 90.00 45.00
20. Orissa 25.00 412.74 205.00 6.89
21. Punjab 0.00 7.76 30.00 0.00
22, Rajasthan 815.00 769.31 869.00 698.31
23. Sikkim 50.00 73.30 50.00 §0.00
24. Tamil Nadu 420.00 467.79 347.00 218.48
25. Tripura 60.00 50.00 60.00 23.20
26. Uttar Pradesh 0.00 328.09 297.50 76.89
27. Uttaranchal 25.00 24.66 18.00 31.31
28. West Bengal 95.00 75.00 130.50 3.656

*Integrated Scheme of Oliseeds, Puises, Oil Paim & Maize (ISOPOM) became' operational with effect from 1st April, 2004 after merging
four erstwhile Centrally Sponsored Schemes of Oliseeds Production Programme (OPP), National Pulses Development Project (NPDP),
Oiipaim Development Programme (OPDP) and Accelerated Maize Development Programme (AMDP)

C: (i) Oil Paim Development Programme (OPDP)"

(Rs. in Lakhs)

SI.No. Name of the State F!eloasodv Expenditure Released Expenditure

2002-03 2002-03 2003-04 2003-04
1. Andhra Pradesh 230.00 71.14 72.00 426.86
2. Assam 4.00 0.00 2.00 0.00
3. Goa 2.50 6.29 8.00 0.25
4, Guijarat 20.00 32.22 50.00 19.20
5. Karnataka 79.50 103.23 120.00 120.21
6. Kerala 5.00 0.00 5.00 41.12
7. Orissa 3.50 0.00 5.00 0.00
8. Tamil Nadu 39.50 88.83 120.00 93.31
9. Tripura 6.00 0.00 8.00 . 0.00

*integrated Scheme of Oilseeds, Pulses, Oil Paim & Maize (ISOPOM) became operational with effect from 1st April, 2004 after merging
four erstwhile Centrally Sponsored Schemes of Oiiseeds Production Programme (OPP), National Pulses Development Project (NPDP),
Oilpaim Development Programme (OPDP) and Accelerated Maize Development Programme (AMDP).
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C: (iii) National Pulses Development Project (NPDP)*

fo Questions 218

(Rs. in Lakhs)
SI.No. Name of the State Released Expenditure Released Expenditure
2002-03 2002-03 2003-04 2003-04
1 2 3 4 5 6
1. Andhra Pradesh 25.00 142.43 69.00 100.38
2. Arunachal Pradesh 15.00 9.96 15.00 12.80
3. Assam 15.00 74.60 50.00 0.00
4. Bihar 0.00 0.00 9.00 87.44
5. Jharkhand 2.50 2.50 9.00 36.356
6. Goa 1.00 0.17 1.00 0.32
7. Gujarat 50.00 130.00 42.00 27.28
8. Haryana 10.00 39.70 61.00 356.90
9. Himachal Pradesh 2.50 7.10 4.00 27.16
10. Jammu and Kashmir 4.50 3.08 4.00 0.00
1. Karnataka 67.00 149.06 117.00 124.26
12. Kerala 4.00 3.7 3.00 0.00
13. Madhya Pradesh 132.50 241.18 336.00 49.63
14. Chhattisgarh 45.00 35.21 42.00 14.65
15. Maharashtra 147.00 292.79 212.00 70.17
16. Manipur 40.00 31.50 20.00 49.99
17. Mizoram §1.00 4.50 15.00 16.65
18. Meghalaya 15.00 4.50 16.00 0.00
19. Nagaland 37.00 40.00 35.00 17.50
20. Orissa 10.00 65.40 33.00 33.00
21, Punjab 0.00 0.00 9.00 2.60
22, Rajasthan 254.00 366.71 269.00 238.44
23. Sikkim 10.00 13.24 10.00 16.99
24, Tamil Nadu 93.00 85.00 68.00 50.17
25. Tripura 37.00 48.92 30.00 10.48
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1 2 3 4 5 6

26. Uttar Pradesh 60.00 464.18 172.00 280.04

27. Uttaranchal 4.80 29.26 13.00 0.00

28. West Bengal 4.50 4.50 21.00 0.00

‘Integrated Scheme of Oiiseeds, Puises, Off Paim & Maize (ISOPOM) became operational with effect from 1st April, 2004 after merging
four erstwhile Centrally Sponsored Schemes of Oilseeds Production Programme (OPP), National Puises Development Project (NPDP),
Oilpaim Development Programme (OPDP) and Accelerated Maize Development Programme (AMDP)

C: (iv) Accelerated Maize Development Programme (AMDP)*

(Rs. in Lakhs)
SI.No. Name of the State Released Expenditure Released Expenditure
2002-03 2002-03 2003-04 2003-04
1 2 3 4 5 6
1. Andhra Pradesh 33.75 18.52 5.00 34.52
2. Arunachal Pradesh 10.46 11.14 15.95 13.87
3. Assam 0.00 0.00 4.44 22.43
4. Bihar 0.00 95.50 0.00 0.00
5. Jharkhand 3.00 0.00 0.00 0.47
6. Goa 0.00 0.00 0.00 0.00
7. Gujarat 0.00 0.29 2.00 2.30
8. Haryana 0.00 2.03 0.00 2.49
9. Himachal Pradesh 47.57 34.87 47.27 51.46
10. Jammu and Kashmir 0.00 0.00 5.00 12.16
11. Kamataka 42.62 36.94 4.00 22.00
12. Kerala 0.00 0.00 0.00 0.00
13. Madhya Pradesh 3.00 47.37 20.62 5.57
14. Chhattisgarh 6.36 10.62 10.07 9.58
15. Maharashtra 80.77 47.37 16.13 40.48
16. Manipur 13.44 10.35 22.30 25.39
17. Mizoram 44.72 38.28 29.89 50.28
18. Meghalaya 0.00 10.35 4.30 4.30
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1 2 3 4 5 6
19. Nagaland 0.00 11.00 4.30 4.30
20. Orissa 0.00 0.74 0.00 0.00
21. Punjab 0.00 0.00 0.00 0.00
22. Rajasthan 20.88 33.57 50.31 47.83
23. Sikkim 17.85 10.71 3.00 9.87
24. Tamil Nadu 11.48 12.20 15.75 16.72
25. Tripura 13.53 8.73 15.82 25.62
26. Uttar Pradesh 38.92 51.32 5§1.20 33.02
27. Uttaranchal 10.356 10.62 10.65 14.04
28. West Bengal 1.30 0.00 0.00 7.47

*Integrated Scheme of Oilseeds, Pulses, Oil Paim & Maize (ISOPOM) became operational with effect from 1st Apri,, 2004 after merging
four erstwhile Centrally Sponsored Schemes of Olisesds Production Programme (OPP), National Puises Development Project (NPDP),
Oilpaim Development Programme (OPDP) and Accelerated Maize Development Programme (AMDP).

C: (v) Integrated Scheme of Oilseeds Pulses, Oilpalm and Maize (ISOPOM)

(Rs. in Lakhs)
SI.No. Name of the State Released Expenditure Released Expenditure
2004-05 2004-05 . 2005-06 2005-08
(Prov.) 20.2.2008
(Prov.)*
1 2 3 4 5 6
1. Andhra Pradesh 3589.97 3864.95 2650.00 3513.40
2. Assam 4.00 139.94 3.00 0.00
3. Bihar 145.00 421.65 245.00 0.00
4. Goa 10.00 7.75 16.60 2.61
5. Gujarat 1883.00 1316.71 1850.00 1371.08
6. Haryana 497.00 496.07 350.00 361.11
7. Himachal Pradesh 40.00 55.08 67.00 45.95
8. Jammu and Kashmir 85.00 29.30 142.50. 0.00
9. Kamataka 2155.00 1560.97 1800.00 837.50
10. Kerala 5.00 34.83 7.50 23.01




223 Writtenn Answers MARCH 13, 2008 fo Questions 224

1 2 3 4 5 6

1. Madhya Pradesh 2925.00 2627.40 2400.00 1675.89
12. Chhattisgarh 625.00 523.58 400.00 167.68
13. Maharashtra 1040.00 991.41 1750.00 940.93
14. Mizoram 107.00 100.00 10.00 50.70
15. Orissa 455.00 788.17 500.00 272.25
16. Punjab 52.50 1.76 87.50 3.62
17. Rajasthan 2000.00 1608.29 2350.00 1719.51
18. Tamil Nadu 990.00 644.14 1245.00 760.60
19. Tripura 5.00 0.00 7.00 43.96
20. Uttar Pradesh 785.00 761.43 1065.00 802.97
21. West Bengal 260.00 228.97 450.00 495.19

*integrated Scheme of Oilseeds, Pulses, Oil Paim & Maize (ISOPOM) became operational with effect from 1st April, 2004 after merging
four erstwhile Centrally Sponsored Schemes of Oliseeds Production Programme (OPP), National Puises Development Project (NPDP),
Oilpaim Development Programme (OPDP) and Accelerated Malze Development Programme (AMDP)

D: Technology Mission for Integrated Development of Horticulture in North-Eastern States including Sikkim,
Uttaranchal, H.P. & J&K (MM-Il)

(Rs. in Lakhs)

SiNo.  Name of the State Reeased Expendtre  Releassd Expendire  Releassd  Expendire  Releassd  Expenditre
00203 200203 200304 20034 00405 200405 200506 200506

(Prov.) (Prov.)*

1. Awunachal Pradesh 109900 108900 122000 122000 164555 164556 115000 115000
2. Assam 108215 108215 140000 140000 87100  871.00 130000 130000
3. Manipur §67.36  687.06 63800 63800 128625 128625 150000  1500.00
4 Mizoram 127176 127176 108900  1089.00 180110 162575 150000 150000
5. Meghalaya 86585 86585 93700  937.00 139599 139599 150000 150000
6.  Nagaland 97900  970.00 125600 113600 187500 122675 127500  1275.00
7. Sikkim 85714 85714 100000 100000 115000 115000 150000 150000
8.  Tripura 82150 82150 90000 90000 111130 111130 120000 120000
9. Uttaranchal ' 56472 66472 07500 @700 110000  1100.00
10.  Himachal Pradesh ) 65000 65000 130000 130000 110000  1100.00
1. Jammu and Kashmir s 65000 65000 123300 123300 130754 130754

*Note: Expenditure reported upto 31.12.2005.
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F: National Horticulture Mission

(Rs. in lakhs)
SI.No. Name of the State Released 2005-08
(up to Jan. 2006)
1. Andhra Pradesh 223.00
2. Arunachal Pradesh 50.00
3. Assam 82.00
4, Bihar 176.00
5. Jharkhand 92.00
6. Gujarat 116.00
7. Goa 16.00
8. Haryana 92.00
9. Himachal Pradesh 80.00
10. Jammu & Kashmir 104.00
11. Kamataka 128.00
12. Kerala 80.00
13. Madhya Pradesh 200.00
14. Chhattisgarh 40.00
15. Maharashtra 231.00
16. Manipur 17.00
17. Mizoram 34.00
18. Meghalaya 14.00
19.  Nagaland 28.00
20. Orissa 152.00
21. Punjab 92.00
22. Rajasthan 231.00
23. Sikkim 22.00
24. Tamil Nadu 128.00
25.  Tripura 22.00
26. Uttar Pradesh 324.00
27. Uttaranchal 96.00
28. West Bengal 92.00

(Rs. in lakhs)
SI.No. Name of the State Released 2005-06
(up to 6.3.2006)

1. Andhra Pradesh 4420.96

2. Bihar 3100.00

3. Chhattisgarh 2037.83

4, Gujarat 3239.28

5. Goa 315.20

6. Haryana 1050.00

7. Jharkhand 2800.00

8. Karnataka 4455.17

9. Kerala 3533.98
10.  Madhya Pradesh 2388.40
11. Maharashtra 8260.28
12. Orissa 3611.91
13. Punjab 2168.82
14, Rajasthan 2259.57
15. Tamil Nadu 3881.67
16. Uttar Pradesh 5340.25
17. West Bengal 4035.31

Vamsadhara Project

2426. SHRI KINJARAPU YERRANNAIDU: Will the

Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether any proposal for construction of

Vamsadhara Project in Andhra Pradesh is pending with
the Government for site clearance; and

(b) if so, the time by which the proposal is likely to

be cleared/implemented by the Government?

THE MINISTER OF STATE IN THE MINISTRY OF

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) No, Sir.

(b) Does not arise.



227 Whnitten Answers

Iintroduction of Heaith Cess

2427. SHRI IQBAL AHMED SARADGI: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) whether the Committee of Secretaries had short
down the proposal of introducing 2 per cent health cess
on all central taxes;

(b) if so, whether his Ministry had proposed the Cess
to raise Rs. 8500 crores to fund among other things a
Rs. 3000 crores medical scheme comprising free
medicines for the poor;

(c) it so, the details of the recommendations made
by the committee; and

(d) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (d) The proposal
of this Department for introduction of a Health and Pharma
Cess on the lines of education cess for launching a Health
Insurance Scheme for BPL families was discussed by
the Committee of Secretaries (COS) in its meeting heid
on 7th February, 2006 under the Chairmanship of the
Cabinet Secretary. After detailed discussions it was
decided, /nfer-alia, that the entire exercise should be
remitted to the Ministry of Health and Family Welfare
which would prepare appropriate schemes within their
budgetary limits.

[Translation]
Water Tax

2428. SHRI PRABHUNATH SINGH: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether the Government proposes to impose
water tax on drawal of ground water and use of rivers
waters; and

(b) if so, the details thereof?

A2
THE MINISTER OF WATER RESOURCES (PROF.

SAIFUDDIN SOZ): (a) There is no such proposal with
the Ministry of Water Resources.

(b) Does not arise.
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[English]
Environmental Clearance Process
2429. SHRI RAYAPATI SAMBASIVA RAO: Will the

Minigter of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether the Union Government has decentralised
the process of environmental clearance;

(b) if so, the details thereof;

(c) it not, whether the Government is considering to
reduce the time limit for giving such clearance; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) The Government has brought out a
draft revised environmental impact assessment notification
published in Gazette of India vioe S.O. 1324 (E) dated
15th September, 2005. in the said draft notification, State
level clearances in respect of select projects below a
prescribed threshold limit are proposed.

(c) and (d) Do not arise.
[Translation]
Demand for Iron Ore

2430. PROF. MAHADEORAO SHIWANKAR:
SHRI ASHOK KUMAR RAWAT:
SHR!I KAILASH NATH SINGH YADAV:

Will the Minister of STEEL be pleased to state:

(a) whether the Government has made any
assessment of increasing demand of iron ore in the
country;

(b) if so, the detalls thereof as on date; and

(c) the total quantum of iron ore used during the
year 2004-05 and 2005-067

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS): (a) and (b) In the National
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Steel Policy, Government has assessed the domestic
demand of iron ore at 190 Million Tonnes (MT) in 2019-
2020 for a projected steel production of 110 MT in the
same vear.

(c) The total dispatches for intemal consumption of
iron ore, as reported by Indian Bureau of Mines, for the
year 2004-05 (P) and 2005-06 (E) are given as under:

2004-05 (Provisional) 76.3 MT

2005-06 (Estimated) 86.6 MT

[English]
Plan Outlays

2431, SHRI PRABHUNATH SINGH: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether despite steep increase in the Central
plan outlays the allocation for Department of Agricultural
Research and Education has been scaled down during
the last couple of years;

(b) if so, the reasons therefor; and
(c) the steps taken to arrest this trend?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a)
No, Sir. The details are as under:

(Rs. in Crore)

Years 200203 200304 200405 200506 2008-07

Total Central Outlay 144038 147803 162047 211253 254041

DARENCAR Outlay 75 75 1000 1150 1350

(b) and (c) Do not arigse.
Settiement Commission on Overcharging Cases

2432. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) whether the Government proposes to set up a
Settiement Commission to resolve all the pending cases
relating to overcharging by pharmaceutical companies;
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(b) it so, whether the outstanding demands of the
National Pharmaceutical Pricing Authority and the
Govemnment claims under Drug Price Equilization Account
are proposed to be transferred to the proposed
Commission;

(c) if so, the time by which this Commission is likely
to be set up; and

(d) the extent to which this will facilitate the clearance
of the pending cases?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (d) Based on
the recommendations of the Committee under the
Chairmanship of Joint Secretary (Pharmaceuticals) and
the Task Force under the Chairmanship of Dr. Pronab
Sen, Principal Advisor, Planning Commission as well as
feedback received from other stakeholders the
Government have formulated a Draft National
Pharmaceutical Policy, 2006 (Part-A-excluding pricing)
which has been circulated to various departments/
stakeholders seeking their comments. This draft policy
also contains a proposal to set up a Settlement
Commission to resolve all the pending cases relating to
overcharging by pharmaceutical companies under the
Drugs (Prices Control) Orders issued from time to time.
Based on the comments received from various
stakeholders the Government is likely to finalize the new
Policy shortly.

[Translation/
Allocation and Offtake of Foodgrains

2433. PROF. MAHADEORAO SHIWANKAR:
SHRI ASHOK KUMAR RAWAT:
SHRI KAILASH NATH YADAV:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state the
current allocation, release and offtake of foodgrains for
distribution under the Public Distribution System, Targeted
Public Distribution System and the Antyodaya Anna
Yojana?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
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SINGH): The details of Allocation (release) and Offtake
of foodgrains, under Targeted Public Distribution System
(TPDS) for Antyodaya Anna Yojana (AAY), Below Poverty
Line (BPL) and Above Poverty Line (APL) categories, for
the Current Year (2005-08-form April, 2005 to January,
2006), are given as under:

(in lakh tonnes)

Categary Allocation Offtake
AAY 65.53 §86.77
BPL 161.39 120.38
APL 370.02 ' 6250
Total 596.94 238.65
[English)

Export of Plants/Herbs

2434. SHRI HANNAN MOLLAH: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether export of plants, herbs and derivatives
thereof is permitted;

(b) if so, the details thereof;

(c) whether the State Governments are competent to
issue permission for such exports;

(d) it so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) Yes, Sir. The export of plants, plant
portions, their derivatives and extracts are permitted by
the Union Government as per the rules and procedures
prescribed under Foreign Trade Policy (2004-2009).

(c) to (e) No, Sir. The permission for export of plants,
herbs and their derivates are given by the Union
Government under Foreign Trade Policy on the
recommendation/report of State Governments.

Post of EPFO Commissioner

2435. SHRI JOACHIM BAXLA: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:
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(a) the details of meetings of Empioyees Provident
Fund Organization (EPFO) Board held during the last
three years and till date;

(b) whether EPFO Commissioner's post has been
lying vacant for a long time; and

(c) it so, the detalls thereof and the time by which
the post is likely to be filled up?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI CHANDRA
SEKHAR SAHU): (a) The details are given in the enclosed
Statement.

(b) No, Sir. The post of CPFC has since been filled
up with effect from 01.12.2005.

(c) Does not arise in view of (b) above.
Statement

The delalls of the meeting of the Board fixed, held'
and postponed’ dunng the /ast three years

Year Details of Meeting Date of M&ﬁnq
1 2 3
2002-2003 Special Meeting 12.04.2002
157t Meeting 09.07.2002
158th Meeting 22.10.2002
150th Meeting 04.12.2002
Special CBT Meeting 23.12.2002
160th Meeting 28.3.2003
2003-2004 1615t Meeting 31.5.2003
162nd Meeting 27.06.2003
163rd Meeting 19.08.2003
164th Meeting 15.10.2003
185th Meeting 03.12.2003
186th Meeting 03.02.2004
167th Meeting 23.02.2004
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1 2 3
2004-2005 168th Meeting 30.06.2004
169th Meeting 13.07.2004
169th Meeting 20.07.2004
169th Meeting 09.08.2004
170th Meeting 06.12.2004
171st Meeting 21.02.2005
172nd Meeting 20.03.2005
*(Postponed)
2005-2006 Special CBT Meeting 28.05.2005
172nd Meeting 30.07.2005
*(Postponed)
172nd Meeting 10.11.2005
*(Postponed)
172nd Meeting 21.11.2005
173rd Meeting 07.12.2005
174th Meeting 23.2.2006

*Due to administrative exigencies the meeting could not be held.
Crisis In Farm Sector

2436. SHRI P. MOHAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the farm sector is experiencing severe
crisis;

(b) it so, the specific causes for the deepening crisis
in farm sector; and

(c) the remedial steps proposed to be taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a)
to (c) In the recent times, there has been a deceleration
in the growth of agriculture. This is mainly because of
drought and other natural calamities as well as problems
like inadequate investment, law irrigated area, inadequate
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fiow of credit, low productivity, and inadequate marketing
infrastructure. These problems have caused hardships to
the farmers in some areas of the country.

in order to make the agriculture sector more vibrant
and dynamic with the objective to increase production
and productivity, the Government has taken several
initiatives, which include enhancing the flow of institutional
credit to the farmers and strengthening of cooperative
credit structure, ensuring the timely availability of quality
inputs, promoting farmer friendly and demand driven
agriculture extension system, accelerating diversification
to high value crops, launching of national horticulture
mission, strengthening infrastructure and the supply chain,
optimising the efficient utilization of available water
resources through drip and sprinkier techniques, enhancing
the sustainability of dryland/rainfed farming system,
reforming agricultural markets, widespread use of post
harvest technology and putting in place a broader
spectrum of risk management apparatus for farmers.

[Translation/
Submission of Fake Bills for Subsidy on Fertilizers

2437. SHRI BIR SINGH MAHATO
SHRI HARISINH CHAVDA:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Government has received complaints
regarding submission of fake bills related to subsidy on
fertilizers by the fertilizers manufacturers;

(b) if so, the number of complaints received during
the last three years;

(c) whether the Government has ascertained the
quantum of subsidy claimed in such cases;

(d) if so, the amount of each bill submitted, separately
during each of the last three years; and

(e) the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (e) During the
last three years, some complaints have been received by
Department of Fertilizers in respect of supply of the non-
standard fertilizers/bogus sales by some Companies in
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the States of Bihar, Punjab, Uttar Pradesh, Himachal
Pradesh and Rajasthan. The details is as follows:

(i) M/s. Oswal Chemicals & Fertilizers Ltd. supplied
" two rakes of non-standard DAP in each of the
States of Bihar and Punjab during 2004 and
availed ‘on account’ payment of concession
thereon. The State Government of Bihar
suspended the supply of DAP in the State from
this ¢company. The Department has recovered
the ‘on account’ payment of concession released
to the Company in respect of the sales in Bihar.
The report from Government of Punjab in the
matter is awaited.

Additionally, the State Government of Uttar
Pradesh reported in February 2003 that M/s.
Oswal Chemicals & Fertilizers Limited had made
a bogus sale of DAP in that State through
M/s. Kaveri Distributor Private Limited,
Shahjahanpur, M/s. Rural Mercantile Private
Limited, Allahabad and M/s. Krishi Mercantile
Private Limited, Kushinagar. A complaint has
also been received that the Company had made
bogus sales of DAP in Punjab through
M/s Swastik Urea Private Limited in the State
of Punjab. The detailed reports from the State
Governments of Uttar Pradesh and Punjab have
been sought in the matter. The Department has
frozen the release of entire amount of payment
of concession to this Company till final settiement
of all ts claims. Final view in the matter will be
taken by Department of Fertilizers after receipt
of the detailed reports called from the concerned
State Governments.

(i) 2015.06 MTs and 1027.45 MTs of SSP supplied
by M/s. Prem Sakhi Fertilizers Ltd. and
M/s. Bohra Industries Ltd. respectively to
Himachal Pradesh State Cooperative & Marketing
Consumer Federation Ltd. during the months of
November & December 2004 were found non-
standard. That State Government cancelled the
authorization letter for selling SSP Fertilizers in
the State in respect of above companies under
the Fertilizer Control Order. Department of
Fertilizers also recovered the ‘on account’
payment of concession released to M/s. Prem
Sakhi Fertilizers Ltd. The claims of concession
in respect of the above quantity submitted by
M/s. Bohra industnes Ltd. were not entertained
by Department of Fertilizers.
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(iii) Certain samples of SSP supplied by
M/s. Madhuban Chemicals, M/s. Shurvi Colours
Chem. Ltd., M/s. Ganpati Fertilizers Ltd.,
M/s. Prem Sakhi Fertilizers Ltd. and M/s. Arihant
Phosphate & Fertilizers Ltd. have also been
found non-standard by the State Government of
Rajasthan. The State Government has cancelied
the registration certificates of these companies
to sell SSP in the State of Rajasthan.

[English]
Demarcation of Coastal Stretch

2438. SHRI NAVEEN JINDAL:
SHRI ASADUDDIN OWAISI:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether any project for demarcating a hazard
line along the entire coastal stretch has been
commissioned;

{b) it so, the details thereof;

(c) the time by which the project is likely to be
completed; and

(d) the estimated cost of the project?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) Based on the recommendations of
the Prof. M.S. Swaminathan Committee Report on Coastal
Regulation Zone the Ministry of Environment and Forest
has initiated a pilot study project for demarcating a
vulnerability Line taking into account the natural and
manmade coastal hazards for identified coast stretches
of the country. Space Application Centre, Ahmedabad,
Survey of India, Dehradun, Centre for Earth Science
Studies, Thiruvananthapuram and Department of Ocean
Development, New Delhi are associated in the study.

(c) The pilot study project is designed to be
completed by April, 2006.

(d) For the above pilot project, éontro for Earth
Science Studies have quoted Rs. 7.5 lakhs while Space
Application Centre, Ahmedabad have sought Rs. 7 lakhs.
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*U.S. Q. No. 2439.

[English]
Eradication of Hunger

2440. SHRI SANAT KUMAR MANDAL: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government has prepared any action
plan for tuming every village into a knowiedge centre
and making India hunger free by August, 2007;

(b) if so, the details thereof and action taken thereon;

(c) whether the country possesses necessary
capabilities for successful implementation of the said
programme; and

(d) if so, the details thereof and success achieved
therein?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) The National Commission on Farmers in its
first interim Report submitted to the Government has,
inter-alia, recommended:

(i) Establishment of a Knowledge Centre in every
village to create a veritable platform for
knowledge transfer between and across rural
communities, scientists, educators, healthcare
providers, technology enablers on local agro-
acological and socio-cultural conditions as well
as sharing experiences on various farming
methods and techniques; and

(i) Implementation of a Seven-Point Action Plan to
make India hunger free by 15th August, 2007.

The Department of Agriculture & Cooperation has
intimated that it has not yet firmed up its views on the
recommendations. However, the Finance Minister in the
Budget Speech for 2005-06 has announced the decision
of the Government to provide financial support of
Rs. 100 crores to begin with, through NABARD under
Rural Infrastructure Development Fund (RIDC) for
establishment of such Centre.

“The question tabled by Shri Paras Nath Yadav, MP was deleted
vide corrigenda to list of Questions issued on 5.5.2006.
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(b) to (d) it has been the constant endeavour of the
Government to ensure food security to all with focus on
the poor and create a hunger free India. A well Targeted
Public Distribution System (TPDS) is one of the effective
strategies in respect of poverty alleviation and to enhance
food security, at the house hold level. In addition, there
are several other schemes which cater to the requirements
of the specific target groups such as the Antyodaya Anna
Yojana (AAY) for the poorest of the poor; Mid-Day Meal
Scheme for students of primary schools; Wheat based
Nutrition Programme for children below 6 years of age
and expectant/lactating women; Annapuma Scheme for
indigent senior citizens not getting pension under the
National Old Age Pension Scheme; Sampooma Gramin
Rozgar Yojana for organizing various employment
generation programme; Emergency Feeding Programme
for old, infirm and destitute persons belonging to Below
Poverty Line households to provide them food security in
their distress conditions; Grain Bank Scheme to provide
safeguard against starvation during the period of natural
calamity or during the lean season when the rural people
do not have purchasing power; National Food for Work
Programme for generation of supplementary wage
employment and providing food security, etc. As a sequel
to the resolution adopted at the “World Food Summit-
Five years later” in Rome for instituting an “International
Alliance Against Hunger" the Government of India has
congtituted a “National Alliance Against Hunger” with
various Department/Ministries, Food and Agriculture
Organisation, Planning Commission and Non-Govemmental
organization as its member. The primary aim of this
Alliance is to mobilize political will, technical expertise
and financial resources to reduce the hunger in the
country.

Losses to Sugarcane Farmers in Andhra Pradesh
due to Floods

2441. SHRI BALASHOWRY VALLABHANENI: Will the
Miniater of AGRICULTURE be pleased to state:

(a) whether the sugarcane farmers of Andhra Pradesh
and gome other States have incurred huge losses due to
floods in recent past;

(b) it so, the extent thereof, State-wise; and

(c) the steps taken by the Government to help the
said farmers in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a)
and (b) Yes, Sir. As per report of the Inter-Ministerial

Team deputed to the States of Andhra Pradesh, = «

Maharashtra and Kamataka for an on-the-spot assessment
of damage caused to sugarcane crops by recent fioods,
more than 50% sugarcane crop over an area of 17361
hectares in Andhra Pradesh, 66292 hectares in
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Mabharashtra and 193191 hectares in Karnataka has been
affected.

(c) An amount of Rs. 39.57 crores to Andhra
Pradesh, Rs. 15.91 crores to Maharashtra and Rs. 14.374
crores to Kamataka were approved from National Calamity
Contingency Fund (NCCF) for damaged sugarcane crop
to the affected farmers.

[Transiation]
Migration of Bengal Tigers

2442. SHRI MOHAN SINGH: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the attention of the Government has been
drawn to the reported migration of the Bengal Tigers of
Sunderbans in West Bengal to Bhutan;

(b) it so, whether the Government has verified such
reports;
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(c) it so, the steps being taken by the Government
to check this migration;

(d) whether the Government has conducted a census
of the tigers in Sunderbans; and

(e) if so, the total number of tigers in Sunderbans
and the steps being taken to increase their numbers?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) This Ministry has not received any report of
tigers from Sundarbans migrating to Bhutan.

(b) and (c) Question do not arise.

(d) and (e) The State Government conducts
estimation of tigers and other wild animals periodically.
The population of tigers, based on the All India Estimation
as reported by States since 1972 is given in the
Statement-| enclosed. The steps taken by Government of
India for tiger conservation are given in the Statement-ll
enclosed.

Statement /|
Si.No. Name of Reserve 1972 1979 1984 1989 1993 1895 1987 2001-02
1. Sunderbans (West Bengal) 680 205 264 269 251 242 263 245
Statement //

Steps taken by the govemment for protection and
conservation of tigers and other wildlife are as under:

(i) Legal protection has been provided to wild
animals against hunting and commercial
exploitation under the provisions of the Wild Lite
(Protection) Act, 1972.

(i) Several rare and endangered species of wild
animals have been included in the Schedules
of Wild Life (Protection) Act, 1972, thereby giving
it highest degree of protection.

(ii) The Wild Lite (Protection) Act, 1972 has been
amended and made more stringent. The
punishment in cases of offences has been
enhanced. The Act also provides for forfeiture
of any equipment, vehicle or weapon that has
been used for committing any wildlife offence.

(iv) Central Bureau of Investigation (CBI) has been
empowered under the Wildlife (Protection) Act,
1972 to apprehended and prosecute wildlife
oftenders.

(v) Govemment of India has set up Regional and
Sub-regional Offices for wildlife preservation in
major export and trade centers of the country

to prevent smuggling of wild animals and their
products.

(vi) Financial and technical help is provided to the
States under various Centrally Sponsored
Schemes, viz. Project Tiger, Project Elephant
and Development of National Parks and
Sanctuaries for enhancing the capacity and
infrastructure of the States for providing effective
protection to wild animals.

(vii) A National Wildiife Action Plan 2002-16 was
adopted by the Indian Board for Wild Life under
the chairmanship of Prime Minister in January
2002. The plan outlines the strategy for

conservation and protection of wildiife in the
country.

(viil) Government of India is a signatory to many
international conventions conceming biodiversity
conservation and control of illegal trade in wild
flora and fauna.
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(ix) Bilateral agreements have been signed with
Nepal and Republic of China for controlling trans-
boundary illegal trade in wildlife.

(x) A Giobal Tiger Forum of Tiger Range Countries
has been created for addressing international
issues related to tiger conservation.

(xi) - Action has been taken for implementing the
urgent recommendation of Tiger Task Force and
creation of National Wildlife Crime Control
Bureau.

Lease of Land of Commercial
Institutions by PSUs

2443. SHRI TEK LAL MAHTO: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) whether instead of making proper use of land
acquired by public sector undertakings they have leased
out the land to various commercial institutions and schools;

(b) it so, whether the affected persons have not yet
been paid compensation;

(c) it so, whether the Government has taken any
action to stop these organisations form leasing out the
land; and

(d) it so, the details thereof?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV):
(a) to (d) Guidelines have been issued in February, 1986
with regard to land acquisition and rehabilitation aspects
involved in major projects by CPSEs. The said guidelines
envisage identification of surplus land with CPSEs and
its appropriate use. The guidelines also provide that the
land acquisition authorities should streamiine the procedure
for payment of compensation to the affected persons as
per the provisions of Land Acquisition Act.

[English]
Funds for Rehabillitation

2444. SHRI M. SHIVANNA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether a proposal has been sent to the Union
Government by the Government of Kamataka to provide
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100 per cent financial assistance for rehabilitation of 154
tribal families displaced due to the formation of Bandipur
National Park;

(b) if so, whether there is delay in dispatching the
instalments;

(c) if so, the reasons therefor, and
(d) the steps taken to release the funds immediately?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (d) An Annual Plan of Operation for
2005-06 received from State for Bandipur (Nagarahole
extension) Tiger Reserve has been approved for an
amount of Rs. 456.39 lakhs (Central Assistance
Rs. 331.925 lakhs), which /nfer ala includes rehabilitation
of 154 affected tribal families by formation of Bandipur
Tiger Reserve. An amount of Rs. 251.585 lakhs has
already been released for implementation of activities
approved in Annual Plan of Operation for 2005-06. Action
has been taken for release of balance Central Assistance,
based on progress report/utilization of funds as received
from the State.

MoUs with Private/Foreign Companies

2445. SHRI GIRIDHAR GAMANG: Will the Minister
of STEEL be pleased to state:

(a) whether some MoUs were signed by the
Govemnment of orissa with Indian and Foreign Companies
in recent past for setitng up of steel plants and for selling
of the iron ores;

(b) if so, the details thereof; project-wise and area-
wise; and

(c) the names of the companies which have started
the project so far?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS): (a) Yes, Sir. 43 MoUs
were signed by the Goverment of Orissa with Indian
and Foreign Companies in recent past for setting up steel
plants and sponge iron plants.

(b) Details of the MoUs signed are enclosed at
Statement-I.

(c) The names of the companies which are reported
under operation are enclosed at Statement-il.
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Staternent /

List of Steel Plant Projects for which Mols have been signed by the State Govemment
(&s on November 03, 2005)

Name of the Location Capacity in MTPA Investment Date of signing  Requirement of iron
Company Rs. in crore of MoU ore for 25 years in
Milion Tonnes
2 3 4 5 6 7 9
M/s Bhushan Lapanga, Sambeipur Phase-| 12 1650 15.05.2002 8
Group of
companies
Phese-I| 16 1850 64
Ms Aarti Ghantikhal, Athagarh, Phase-| 05 512 01.10.2003 2
Stee! Lid. Cuttack ‘
Phase-ll 05 34 2
Ms Neepaz Chadrihariharpur, Rourkela, Phase-| 0.26 2025 01.10.2003 104
Metalicks (P) Sundargarh
Ltd.
Phase-ll 0.15 1975 6
Ms Scaw Gundichapada, Dhenkanal Phase-| 0.25 310 01.10.2003 10
Industries (P)
Ld.
Phase-li 055 514 2
Ms Deo Bonai, Sundargarh 0.325 316 01.10.2003 13
Mines &
Mineral (P)
ud.
Ws Visa Jhakhapura, Duburi, Jaipur 0.35 U 26.12.2003 14
Industries Ltd.
M's SMC Hima, Jharsuguda Phase-| 025 141 26.12.2003 10
Power
Generation Phase- 0.15 314 6
Ltd.
Ms Shyam Pandoi, Rengali, Sambalpur 027 24N 09.02.2004 108
DRI Power
Ld.
Ms Sun-Flag Bomiai, Sambaipur Phase-| 0.35 U874 26.08.2004 14
Special Steels
ud. Phage-ll 0656 588.45 2
M/s Origsa Gurla, Govindpur, Phase-| 0.3 386 26.08.2004 -
Sponge Iron Sambalpur
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1 2 3 4 5 6 7 9

1. M's SPS Badmal Growth Centre, 0.29 210 26.08.2004 116
Sponge Iron Jharsuguda
L.

12 Ms Kalinganagar industrial Phase-| 03 25 26.08.2004 12
Maharashtra Complex, Duburi, Jaipur
Seamiess Ltd. Phase-li 0.18 205 T2

13. Ws OCL Rajgangpur, Sundargarh 025 0421 27.11.2004 10
india Ltd.

14, Ws AML Kalinganagar industrial 0.275 208.67 27.11.2004 1
Steel & Power Complex, Duburi, Jaipur
Ud.

15. Mis Rampei, Khuntuni, Cuttack 025 210.00 27.11.2004 10
Maheswary
Ispat (P) Ltd.

16. M/s Monnet Mangaipur, Dhenkanal 025 281.00 27.11.2004 10
Ispat Ltd.

17. Ms Aryan Bomiai, Rengali, Sambalpur 0.30 393.14 27.11.2004 12
Ispat & Power
(P) Ld.

18. Ms Maithan Kalinganagar industrial 0.27 3%6.25 27.11.2004 108
ispat Ltd. Complex, Duburi

19, Ws Sree Loidspada, Barbil, Keonjhar 0.5 190.44 27.11.2004 10
Metaliks Ltd.

2. Ms MSP Marakuta, Jharsuguda 026 280.59 27.11.2004 104
Metaiiks (P)
Ltd.

21. M/s Action Pandinpathar & Maralata, 025 270.00 27.11.2004 10
Ispat & Power Jharsuguda
(P) Ltd.

2 Ws Agrim Marakita, Jharsuguda 0.3 501.13 27.11.2004 144
Steel
Industries Lid.

4 Ms Tube Kalinga Nagar industrial Phase-! 12 3480.00 21.04.2005 48
Investment Complex, Jaipur

India Ltd Phase-| 18 T
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1 2 3 5 6 U
% Ms Panak Punnapeni, Jods, Keonhar 07 89742 04,05.2005 108
Steel & Aloys
Ltd.
% MsRati Potapally-Sikidi, Sambalpur 030 mss 04,05.2005 12
Udyog Lid.
26. Ms Viraj Gurupsli, Pandaloi, 0.30 207.00 04.05.2005 12
Stesl & Sambalpur
Energy Ltd.
2. Ws Despak Topodih, Babil, Keonghar 025 186.31 04.05.2005 10
Steels &
Power Lid.
28 Mg Konark lspat Lid.  Hinma, Jharsuguda 0.25 196.50 04.05.2005 10
2. Ws Beekay Ulibury, Barbil, Keonjhar 0.28 319.80 04.05.2005 1.2
Stesl & Power
Ltd.
30. Ms BRG fron Khurunti, Dhenkanal 0.25 228.05 04.05.2005 10
& Steel Co.
(P) Ld.
31, Ms Jain Duriaga, Jharsuguda 030 =177 04.05.2005 12
Sponge (P)
Ltd.
32, MWs Jindal Duburi, Jaipur Phase-| 08 1612.00 09.06.2005 k¥]
Stainless Lid.
Phase-li 08 5016.00 R
3. Mis Rungta Kamando, near Koira, 200 2275.00 3.11.2005 -
Mines L1d. Sundargarh and Jharabend,
Dhenkanal (1 MTPA each)
k73 Ms Stats Tangi, Cuttack 05 855.00 3.11.2006 2
Steel India (P)
Ltd.
3. Ws Brand Palaspanga, Keonjhar 0.27 307.54 3.11.2005 108
Nioys Ud.
3. Ws Eastem Lahandsbud, Jhareuguda 025 254.00 3.11.2005 10
Steels &
Power Ltd.,
kIR M's Jai Balaji Tanisar, near Lathikaia, 033 321.14 3.11.2005 132
Jyoti Steels Sundargarh
Ltd. .
A A% 28570.18 70
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1 2 3 4 5 6 7 9
List of Mega Steel Plamt Projects for which Molss
have been signed with State Government (as on November S, 2005)
1. Mis TATA Kalinganagar Industrial 1st Module 3.00 10,400 17.11.2004 -
Iron & Steel Complex, Duburi, Jajpur
Co. Ltd.
2nd Moudie 3.00 5,000 -
2, Ws Sterite Palasponga, Keonhar Phase-| 34 9782 15.10.2004 1%
iron and Steel
Company
td.
Phase-ll 17 0 68
3 Ms Hy-Grade Paradeep 400 10,721 21.04.2005 160
Peliets Ltd.
(ESSAR
Group)
4 Ms POSCO Paradeep 12.00 51,000 22.08.2005 600
India Project
(P) Ltd.
5 Ws Jindal Beneficiation Plant at 6.00 13,136.02 3.11.2005 40
Steel & Power Deoghar, Keonjher & Steel
ud. Plant at Angul
6. Ws Bhushan Meramundaki, Dhenkanal 3.00 5,828.15 3,11.2008 120
Steel & Strips
Ltd.
(8) 3%.10 108586.17 1324
Gr. Total (A+B) 58.04 137,158 2,084
Statermnent N
List of the plants wivch have reported under aperation
SI.No. Name of the Company Location Sponge iron capacity under operation
(in tonnes per annum)
1 3 4
1. M/s Bhushan Industries Ltd. Lapanga, Sambalpur 3,00,000
2. M/s Aarti Steels Ltd. Ghantikhal, Athagarh, 3,00,000
Cuttack
3. M/s Neepaz Metalicks (P) Ltd. Chandrihariharpur, Rourkela, 1,80,000
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1 2 3 4
4, M/s Scaw Industries (P) Ltd. Gundichapada, Dhenkanal 90,000
5. M/s SMC Power Generation Ltd. Hirma, Jharsuguda 90,000
6. M/s SPS Sponge lron Ltd. Badmal Growth Centre, 1,80,000
Jharsuguda
7. M/s OCL India Ltd. Rajgangpur, Sundargarh 1,20,000
8. M/s Maheswary Ispat (P) Ltd. Rampei, Khuntuni, Cuttack 60,000
9. M/s Sree Metaliks Ltd. Loidapada, Barbil, Keonjhar 1,50,000
10. M/s Deepak Steels & Power Ltd. Topodih, Barbil, Keonjhar 90,000
11. M/s Beekay Steel & Power Ltd. Uliburu, Barbil, Keonjhar 90,000
12. M/s Rungta Mines Ltd. Kamando, near Koira, 1,20,000
Sundargarh and Jharaband,
Dhenkanal (1 MTPA each)
13. M/s Jai Balaji Jyoti Steels Ltd. Tanisar, near Lathikata, 60,000
Sundargarh
[Translation] (b) if so, the details thereof and the financial

Assistance for Survey

2446. SHRIMATI SANGEETA KUMARI SINGH DEO:
SHRI KASHIRAM RANA:

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether the Government has provided any
financial assistance to any institution for conducting survey
for assessing financial and physical performance of food
processing industries in the country; and

assistance provided for the same during the last two
years, institution-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): (a) and (b) This Ministry provides financial
assistance for conducting studies/survey etc. No specific
survey for assessing the financial and physical
performance of food processing industries has been
undertaken by this Ministry. However, general studies/

survey of this sector assisted are given in the Statement
enclosed.

Statement

Details of financial assistance sanctioned for conducting general studies/survey
aunng the last two years institution-wise

SI.No. Name of Organization Details of studies/survey
& year of study
1 2 3
1. Nationa! Productive Evaluation of the projects assisted by the Ministry of
Council, New Delhi. Food Processing Industries during Ninth Plan period for
(2003-04) Northem Zone comprising of Chhattisgarh, Delhi, Haryana,
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2. Indian Institute of
Management, Kolkata
(2003-04)

3. M/s Scope e-knowledge
Center Pvt. Ltd., Chennai
(2003-04)

4, M/s Rabo India Finance
Private Ltd., New Delhi
(2003-04)

5. M/s Sewa Gram Mahila
Haat, Ahmedabad
(2003-04)

6. U.P. State Horticulture
Marketing Federation,
Lucknow
(2003-04)

Himachal Pradesh, Jammu & Kashmir, Madhya Pradesh,
Punjab, Uttar Pradesh and Uttaranchal at a cost of
Rs. 19.39 lakhs. )

Evaluation of the projects assisted by the Ministry of
Food Processing Industries during Ninth Plan period for
Eastern Zone comprising of Andaman & Nicobar, Bihar,
Jharkhand, West Bengal and Orissa at a cost of Rs. 19.00
lakhs.

Evaluation of the projects assisted by the Ministry of
Food Processing Industries during Ninth Plan period for
Southem Zone comprising of Tamilnadu, Kamataka, Kerala,
Andhra Pradesh, Pondicherry & Lakshadweep at a cost of
Rs. 5.58 lakhs.

A major study has been carried out by M/s Rabo India
Finance Private Ltd., New Dethi, a 100% subsidiary of
M/s Rabo Bank International, Netherlands which is a major
Intemational bank in food & agri-business. The study /fser-
alia was for assessing the current status of food processing
industries and for preparing a Vision, Strategy & Action
Plan Document for Food Processing Industries for the whole
country for the next 10 years for this Ministry. The study
was commissioned in 2003-04 at a cost of Rs. 93,50,000
+ service tax.

Conducted a survey of food processing groups on rural
areas of Gujarat at a cost of Rs. 3,79,750.

Master Action Plan for the development of Food
Processing Industries in Uttar Pradesh at a cost of
Rs. 9.90 lakhs.

[English]
Ranking of India in EPI

2447. SHRI REWATI RAMAN SINGH: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) the ranking of India in environment performance
index, 2006; and

(b) the steps proposed/taken by the Government to
improve the same?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) India has been ranked 118 in the Pilot
2006 Environmental Performance Index.

(b) The Government of India accords high priority to
environment protection and sustainable development.
These concems are duly refiected in our planning process.
The Government of India has already taken a series of
steps, including establishment of a regulatory framework
to address these concems.

Developments of Lakes

2448. SHRI PRALHAD JOSH!: Will the Minister of
WATER RESOURCES be pleased to state:
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(a) whether the Government of Karnataka has
submitted any proposal to the Union Government for
development of existing lakes; and

(b) if so, the details thereof and the reaction of the
Govemment thereto?

THE MINISTER OF WATER RESOURCES (PROF.
SAIFUDDIN SOZ): (a) and (b) Under National Lake
Conservation Plan (NLCP) the State Governments were
requested by Ministry of Environment & Forests to send
prioritisation of lakes in their state. The Government of
Kamataka prioritized 14 lakes. Out of these, Detailed
Project Reports (DPRs) of 7 lakes were submitted to the
Ministry of Environment & Forests of which projects for
conservation of 3 lakes namely (i) Akka Mahadevi lake
at Haveri, (i) Sharanabasaveshwara lake at Gulbarga,
and (ii) Channapatna tank at Hassan, have since been
approved in February/March 2005, with the total approved
cost as Rs. 12.50 crores. Against this sanctioned
expenditure an amount worth Rs. 3.04 crore has been
released so far. In respect of remaining 4 lakes namely
(i) Bellakki tank at Shimona (li) Kote Tavarekere lake at
Chickmagalore (iii) Tripuranthkeshwar lake, and (iv)
Kundawada lake at Davangere, the Ministry of
Environment & Forests have sought for clarification from
the Government of Karnataka.

In addition, projects for conservation of 7 lakes at an
estimated cost of about Rs. 27 crores has already been
sanctioned between February, 2002 to January, 2005 for
Karnataka.

Rehabilitation of Kudremukh National Parks Victims

2449. SHRI M. SHIVANNA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether 201 families have been affected due to
formation of Kudremukh National Park;

(b) if so, the details thereof;

(c) whether the Government of Karnataka has
requested the Union Government to provide financial
assistance to these families;

(d) if so, the amount so far released by the Union
Government for rehabilitation; and

() the time by which all the displaced families would
be rehabilitated? '
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THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) As reported by the Government of
Kamataka there are 1299 families living within Kudremukh
National Park. The first phase of the project on
rehabilitation of villages from within the National Park
would involve voluntary rehabilitation of 201 families.

(c) Yes Sir. A proposal was received by this Ministry
for providing financial assistance amount to Rs. 18.35
lakhs, for acquisition of land to rehabilitate the families in
Phase-| of the project.

(d) It was not possible to allocate the funds from the
present budgetary provisions of the Centrally Sponsored
Scheme “Development of National Parks and Sanctuaries”.
Hence the State Government was advised to send the
proposal to the Planning Commission for possible
budgetary allocation in the State Plan.

(e) As reported by Government of Karnataka,
rehabilitation of the families in the first phase would require
five years after initiation of the project.

[Translation]

increasing CO, Level and Depletion
of Ozone Layer

2450. SHRIMATI SANGEETA KUMARI SINGH DEO:
SHRI HANSRAJ G. AHIR:
SHRI RAKESH SINGH:
SHRI KASHIRAM RANA:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the level of CO, (carbon dioxide) in the
atmosphere is increasing while ozone layer is depleting
day by day;

(b) if so, the details and the reasons therefor;

(c) the steps taken by the Government to contain
the situation; and

(d) the success achieved in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) The global average concentration
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of Carbon dioxide (CO,) has increased from a value 280
ppm in the pre-industrial era {prior to 1750) to 374 ppm
in 2003 as per the report of the Inter-govemmental Panel
on Climate Change (2005). As per a joint World
Meteorological Organisation (WMO), United Nations
Environment Programme (UNEP), National Oceanic and
Atmospheric Administration (NOAA) Assessment in 2002,
the 1997-2001 global average of total ozone in the
atmospheric column has been 3% below the 1964-1980
average. The lowest values were recorded during
1992-93. The above changes are attributed to
anthropogenic sources of emissions.

(c) and (d) The steps taken to contain the situation
and the success achieved include the following:

e The reduce the combined greenhouse gas
emissions including CO,, the United Nations
Framework Convention on Cimate Change
(UNFCCC) and the Kyoto Protocol on
Convention on Climate Change are the
international agreements. These agreements
contain the measures for reduction of
anthropogenic source of greenhouse gas
emissions including CO,, by the industrialized
countries. India is a Party to both the Convention
and the Protocol. The Central Govemment is
actively promoting projects under the Clean
Development Mechanisms (CDM) of the Kyoto
Protocol for reduction of emissions of green
house gases. The National CDM Authority has
so far given Host Country Approval to 252
eligible CDM projects.

¢ In order to tackie the issue of ozone depletion,
the Vienna Convention for the Protection of the
Ozone Layer and the Montreal Protocol on
Substances that Deplete the Ozone Layer are
the international agreements. These agreements
contain the measures for phasing out Ozone
Depleting Substances (ODS) in developed as
well as developing countries. India is a Party to
both the Convention and the Protocol and has
taken necessary steps to phase out production
and consumption of ODS in various sectors in
accordance with the provisions of these
agreements. The country programme has been
prepared for phasing out various ODS and is
under implementation at present.
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[Enghish]
Land to Sandhi Cement in Gujarat

2451. SHRI JASHUBHAI DHANABHAI BARAD: Will
the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether Sandhi Cement in Gujarat has been given
some portion of forest land for the purpose of mining;

(b) it so, the details thereof and the reasons therefor;

(¢) whether this spoils the environmental
circumstances in the region; and

(d) if so, the remedial action being taken by the
Union Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) No such proposal regarding diversion of
forest land for mining by Sandhi Cement has been
received by the Central Government so far.

(b) to (d) Does not arise.
Reduction in Subsidy for PDS

2452. SHRI K.S. RAO: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the terms and conditions applied for World Bank
loans to the State Governments;

(b) whether the State Governments are required to
substantially reduce subsidy on food for below poverty
line families for World Bank loans;

(c) whether the Central sanction of SAL-lll to Andhra
Pradesh is also required to substantially reduce subsidy
on rice for BPL familles; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) Sir, The borrower of the World Bank loans/
IDA credits is the Government of India.

Until April 01, 2005, the Government of india
transferred the World Bank/IDA funding under on-lending
arrangements between the Government of India and the
recipient states, either on (i) 70% loan and 30% grant or
(i) for special category states, 10% loan and 90% grant.
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After April 01, 2005, following the recommendations
of the 12th Finance Commission, the on-lending
arrangements to all states are on back-to-back basis.

(b) No, Sir.

(c) and (d) No. The World Bank has supported two
Development Policy Loans (also referred to as SALs) for
the state of Andhra Pradesh (February 2002 and February
2004 respectively). Both programs were aimed at
supporting the medium term reform programme of
Govemment of Andhra Pradesh. This includes better fiscal
management devoting more resources to social sectors
like health and education, and improved targeting of the
rice subsidy scheme to eligible benefitaries.

Conservation of Sacred Groves

2463. SHRI D.V. SADANANDA GOWDA: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether the proposal for seeking financial
assistance for conservation of Sacred, Groves
(Deverakadu) in Kodagu District is pending with the Union
Government;

(b) it so, the details thereof; and
(c) the time by which it is likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) The said proposal is not pending with the
Central Government.

(b) and (c) The proposal on conservation of Sacred
Groves (Deverakadu) in Kodagu District as received from
the State Government suffered from certain inadequacies
like lack of scientific details about gap planting, proposed
intermingling of exotic species, and non-indication of
appropriate soil manipulation and canopy management of
existing tree vegetation among others. The State
Government of Karnataka has been requested to
reformulate the proposal in consultation with Centre for
Ecological Sciences, Indian Institute of Science, Bangalore.

Study on Ecology of Inter-Rivers Basin Transfer

2454. DR. K.S. MANOJ: Will the Minister of WATER
RESOURCES be pleased to state:
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(a) whether any scientific studies on the ecology of
Inter-River basins transfer and related works have been
conducted by National Research Institute; and

(b) if so, the details thereof and the outcome thereof?

THE MINISTER OF WATER RESOURCES (PROF.
SAIFUDDIN SOZ). (a) and (b) National Water
Development Agency (NWDA) while preparing the
feasibility reports of river link proposals carries out
preliminary studies in regard to environmental, ecological
and socio-economic aspects. Socio-economic and
environmental studies for 9 links have been got completed
by NWDA through various organizations. Further, the
Government of India has constituted a Committee of
Environmentalists, Social Scientists and other Experts on
28th December 2004 to advise the Government on the
environmental and socio-economic issues involved in inter-
linking of rivers.

12.00 hrs.

PAPERS LAID ON THE TABLE
[English]

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): Sir, on
behalf of the hon. Prime Minister, | beg to lay on the
Table a copy of the Detailed Demands for Grants (Hindi
and English versions) of the Ministry of External Affairs
for the year 2006-2007.

[Placed in Library. See No. LT 3877/06)

THE MINISTER OF URBAN DEVELOPMENT (SHRI
S. JAIPAL REDDY): Sir, | beg to lay on the Table a
copy of the Detailed Demands for Grants (Hindi and
English versions) of the Ministry of Urban Development
for the year 2006-2007.

[Placed in Library. See No. LT 3878/06]

THE MINISTER OF LAW AND JUSTICE (SHRI H.R.
BHARDWAJ): Sir, | beg to lay on the Table-

1) (1) A copy of the Detailed Demands for
Grants (Hindi and English versions) of the
Ministry of Law and Justice for the year
2006-2007, together with a Corrigendum
thereto.

[Placed in Library. See No. LT 3879/06]
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(2) (2) A copy of the Outcome Budget (Hindi and
English versions) of the Ministry of Law
and Justice for the year 2006-2007.

[Placed in Library. See No. LT 3880/06]

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV):
Sir, | beg to lay on the Table a copy of the Public
Enterprises Survey (Volumes | to Ill) (Hindi and English
varsions) for the year 2004-2005.

[Placed in Library. See No. LT 3881/06]

THE MINISTER OF WATER RESOURCES (PROF.
SAIFUDDIN SOZ): Sir, | beg to lay on the Table—

(1) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Statement regarding Review by the
Government of the working of the Water
and Power Consultancy Services (India)
Limited, New Delhi, for the year 2004-
2005.

(i) Annual Report of the Water and Power
Consultancy Services (india) Limited, New
Delhi, for the year 2004-2005, alongwith
Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(2) Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at (1) above.

[Placed in Library. See No. LT 3882/06)

THE MINISTER OF PANCHAYAT! RAJ AND
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI
MANI SHANKAR AIYAR): Sir, | beg to lay on the Table
a copy each of the following Detailed Demands for Grants
(Hindi and English versions).—

(1)  Ministry of Youth Affairs and Sports for the year
2006-2007.

[Placed in Library. See No. LT 3883/06]
(2) Ministry of Panchayati Raj for the year 2006-2007.
[Placed in Library. See No. LT 3884/06)
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THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI B.K. HANDIQUE): Sir, on behalf of
Shrimati Meira Kumar, 1 beg to lay on the Table—

(1) A copy of the Detailed Demands for Grants (Hindi
and English versions) of the Ministry of Social
Justice and Empowerment for the year 2006-2007.

[Placed in Library. See No. LT 3885/06]

(2) A copy of the Outcome Budget (Hindi and English
versions) of the Ministry of Social Justice and
Empowerment for the year 2006-2007.

[Placed in Library. See No. LT 3886/06]

(3) A copy of the Performance Budget (Hindi and
English versions) of the Ministry of Social Justice
and Empowerment for the year 2005-2006.

[Placed in Library. See No. LT 3887/06)

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI CHANDRA
SEKHAR SAHU): Sir, | on behalf of Shri K.
Chandrasekhar Rao, | beg to lay on the Table—

(1) A copy of the Annual Report (Hindi and English
versions) of the Employee's Provident Fund
Organisation, New Delhi, for the year 2004-2005.

(2) Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at (1) above.

[Placed in Library. See No. LT 3888/06)

(3) A copy of the Annual Report (Hindi and English
versions) of the Employees' State Insurance
Corporation, New Delhi, for the year 2004-05.

[Placed in Library. See No. LT 3889/06]

(4) A copy of the Notification No. G.S.R. 25 (E) (Hindi
and English versions) published in Gazette of India
dated the 19th January, 2006, making certain
amendments in the Notification No. G.S.R. 375 (E)
dated the 7th June, 2006 issued under industrial
Employment (Standing Orders) Act, 1946.

[Placed in Library. See No. LT 3890/06)

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF OCEAN DEVELOPMENT (SHRI
KAPIL SIBAL): Sir, | beg to lay on the Table a copy of
the Detailed Demands for Grants (Hindi and English
versions) of the Ministry of Ocean Development for the
year 2006-07.

[Placed in Library. See No. LT 3891/06)
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THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): Sir, | beg to lay on the Table a copy of
the Detailed Demands for Grants (Hindi and English
versions) of the Ministry of Food Processing Industries
for the year 2006-2007.

[Placed in Library. See No. LT 3892/06]

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): Sir, | beg to
lay on the Table a copy of the Indian Council of World
Affairs Rules, 2006 (Hindi and English versions) published
in Notification No. G.S.R. 74 (E) in Gazette of india dated
the 21st February, 2008, under section 27 of the Indian
Council of World Affairs Act, 2001.

[Placed in Library. See No. LT 3893/06]

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI! B.K. HANDIQUE): Sir, | beg to lay on
the Table—

(1) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of section
619 A of the Companies Act, 1956:—

(i) Review by the Government of the working
of the Hindustan Insecticides Limited, New
Delhi, for the year 2004-2005.

(i) Annual Report of the Hindustan
Insecticides Limited, New Delhi, for the
year 2004-2005, alongwith Audited
Accounts and comments of the Comptrolier
and Auditor General thereon.

(2) Statement (Hindl and English versions) showing
reasons for delay in laying the papers mentioned
at (1) above.

[Placed in Library. See No. LT 3894/06]

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): Sir, | beg to lay on the Table
a copy each of the following Detailed Demands for Grants
(Hindi and English versions).—
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(1) Department of Posts for the year 2006-2007.
[Placed in Library. See No. LT 3895/06]

(2) Department Telecommunications for the year 2006-
2007.

[Placed in Library. See No. LT 3896/06]

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI B.K. HANDIQUE): Sir, on behalf of Shri
Prithviraj Chavan, | beg to lay on the Table—

(1) A copy each of the following Detailed Demands
for Grants (Hindi and English versions).—

(i) Department of Atomic Energy for the year
2006-2007.

[Placed in Library. See No. LT 3897/06)

(i) Department of Space for the year 2006-
2007.

[Placed in Library. See No. LT 3898/06]

(2) A copy of the Outcome Budget (Hindi and English
versions) of the Department of Space for the year
2006-2007.

[Placed in Library. See No. LT 3899/06]

(3) A copy of the Performance Budget (Hindi and
English versions) of the Department of Atomic
Energy for the year 2006-2007.

[Placed in Library. See No. LT 3900/06]

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): | beg to lay on the Table—

(1) (i) A copy of the Annual Report (Hindi and
English versions) of the Salim Ali Centre
for Ornithology and Natural History,
Coimbatore, for the year 2004-2005,
alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English
versions) by the Government of the
working of the Salim ‘Ali Centre for
Ornithology and Natural History,
Coimbatore, for the year 2004-2005.
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(2) Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at (1) above.

[Placed in Library. See No. LT 3901/06)

(3) A copy of the Detailed Demands for Grants (Hindi
and English versions) of the Ministry of Environment
and Forests for the year 2006-2007.

[Placed in Library. See No. LT 3902/06]

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): | beg to lay on the Table a copy of the
Notification No. G.S.R. 80 (E) (Hindi and English versions)
published in Gazette of India dated the 28th February,
2006, containing Order directing that every producer of
sugar to sell and dispatch the monthly quota of sugar
released to him for sale by the monthly release order
within the specified period to furnish its details to
Directorate of Sugar, Department of Food and Public
Distribution, under sub-section (6) of section 3 of the
Essential Commodities Act, 1955.

[Placed in Library. See No. LT 3903/06)

12.06 hrs.
STANDING COMMITTEE ON INDUSTRY
One Hundred Seventy-eighth Report
[English]

KUNWAR MANVENDRA SINGH (Mathura): | beg to
lay the One Hundred Seventy Eighth Report (Hindi and
English versions) of the Standing Committee on Industry
on “Unlocking of surplus assets of CPSEs to generate
resources for revival and the status of ancillary units of
CPSE".

12.06"/, hrs.
STATEMENTS BY MINISTERS

(i) Status of implementation of recommendations
contained in the 7th Report of Standing
Committee on Consumer Affairs, Food and
Public Distribution

[English]

*THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC

‘Placed in Library. See No. LT 3904/06.
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DISTRIBUTION (SHRI SHARAD PAWAR): Sir, | am
making this statement on the status of implementation of
recommendations contained in the Seventh Report of the
Standing Committee on Food and Consumer Affairs and
Public Distribution (Department of Consumer Affairs) in
pursuance of direction 73A of the hon. Speaker, Lok
Sabha Bulletin-Part || dated 1.9.2004.

A statement indicating the Action Taken/status of all
the recommendations contained in the Seventh Report of
the Standing Committee on Food, Consumer Affairs and
Public Distribution is annexed. It may be noted that the
report contains 21 recommendations. These
recommendations have been carefully examined by the
Ministry of Consumer Affairs, Food and Public Distribution
(Department of Consumer Affairs). All the
recommendations have been accepted and action taken
thereon has been indicated.

The Action Taken replies had been sent to the Lok
Sabha on 26.07.2005. This was presented by the
Chairman of the Standing Committee to the Lok Sabha
on 01.12.2005 and laid on the Table of the Lok Sabha
on the same day.

[English]

MR. SPEAKER: | wish to compliment your Ministry
for submitting the Reports regularly.

-

12.07 hrs.

(ll) Status of implementation of recommendations
contained in the 83rd Report of Standing
Committee on Transport, Tourism and Cuiture
on the functioning of Commission of Rallway
Safety

“THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI B.K. HANDIQUE): Sir, on behalf of my
colleague, Shri Praful Patel, | am making this statement
on the status of implementation of recommendations
contained in 83rd Report of the Parliamentary Standing
Committee on Transport, Tourism and Culture on the
‘Functioning of Commission of Railway Safety' in
pursuance of the direction 73A issued by the hon.
Speaker, Lok Sabha Parliamentary Bulletin Part-ll dated

‘Placed in Library. See No. LT 3805/06
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01 September, 2004 under the provisions of rule 389 of
the Rules of Procedure and Conduct of Business in Lok
Sabha.

The 83rd Report on the Departmentally-related
Parliamentary Standing Committee on Transport, Tourism
and Culture was laid in the Lok Sabha on 03.12.2004.
The Report contains 11 recommendations. Most of these
recommendations required action/consultation with
Railways and other Ministries, which is taking time.
However, a majority of the recommendations have been
accepted by the Govemment and action has already been
initiated. A Statement indicating the action taken/status of
all the recommendations contained in the Standing
Committee Report is annexed.

12.08 hrs.

UNION DUTIES OF EXCISE (ELECTRICITY)
DISTRIBUTION REPEAL BILL, 2006"

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): On behalf
of Shri P. Chidambaram, | beg to move for leave to
introduce a Bill to repeal the Union Duties of Excise
(Electricity (Distribution Act, 1980.

MR. SPEAKER: The Question is:

“That leave be granted to introduce a Bill to repeal
the Union Duties of Excise (Electricity (Distribution
Act, 1980."

The motion was adopted.

SHRI PAWAN KUMAR BANSAL: | introduce® the
Bill.

[English]

MR. SPEAKER: | have got names of 23 Members
with me. | will try to accommodate all of them, if you
kindly have a little patience. If it is done in an orderly
manner, | think | can complete the list.

*Published in the Gazette of India, Extraordinary Part-li,
Section-2, dated 13.3.2006
**Introduced with the recommendation of the President.
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Shri Chandrapal Singh Yadav.
[Translation]

SHRI CHANDRA PAL SINGH YADAV (Jhansi): Mr.
Speaker, Sir, the unseasonal rain and hailstorm during
the recent past have caused heavy losses to farmers in
Bundelkhand region of Uttar Pradesh. About 34 villages
of Mehrauni region in Lalitpur district and about 26 villages
of Talbahat Tehsil under my Lok Sabha constituency have
received heavy hailstorms. These areas witnessed
hailstorms of about one to one and a half kilogram weight.
In about one and a half dozen of villages, people have
been rendered homeless. Their cattle have died and loss
of human life has aiso been reported. Agriculture is totally
ruined. | would like to apprise you that Lalitpur district is
already a poor region. The people of this region migrate
to other places for their livelihood. But today, the whole
district is suffering very badly due to hailstorm and
unseasonal rains. People have no arrangement for food
there. People who took loans from banks for agriculture
are not in a position to repay. Mr. Speaker, Sir, through
you, | would like to request the Central Government that
avenues of employment for the people of that region
may be created by giving special package to the district
through various schemes of the Central Government like
food for work and employment Guarantee Scheme
avenues of employment should be opened for the people
so that they get employment and eam their livelihood.
The people who have lost their kith and kin and those
whose cattle have died should be given compensation
and the Government should provide funds under indira
Awas Yojana to those who have become homeless.

(English]

MR. SPEAKER: Many other hon’ble Members would
like to speak on the similar issue. | would request them
to be brief and to the point.

[Translation]

DR. KARAN SINGH YADAV (Alwar): Mr. Speaker,
Sir, Rajasthan has also witnessed unseasonal rain, heavy
stom and hailstorm. In my Lok Sabha Constituency Alwar,
blooming crops of farmers were destroyed overnight.
Mustard crops lying in the barns submerged in water.
Jatiyana and Sadhuka villages in Khertal township have
suffered a huge loss of sheep, goats and other livestock.

| would, therefore, through you, like to request the
Central Government that alongwith the whole of Rajasthan,
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Alwar district may also be got inspected. Relief centers
may be opened there by the Government so that people
may get help and grants.

[English]
MR. SPEAKER: Hon'ble Members, please cooperate.
[Trans/ation]

SHRI SUBHASH MAHARIA (Sikar): Mr. Speaker, Sir,
in this unseasonal rain on 10th instant, around 24 villages
around Reengas town in my Parliamentary Constituency
Sikar have witnessed heavy hailstorm. There was non-
stop hail-storm falling of for 16 hours and the hailstones
did not melt. All mustard, wheat and Methi crops got
destroyed. | visited the site myself.

Mr. Speaker, Sir, through you, | would like to request
the Government that farmers may be given relief from
the Natural Calamity Relief Fund. ...//nterryptions)

[English]

MR. SPEAKER: Hon’ble Members, why are you
raising your hands like this? Why can you not wait?

[Translation]

SHRI SUBHASH MAHARIA: Their electricity charges
should be waived off under all circumstances. As regards
severe hardships being faced by the farmers due to this
hailstorm, | would like that the Government should take
complete note of it. Kota was the first district to experience
hailstorm and then not only Sikar, but also Jaipur, Alwar,
Churu, Jhunjhunu, all these districts of Shekhawati region
also witnessed hailstorm.

Mr. Speaker, Sir, you are already aware that
Rajasthan is a drought prone state and has been suffering
from severe famine. Therefore, the State Government
should be given more and more relief and the affected
farmers provided more and more compensation. There
electricity bills may aiso be waived off by the Government.
...(Interryptions)

[English]

MR. SPEAKER: Hon'ble Members, you are very much
aware of the procedure. Why are you doing it? This is
not free for all. Otherwise, | would stop this so-called
‘Zero Hour' business.

[Trans/ation)

SHRI RAMDAS ATHAWALE (Pandarpur): Mr.
Speaker, Sir, this hailstorm has affected the entire country.
In Maharashtra, pomegranate, cashew, mango and
sugarcane crops have been destroyed badly. Through
you, | would like to request the Government of India that
these crop growers may be given more and more
compensation and this Govemment should also consider
to increase the insurance as well. | demand that more
and more support should be given to Maharashtra.

[English]

MR. SPEAKER: Shrimati Neeta Pateriya, piease try
to be on time in future. | am allowing you because of
the importance of the matter.

[Transiation]

SHRIMATI NEETA PATERIYA (Seoni): Mr. Speaker,
Sir, there have been non-stop heavy rains and severe
hailstorm for the last four months in Madhya Pradesh.
As a result of which farmers got ruined. Gram crops
lying in the bam, got sprouted again and the wheat crops
were destroyed due to hallstorm. Farmers have suffered
massive loss due to hailstorm. To save them from getting
ruined, | request the Central Government to give more
and more funds and a special package to Madhya
Pradesh Govermnment for farmers so that farmers may be
given more and more compensation and they can be
saved from getting ruined. Moreover, their loans and their
electricity bill may be waived off so that they may get
some relief. Jobs may be created for them in the region
itself so that they do not go outside their region for labour
and may support their families by staying in the village.

SHRI SHAILENDRA KUMAR (Chail): Mr. Speakaer,
Sir, as the hon'ble Member has said that in Uttar Pradesh,
the wheat crops have been destroyed due to hailstorm
and storm. Wheat crop has been damaged completely.
The crops will not yield wheat. Farmers have suffered
massive loss due to this. Through you, | would request
the Government to send a central team to Uttar Pradesh
to survey the loss suffered by the farmers. The farmers
whose crops have been damaged be given compensation
and a special package. Besides this, Steps may be taken
to waive off the loans and taxes of farmers.
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[English]

MR. SPEAKER: Hon..Members, | have to apply my
judgement because this is a very important matter
concerning the common people and the farmers.
Therefore, | have given it a priority. Although you could
have associated, | have allowed each member to make
a separate submission. Therefore, allow me a little to
please apply my judgement. As | have said, | will try to
cooperate with every hon. Member.

SHRI KINJARAPU YERRANNAIDU (Srikakulam): Mr.
Speaker, Sir, the State of Maharashta has undertaken
the construction of Babli barrage in the foreshore area of
Sriramsagar Project in violation of the inter-State
agreement. It is very, very unfortunate to state that even
though the CWC has given repeated instructions, including
the last one on 3rd of this month, the State of
Maharashtra has rejected them. They are constructing
Babli barrage on Godavari river. This is a great loss to
the State of Andhra Pradesh, and particularly to the
farmers of seven districts. The project caters to the needs
of the farmers and also the drinking purposes. They are
violating the provisions of the Constitution; they are
violating the rule of law; and they are violating the inter-
State agreement. Who will stop this construction? It is
very unfortunate that the Government of India is watching
like a spectator. We are all bound by the Indian
Constitution, by the goveming of inter-State agreement,
and by the rule of law. Even in the upstream, they are
constructing 11 barrages including the Babli project. They
have not stopped the work even though repeated
instructions have been given by CWC. It is a very sorry
state of thing. Our hon. Parliamentary Affairs Minister is
here. | would like to say that there are no politics involved
in it. My farmers are crying and agitating. On 3rd of the
month, the CWC Chairman, Shri R. Jeyaseelan has
written a letter to the Maharashtra Government, the Chief
Minister, and the Chief Secretary. But they are not taking
any action. It is very unfortunate that they are violating
the provisions of the Constitution. ...(/ntemuptions)

MR. SPEAKER: It is not a debate. | will come to it.
| have promised that | will come to it.

SHRI KINJARAPU YERRANNAIDU: | would request
the hon. Minister to intervene once again. He should talk
to the Chiet Minister of Maharashtra and safeguard the
interests of the tarmers of Andhra Pradesh.

MR. SPEAKER: Thank you very much for your
cooperation.

SHRI K.S. RAQ (Eluru): Sir, | associate with this.

MR. SPEAKER: No association will be recorded
because you have not given notice.

...(Interruptions)

MR. SPEAKER: You are a very, very cooperative
Member.

[Translation]

SHRI RAM KRIPAL YACAV (Patna): Mr. Speaker,
Sir, my Parliamentary constituency Patna is situated on
the bank of river Ganga. Soil erosion on a large scale is
still continuing there. A large portion of land of Netanpur
Nakata Diara has been erased and submerged in the
river. Further, soil erosion of this area is continuing. But
arrangements to check erosion of only 2700 feet of land
have been made so far. Lakhs of people live there and
their livelihood also exists there. Through you, | would
like to request the hon'ble Minister of Water Resources
that arrangements for checking erosion may be made at
the earliest and funds made available to check erosion
of 1000 feet land in this financial year itself. It would
protect the village and also the ‘tola’. Besides, the entire
region of river Ganga has become contaminated, and as
a result of this Ganga is changing its course. It is a
historical river. It is the recognition of the aesthetic beauty
of various areas of Bihar including Patna. Hon'ble Minister
of Water Resources may kindly take immediate action to
save river Ganga and also to check soll erosion so that
it could be prevented from pollution and erosion and the
people, who are being displaced on account of this

erosion, could live there and eamn their livelihood with
eass.

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Mr.

Speaker, Sir, | want to raise a very important issue in
the House.

MR. SPEAKER: Discussion on Railways has been
completed and still.

[Englisty

your demands and not being minimized.
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[Trans/atron/

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, a new
issue has emerged. | would like to draw the attention of
the Government towards the news item that has been
published in the ‘Dainik Jagran’ on 11th. You and entire
House may be remembering that the Railways had nine
zones previously. When the Government of Shri Atal Bihari
Vajpayee was formed and Nitishji was the Railway
Minister, the number of these zones was increased to 16
after reviewing it from administrative and geographical
point of view, out of which Central and Eastem railways
zonal office was established in Hazipur. A number of
disputes were raised at that time and the matter was
taken to the Supreme Court. Due review of geographical
and administrative reasons was also made at the
residence of the Prime Minister. Thereafter, it was
constituted. It has been reported in the newsitem
published in Dainik Jagran that a report has been called
for from all the zonal managers by the Ministry of
Railways with regard to constitution of zones and to add
or delete the areas falling under the jurisdiction of these
zones and that report has since been received by the
Ministry of Railways. As per my information and according
to the newsitem of the newspaper, Dhanbad is being
excluded from Hazipur and it is being taken back to
Bengal as before, which is not appropriate in any way.
...(!nterryptions)

SHRI BASUDEB ACHARIA (Bankura): Why are you
mentioning Bengal? Bhagalpur is also there in Eastern
Railway. Why do you mention Bengal? You please say
Eastern Railways. ...//ntermyptions)

SHRI PRABHUNATH SINGH: | accept his suggestion.
A conspiracy is being hatched to take it to the Eastem
Railways and rail-politics is being done keeping in view
the forthcoming elections in five states. ... /nfermyptions) |
would like to urge the Government that it is the question
of right of Bihar. | would like to tell Priyaranjan Dasmunshi
that if such sensitive issues are intended to be taken up,
it will lead to untoward incidents. The people of Bihar will
come to the roads. ...(/nterruyptions)

[English]
MR. SPEAKER: Do not make any threats.

... (Interryptions)

[Transiation]

SHRI PRABHUNATH SINGH: | would like to request
not to initiate act of such unnecessary interference. If
such attempts are made, we would show them the door
in the forthcoming elections of Bengal. Therefore, | would
like to request that such interference may not be made.
The Dhanbad Division of Hazipur Headquarters may be
retained as it is. ...(/nterruyptions)

[English]
MR. SPEAKER: No provocation.

... fInterruyptions)
[Translation]

SHRI BASUDEB ACHARIA: It is a very good
suggestion. It should remain in Dhanbad.

(English]
MR. SPEAKER: Let us not divide the country.

...(Interryptions)
[Trans/ation]

SHRI CHANDRA SHEKHAR DUBEY (Dhanbad): Mr.
Speaker, Sir, Palamu and Gadhwa districts of Jharkhand
are the most backward and poor districts. A situation of
famine prevails in these two districts for past many years
in the absence of rain. Unemployment is at its peak. The
development work in these two districts is almost
negligible. There is acute shortage of drinking water in
these areas. The level of ground water has gone down
to a great extent, as a result of which water has dried
up in wells, ponds and reservoirs. Under these
circumstances, people are forced to fiee the villages. Lot
of extremist activities are also taking place in the entire
Jharkhand region. Particularty, these two districts are worst
affected by extremist activities. It is mainly because of
poverty and unemployment. | would like to draw the
attention of the Government that a number of important
irrigation schemes for the farmers of these two districts
are lying incomplete for many years. No action is being
taken on these two schemes by the irrigation department
of Government of India. | urge the Government to
complete Auranga Reservoir Scheme of Palamu district
and Kanhar Reservoir Scheme of Gadhwa district on
which crores of rupees of the Government of india have
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already been spent and by completing these projects relief
could be given to the farmers, labourers and unemployed
persons of Palamu division and efforts should be made
to bring the extremists to the main-stream of the society.

[English]
MR. SPEAKER: Smt. Kiran Maheshwari—absent.

[Translation)

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr.
Speaker, Sir, an incident of brutal murder took place in
Delhi yesterday. In this incident, Swama Mahajan and
her daughter Anuradha Mahajan, who was an advocate
in High Court, have been killed after having tied their
hands and legs and strangle them with a dupatta tied
around their necks. A number of cases of murder of
women and old persons have come to light during past
few days. A woman named Gulashan Kapoor was killed
in Kalkaji on 5th March, Sachdev Khosla and his wife
Santosh Khosla were killed in Greater Kailash, a 60 year
widow was killed in Shalimar Bagh, two women named
Rampyari and Panditain were murdered in Mukherjee
Nagar, a woman was killed in Bhajanpura and in this
way, there are about 30-35 incidents that have occurred
during the past one year. The incidents of murder and
rape of women are taking place continuously. The
incidents of kidnapping are occurring the most. Delhi is
slowly becoming the crime capital of India. Hon’ble Home
Minister is sitting here, | would like to tell him that the
way in which killing of old persons and women is taking
place in Delhi, no woman considers herselt safe here. It
is matter of shame for the country that such a situation
has arisen in the capital. Hon'ble Home Minister would
agree from this fact that the people of underworld,
gangsters of the outside states, criminal gangs come to
Delhi and after committing the crime, they flee the capital.
There is no check on them. There is no issue of identity
card for them. There is a need to ponder over this issue
seriously.

| would also to tell the Home Minister that whenever
we talk of Uttar Pradesh and Bihar, he says that it is a
state matter and center has nothing to do with it. But,
the law and order of Delhi is directly in the hands of
Home Ministry. The Government of Delhi does not
interfere in this matter. When law and order of Delhi is
with the Ministry of Home Affairs, emergence of such a
situation in Delhi is a matter of shame. At least, the
Hon'ble Minister may look into this aspect that most of

the police force is engaged in security. The police force
is engaged in VIP security, agitations and demolition of
houses throughout the day. A separate police force should
be set up for these purposes and there is a need to set
up a separate police force to deal with the issue of law
and order.

The law and order of Delhi is directly linked to the
Centre. There are 10 Members of Parliament in Delhi,
out of which 7 Members are from Lok Sabha and 3 are
from Rajya Sabha. Among these ten, nine Members of
Pariament belong to the Congress Party. | would like to
ask from hon'ble Minister whether any meeting has been
convened with any of the Member of Parliament of with
any of the representatives elected by the people of Delhi?
Whether any initiative of holding of such meetings would
be taken the hon'ble Home Minister may please inform
the House about this. All people of Delhi are scared by
incidents of such brutal killings and there is fear in their
minds. The entire country is very much concerned about
this. The hon'ble Home Minister should take this issue
seriously.

[English]

MR. SPEAKER: Shri S. Maliikarjuniah. Do you want
to speak in Kannada?

SHRI S. MALLIKARJUNIAH (Tumkur): Yes.

MR. SPEAKER: Let me see whether the Kannada
Interpreter is there. | think he is not there. Please send
for the Interpreter. Shri Mallikarjuniah, please wait for a
few minutes.

Chaudhary Lal Singh to speak now.

[Translation]

CHAUDHARY LAL SINGH (Udhampur): Mr. Speaker,
Sir, with your permission, | would like to draw the attention
of the Government towards the people of Riyasat-e-J&K,
who have been deprived of their rights since 1947. These
people belong to POK and West Pakistan region. People
from West Pakistan took refuge in India and they were
given compensation, reliet and other help in this country.
They were rehabilitated and their educational development
was also taken care of. But the people from West
Pakistan who got settled in J&K, are not allowed to take
ration and to own a house of their own. Neither they are
provided with education nor they get employment. They
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do not have the right to vote in Assembly as well as
Panchayat elections. | want to point out that the other
POK people have not got ownership right so far for the
property they are residing in i.e. EP land. POK is a
Pakistani occupied area, Mangla dam has been buiit there,
but these people did not get compensation. They are
being asked to go back. Their 24 seats are lying vacant
in the Assembly. They have not got their share yet. |
would like to say that there are two big groups of one
lakh population each. Sikhs and Hindus are in majority in
these groups. These people are staying particutarly in
J&K. But J&K has not adopted them so far. Mr. Speaker,
Sir, we are holding round table conferences. We are
trying our level best but despite three generations and
two big groups of large population, they have not got
their rights. They may be given their rights.

MD. SALIM (Calcutta-North-East): Mr. Speaker, Sir, |
associate myself with the matter raised by the hon'ble
Member.

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir,
this is a very serious matter. The population of these
people is in lakhs and they, are neither given the
citizenship nor the right to vote so far. Therefore, |
associate myself with the matter raised by the hon'ble
Member.

SHRI NIHAL CHAND (Sriganganagar): Mr. Speaker,
Sir, | thank you for allowing me to speak during Zero
Hour.

Mr. Speaker, Sir, Rajasthan is an agriculture
dominated State. The entire State depends upon
agriculture. Prior to 1981, when the Indira Gandhi canal
was not constructed, Rajasthan and Punjab entered into
an agreement relating to use of water for irrigation. The
agreement states that when the work of construction of
the Indira Gandhi canal is completed, 0.6 MAF water will
be released for Rajasthan. But Rajasthan has not received
that water till date. Farmers of Rajasthan are suffering
on this account. At present, the dam holds 1301 feet
water, but Punjab is not releasing water to Rajasthan.
Earlier also, the water receded. Through you, | request
the Central Government to get the water released for
Rajasthan from Punjab as per the Agreement.

Mr. Speaker, Sir, in BBMB, Members are appointed
from states on rotational basis. Appointment from Haryana
and Punjab has already been made on rotational basis.
...(Intsryptions)
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MR. SPEAKER: You raised this matter earfier also.

... (Interruptions)

DR. RATTAN SINGH AJNALA (Tarantaran): Mr.
Speaker, Sir, we are releasing water. .../ /nemuptions)

SHRI NIHAL CHAND: Mr. Speaker, Sir, they are not
releasing water for us. ...(//nerruptions)

MR. SPEAKER: You do not foliow the Agreement.
You have not fulfiled their requirement. It has come on
the record. It is a matter of great regret. There should
be no state vs. state dispute.

...(Interruyptions)

SHRI NIHAL CHAND: Mr. Speaker, Sir, in BBMB,
Members are appointed on rational basis. members from
Haryana and Punjab have already enjoyed their term.
Now, It is Rajasthan’s tum. Through you, | request the
Center to appoint a member from Rajasthan State. | only
request that the dam hoids 1301 feet water and some
quantity of it may be released for Rajasthan aiso.

...(Interruptions)

SHRI BHANWAR SINGH DANGAWAS (Nagaur): Mr.
Speaker, Sir, Punjab is not releasing water for Rajasthan.
The whole of the water is flowing away to Pakistan but

it is not being given to Rejasthan. ...(Mnfemuyotions)
[English]

MR. SPEAKER: No cross talks, sorry.
[Translation/

Please do not cross talk. What is the matter? | have

given full opportunity to all of you to speak. Please sit
down.

[Engish]

SHRI KHAGEN DAS (Tripura-West): Sir, the people
of Tripura and the State Govemment have long been
demanding for conversion of Tripura University into a
Central University. The Tripura University was established
in 1887. But, due to paucity of funds it has not been
possible to develop necessary infrastructure and diversify
their courses to provide quality education, academic
excelience and innovative research and deveiopment
programme. There are Central Universities in North-
Eastem Region at Kohima, Siichar, Tezpur, Aizawl and
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Shillong, which are in a better position to provide
infrastructure and the academic facilities mainly because
of Central funding. Recently, Manipur University has been
converted into a Central University. Considering the
backwardness and remoteness of Tripura, it is urgently
necessary to convert Tripura University into a Central
University to minimize the imbalance in educational
facilities available in the North-East.

I would, therefore, strongly demand that the Union
Government should introduce a Bill in this Session with
a view to convert the Tripura University into a Central
University.

MR. SPEAKER: Now, my favourite MP, Shri Girdhari
Lal Bhargava.

[Translation]

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Mr.
Speaker, Sir, through you, | .../Interryptions)

[English]
MR. SPEAKER: We should all leam from him.
...(Interryptions)
[Translation]

MR. SPEAKER: See, some hon'ble Members do not
bother to give notice and ask for time to speak. It is not
possible to allow to speak without giving notice. Learn to
give notice.

...(Interruptions)

SHRI GIRDHARI LAL BHARGAVA: Mr. Speaker, Sir,
a simple but very relevant request, | would like to make
to the hon'ble Minister, through you, that Rajasthan is
the largest state of India, Rajasthani language is very
commonly used. There is lot of literature available in this
language. Shri Kanilal Thikwal, who is living in Kolkata,
has written a song, “Dharati dhoranri” in the praise of
Rajasthani language. Therefore, through you, | would like
to request the Home Minister to recognize and include
Rajasthani language also in the Eighth Schedule of the
Constitution on the lines of other languages of the country
recognized and included in the Eighth Schedule of the
Constitution so that | can speak and take part in debate
in Rajasthani language in Lok Sabha. | thank you for

allowing me to raise this matter and through you, | request
the Central Government to concede to this relevant
demand made by me. The Home Minister of the
Government of India is sitting here. | also thank him that
he listened to my point. | hope, the Government of india
would consider and meet the demand made by me.

[English]

SHRI BASU DEB ACHARIA: Mr. Speaker, Sir, the
terrorist attack in Varanasi has been universally
condemned by the major political parties. Both the Houses
of Parliament expressed their grave concern and grief at
the loss of lives. The Parliament also reiterated its strong
resolve never to surrender to such criminal acts and
maintain peace, tranquility and complete harmony among
the people of our country. But there is an ominous
development. The Leader of the Opposition, just after
the Varanasi terrorist attack, announced a diabolical yatra
to be undertaken by him. ...(/nterryptions)

Sir, we have not forgotten the yatra which the BJP
undertook in 1990 from Somnath to Ayodhya during which
hundreds of people were killed. ...//nfermuptions) My district
is known as a peaceful district where there was never
any communal riot. But when that yatra touched my district
and left, there was a riot in which 14 innocent peopile
were killed. That yatra was stopped in Bihar when the
then Chief Minister of Bihar Shri Lalu Prasad arrested
Shri Lal Krishna Advani. ...(/ntermyptions)

MR. SPEAKER: Mr. Acharia, you have made your
statement. Please conclude.

...(Interruptions)

SHRI BASU DEB ACHARIA: Sir, the people of our
country should thwart the game plan of the BJP to arouse
communal feelings. | congratulate the people of Varanasi
who have pledged to combat both fundamentalists as
well as communal forces. ... ntermyptions)

MR. SPEAKER: Nothing more will be recorded.
...(Interruptions)”
MR. SPEAKER: Please take your seat.

...(Interryptians) ,

*Not recorded.
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MR. SPEAKER: Mr. Acharia, you have made your
point. Please take your seat. Shri Mallikarjunaiah will make
his submission now.

....(Interruptions)
[Translation]

MR. SPEAKER: Please sit down. You have made
your point.

...(Interruyptions)
[English]

MR. SPEAKER: Only Mr. Mallikarjunaiah’s statement
will go on record. Nothing else will be recorded.

...(Interryptions)*

MR. SPEAKER: Prof. Malhotra, please cooperate and
take your seat.

...(Interryptions)
[Translation]

MR. SPEAKER: Nothing is going on record. The
recording has been stopped.

...(Interryptions)
[English]

MR. SPEAKER: Mr. Acharia, you have made your
statement. Please take your seat.

...(Interryptions)
MR. SPEAKER: Nothing is being recorded. Leave it.
...(Interryptions)*

MR. SPEAKER: Shri Mallikarjunaiah. Shri Acharia,
please cooperate.

...(Interruptions)

SHRI BASU DEB ACHARIA: Sir, | could not
complete. ...(/nterryptions)

MR. SPEAKER: You have made your statement.
Please take your seat.

**SHRI S. MALLIKARJUNIAH (Tumkur): Mr. Speaker,
Sir, there is a school four kms. away from Tumkur town.
One of the girt students of this School committed suicide
under mysterious circumstances. It is alleged that one of
the teachers is responsible for this incident as he was
repeatedly harassing the student unnecessarily. The
people of Tumkum are agitating and they are taking out
processions demanding justice to the girl student who
has committed suicide. The parents are scared to send
their wards especially girl students to this School. It is
very essential to find out the true facts about this
unfortunate incident. First of all the parents and other
people in general have to be convinced such that they
can send their children to this school without any fear.
This is nothing but self-immolation and hence adequate
compensation to the parents of the deceased must be
given immediately. It also requires an immediate enquiry
to whole incident. This apprehension should go and we
have to gain the confidence of the people of that area.
I, therefore, urge upon the Union Government of india to
conduct an inquiry without any delay such that justice is
method out be to the girl student. | hope and trust this
will be done immediately.

MR. SPEAKER: The names of the hon. Members,
who will go on disturbing, will never be taken.

Shri S.K. Kharventhan.

SHRI S.K. KHARVENTHAN (Palani): Thank you, Sir,
for giving me this opportunity. ... /nterruptions)

[Transiation]

MR. SPEAKER: How can | give you a chance as
you don't listen to me.

[English]

SHRI S.K. KHARVENTHAN: Sir, | would like to bring
to the kind attention of the Government the plight of
brick chamber industries and the workers engaged in this
industry throughout the country, particularly in Tamil Nadu,
due to the imposition of 16 per cent highest rate of
excise duty on the rural industry in the Finance Bill 2006.

There are more than 2,500 brick chamber industries
in Tamil Nadu and they give employment to more than
50 lakh people belonging to the downtrodden community

*Not recorded.

**English transiation of the speech originally delivered in Kannada.
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and OBCs, The districts of Dindigul, Erode, Salem,
Namakkal, Madurai, Ramanathapuram, Sivagangai,
Dharapuram and Chennai are having more brick chambers
providing employment to over 50,000 people and the
imposition of excise duty to the tune of 16 per cent in
the Finance Bill will affect the industry drastically.

Since bricks are the basic requirement of the building
industry, this unrealistic rate of excise duty will siow down
the building industry, which will affect the economy also.
The exemption from excise duty given to brick chambers
with annual sale up to Rs. 1 crore does not heip in any
way. This is the only rural Iindustry which is labour
intensive and employs a good number of women.

in view of the above facts, | appeal to the Union
Government to drop this proposal and do the needful at
the earliest.

SHRI A. KRISHNASWAMY (Sriperumbudur): Sir, |
would also like to associate with this.

[Trans/ation]

SHRI VIRENDRA KUMAR (Sagar): Mr. Speaker Sir,
Khajuraho is known as an international tourism spot. A
large number of tourists from home and abroad visit here.
The mobile companies have installed their towers here
acting solely upon their choice—which causes great
inconvenience for the pilots. The pilots and FIU have
intimated to the Airports Authority of this development
and have apprised them of the impending danger Wkely
to be caused from Mobile towers to aeroplanes. Due to
the height of the towers installed by the cellular operators,
pilots are faced with tremendous troubles in take off and
landing of the Aircrafts. In the restricted areas of
Khajuraho, construction up to the height of 22 ft. is
permissible while the ocellular operators have erected
towers with heights in the range of 160 ft to 180 ft. The
Bureau of Civil Aviation security had called a meeting to
discuss the issue threadbare with a view to securing
security. The three officers of BSNL are not coming to
attend the meeting despite having been invited. So,
therefore, | put forward my request to the Union
Government to direct the M/o Communications to get an
on-the-spot inspection conducted by sending a team of
experts to ensure whether any prior permission was
sought to install the towers at the permitted locations or
elsewhere. having conducted an enquiry into the matter
let the towers be installed elsewhere fairly far away from
the restricted zone in order that pilots of aircraft may be
saved againet inconveniences.

[English]

MR. SPEAKER: Shrimati Tejaswini Seeramesh. | have
mentioned about it in the moming.

SHRIMATI TEJASWINI SEERAMESH (Kanakapura);
Sir, first of all, | would like to congratulate you for that.
| come from the State of Kamataka where there is Shri
Anil Kumbie’s hometown.

MR. SPEAKER: Is it specially for Karnataka?

SHRIMATI TEJASWINI SEERAMESH: Sir, | rise to
congratulate Shri Anil Kumble on behalf of the people of
India and on behalf of Karnataka. This is the greatest
moment for us. Let me appreciate the Bengalis for their
love for sports. | would like to say that they weres mad
lovers of cricket as well as football. During my childhood,
when | vigited West Bengal, they used to enquire about
Gundappa Vishwanath. We used to call him G.
Vishwanath and they used to call him Gundappa
Vishwanath. So, Sir, as a true Indian you have respected
Anil Kumble's achievements. | would like to mention here
a few milestones.

MR. SPEAKER: You associate with me.

SHRIMAT!I TEJASWINI SEERAMESH: Sir, Anil
Kumble is an ordinary boy who comes from an ordinary
village in a coastal district of Kamataka. His rising to
such a high level is really a great achievement.

MR. SPEAKER: Now, he belongs to India and not to
Karnataka alone.

SHRIMATI TEJASWINI SEERAMESH: Yes, Sir. He
belongs to India. He is an Indian who particularly belongs
to Karnataka. Sir, 16 years back Anil Kumbie entered
cricket in Manchester. ... /nterruptions) He got his 100th
wicket in Bangalore; he got his 300th wicket in Bangalore
and he got his 400th wicket also in Bangalore, his
hometown also. | would like to mention these things.

MR. SPEAKER: We are waiting for his 600th wicket.

SHRIMAT! TEJASWINI SEERAMESH: As far as his
personal life is concened, he is a role model. Anil Kumble
married a divorced woman. He fought for the girl child.
It is because today no celebrity will come forward to take
care of the interests of women. | would like to specially
salute a personality like Anil Kumble who can inspire the
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lndianstotakocauo!thohbmhofwonm.lwquld
emphatically like to submit it on behalf of the people of
Kamataka. Thank you.

MR. SPEAKER: Thank you for your appreciation of
sports. Shri Suresh Kurup.

...(Interruptrons)
[Translation]

MR. SPEAKER: Please sit down. This issue is not
limited to a particular State.

... (Inferruptions)

[English]

SHRI SURESH KURUP (Kottayam): Sir, we the five
Members of this House visited Kota in Rajasthan last
Saturday after hearing disturbing reports about the attack
on the Emmanuel Mission and its institutions.

... (Inferruyptions)

MR. SPEAKER: Just a minute. Please listen. Shri
Kriplani raised this matter. | have allowed him to raise
this matter. Many of the hon. Members have joined. He
has some submission on that. He should make it.

...(Interryptions)
MR. SPEAKER: | have allowed you to raise it.
...(Interruptions)
- [Transiation)
MR. SPEAKER: This is not fair. | have allowed you.
... (Interryptions)
[English]

SHRI SURESH KURUP: Sir, they are running 49
schools in Rajasthan. ...(/ntermyptions)

[Translation]

SHRI SRICHAND KRIPLANI (Chittorgarh): Mr.
Speaker Sir, I've said against the book and these peopie
are referring to the Christians there. ... /ntsrnyptions) You
please listen to me. ...//ntermyptions) They didn't give me
an opportunity to speak. .../Infermyptions) | 'm talking of
the book “Hakikat™. ... Interryptions)

[Enghish]

MR. SPEAKER: It cannot be a one way traffic. |
have aliowed him to raise it. He has some submission to
make.

...(Inferruptions)

MR. SPEAKER: Do not show this, Shri Kriplani. You
are speaking not from your seat. Do not show this. |
have asked you not to show this. | direct you not to
show this. You are violating the rules of this House.

... (Inferryptions)

SHRI SURESH KURUP: Let me make my
submission. ...(//nterruptions)

[Transtation]
MR. SPEAKER: Please observe the rules.
...(Interryptions)
[Engiish]

MR. SPEAKER: Only Shri Suresh Kurup's statement
will be recorded and nothing else will be record.

...(Interryptions) *

SHRI SURESH KURUP: Sir, the Emmanuel Mission
is running 49 schools in Rajasthan including an orphanage
at Kota. Two thousand orphans are taken care of in that
orphanage. What we found was. ...//nfsrruptions)

MR. SPEAKER: Shri Srichand Kriplani, not one word
of yours is recorded because you are speaking without
my permission and you are speaking not from your seat.

...(Interruptions)*

SHRI SURESH KURUP: Sir, what we found was that
for the last three weeks, a systematic State campaign
and an atiack were unieashed by the Sangh Parivar
against that institution. Their registration under the
Societies’ act is cancelled. Their bank accounts have been
frozen by the Rajasthan Govemment. .../ /nferruptions)

MR. SPEAKER: Dr. K.S. Manoj, Shri A.V. Bellarmin
and Shri Lonappan Nambadan are also associating with
him.

... (Interryptions)

*Not recorded.
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MR. SPEAKER: Nothing more to be recorded.
...(Interryptions) *

MR. SPEAKER: | have already mentioned your
names. Dr. K.S. Manoj, Shri A.V. Bellarmin and Shri
Lonappan Nambadan have been recorded as those who
have associated with him. Please sit down.

... (Interruyptions)

MR. SPEAKER: Please sit down. Nothing is being
recorded. Why are your shouting?

...(Interryptions)

12.52 hrs.

MATTERS UNDER RULE 377*
[English)

MR. SPEAKER: The Matters under Rule 377 listed
for today may be treated as laid on the Table of the
House.

(i) Need to construct roads under Pradhan
Mantri Gramin Sadak Yojna in tribal backward
areas of Jharkhand

[Translation]

SHRI BAGUN SUMBRUI (Singhbhum): Special
provisions may please be made for the construction of
rural roads in the most backward tribal dominated areas
under Pradhan Mantri Gram Sadak Yojna in order that
the tribal community residing in the far-flung remote forest
areas could join the mainstream of nation with their places
having been linked to Block Headquarters, District
Headquarters and Divisional Headquarters. In order to
enable the poor tribal community residing in the forest
dominated far-flung rural areas to be beneficiaries of
Bharat Niram Yojna launched by the Hon'ble Prime
Minister an express provision be made under Pradhan
Mantri Gram Sadak Yojna in an expeditious manner by
undertaking the following constructions:

(1) Construction of road and the bridge from
Divisional Headquarters Chaibasa to Bandu via

*Treated as laid on the Table.
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Pushnapani of Tonto block covering the stretch
of 57 kilometers.

(2) Construction of road and bridge from Wandabeda
of Tonto block to Buduvota of Novamundi block
covering a stretch of 15 kilometers.

(3) Construction of road and bridge from Udlkham
of Tonto block to Buduvodta of Novamundi block
covering a stretch of 8 kilometers.

(4) Construction of metallic road and brédgo from
Mriglindi Chowk of Tonto block to Nogada
covering a stretch of 11 kilometers.

(if) Need to prevent the reported move to resume
Lottery business in the country

SHRIMATI KRISHNA TIRATH (Karolbagh): Of late it
was reported in the newspaper that State-lotteries are to
be re-started. This shouid not be allowed to take piace.
There should be blanket ban on the sale of lotteries in
every state—as in those days when lotteries were in
circulation in all the States including Delhi; the life of an
average person was punctuated with the chain of troubles.
Particularly women belonging working labourer community
and their children who tumned addicted to lottering and
would buy lotteries from the money meant for vegetables,
milk and the other necessary stuffs meant for nutrition of
their children and wards. As a result, the bad habit of
buying lotteries mothered domestic violence and an
atmosphere of disputes prevailed on the domestic front.
Finally, the Government had to impose a ban on the
sale of lotteries. If we, once again open the Pandora’s
box, this will lead to a horrible situation. Particularly in
Delhi, the floating population earns his/her living by
engaging himself/herself in some ordinary jobs gets

entrapped in the vicious circle of prize and simply makes
a mesh of his life.

Hence, | urge the Government of India not to allow
lotteries to be started again.

(i) Need to set up a Bench of High Court in
Western Uttar Pradesh

SHRI SURENDRA PRAKASH GOYAL (Hapur): | am
a Member of Parliament from Ghaziabad-Hapur, Uttar
Pradesh and | would like to draw the attention of the
Central Government towards the long .pending grave
problem of common people of Western Uttar Pradesh.
The people of this area are demanding to set up a Bench



289 Matters under Ruke 377

of High Court for the last several years. The renowned
lawyers of Western Uttar Pradesh launched a very big
agitation for setting up a Bench of High Court and staged
a big ‘dharna’ at Jantar Mantar for several days during
the tenure of the N.D.A. Government. However, no
progress has been made in this regard so far. In Westem
Uttar Pradesh, Meerut, viz. Lucknow which is 110
kilometres away from Allahabad, is already having a
Bench of High Court. It has become absolutely necessary
to set up a bench of High Court in order to provide
cheap and speedy justice to the people of Western Uttar
Pradesh as per their hopes and aspirations since it is a
very costly affair to go to Allahabad. It is also wastage
of time. Earlier, Benches of High Courts have been set
up at convenient locations in States of West Bengal,
Karnataka and Andhra Pradesh. Keeping in view all these
circumstances, | urge the Central Government to take a
decision in the public interest for expeditiously setting up
a Bench of High Court in Western Uttar Pradesh.

(iv) Need for proper repair and maintenance of
National Highway-55 in Darjeeling, West
Bengal

[English]

SHRI D. NARBULA (Darjeeling): Road plays vital role
in the development of an area. Central Government
therefore spends huge amount for the development of
the roads in different parts of the country is famous for
tourism. People from different parts of the country as
well as from abroad come to Darjeeling to enjoy its scenic
beauty and the Himalayan mountains. All people coming
to Darjeeling have to go through N.H. §5, which connects
Darjeeling from Siliguri or Bagdogra. But the condition of
N.H. 55, which connects Darjeeling from Siliguri or
Bagdogra. But the condition of N.H. 55 is not very good.
The Central Government has sanctioned several crores
of rupees for repairs and Maintenance of NH-55.

Previously the construction of roads in Darjeeling was
taken up in phased manner and several different
contractors were engaged to repair and maintenance of
roads were done properly. But now after the introduction
of the package system, the work of maintenance and
repairs of the National Highway No. 55 about 28 km.
from West Point, Darjeeling has been awarded to one
company which is not satistactory.

I, therefore, urge upon the Hon'ble Minister of
Transport and Highways to intervene into the matter so
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that the huge amount of money sanctioned by the Central
Government is properly utilized and the money thus
sanctioned by the Central Government do not go waste.

(v) Need for early construction of Badarpur
flyover

[Translation]

SHRI AVTAR SINGH BHADANA (Faridabad): The
Faridabad city, situated on the border of National Capital
Territory of Delhi, is the largest industrial centre of Asia.
Lakhs of people, workers and businessmen undertake to
and fro journey for Agra and other places in the country
from Faridabad dally. Besides, it is located on Agra
National Highway. There is movement of large number of
intemational tourists from this place. Therefore, the volume
of traffic on Delhi-Faridabad border stretch on Agra
National Highway has increased significantly.
Consequently, the people have to get struck in traffic
jam for at least two hours daily. In such a situation the
people are facing a lot of difficulties daily. The proposal
for construction of a flyover on Badarpur border to ease
the traffic is under consideration of the Government for
a long time. The news regarding construction of this:
overbridge has been published in newspapers a number
of times. Still, this important work is not being paid
attention seriously. Moreover, the information regarding
reasons for delay is also not be'ing given. Owing to
negligence of Faridabad area, the potential investors are
taking interest in other districts of neighbouring States of
Uttar Pradesh and Haryana instead of Faridabad. As a
result, the unemployment in Faridabad is increasing
speedily.

I, therefore, request the Government that in view of
the above facts and the importance of Agra National
Highway, the construction work of Badarpur flyover may
please be taken up soon in public interest so that serving
people, businessmen, tourists and common people can
rid of the problem of traffic jam in the area.

(vl) Needs to create a Wild Life Sanctuary at the
Kodaikanal Forest and provide fencing at the
border of Palani Hills to prevent menace of
elephants in Palanl Parliamentary
Constituency, Tamil Nadu.

[English]

SHRI S.K. KHARVENTHAN (Palani): My
Parliamentary Constituency of Palani is situated at the
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end of Western Ghats. Moreover, my constituency is
having large number of agriculturists. For the past six
months, nearly 40 elephants have entered from Kerala
forests in the Palani Taluk—Ayakudi and Balasamudram
Town Panchayat area. From Ayakudi to Perumalpudur,
the elephants damaged all kinds of agrarian products in
5000 acres and killed number of poor farmers and
workers. We emphasized on the Forest Department, Tamil
Nadu Government to take immediate necessary action
but till date the menace of elephants is continuing. For
want of drinking water only, the elephants are coming to
Polar—Procunthalar Dam area in Palani. To soive the
drinking water problem, number of small tanks shouid be
constructed by the Forest Department in the Upper Forest
Area.

If the elephants are continuously wandering in this
area, it will affect the agricultural activities. To solve this
issue permanently, Ministry of Environment and Forests
must sanction a “WILD LIFE SANCTUARY" for the
Kodaikanal Forest and the Ministry of Non-Conventional
Energy needs to take action for fencing through solar
energy at the border of Palani Hills to prevent the
elephants coming to Palani area.

| request the Hon'ble Minister to kindly do the needful
to save the farmers and the public of my constituency.

(vil) Need to ensure holding of regular meetings
of District Vigilance and Monltoring
Committees constituted to review the
implementation of Centrally Sponsored

Projects.
[Trans/ation]

SHRI CHANDRA MANI TRIPATHI (Rewa): In view
of the all round development of the country, different
States are allocated a larger amount of funds, to enable
them implement certain central schemes. With a view to
ensure proper use of the amount alongwith the quality of
schemes within the specified period and proper utilization
of funds, a vigance and monitoring committee has been
set up in the districts of the States which comprises
officers of the concerned districts of the State along with
the representatives of people as members. With regard
to the review of working of District level Committees,
State level Vigilance and monitoring committees are aiso
set up. However, there are certain States namely Madhya
Pradesh, Rajasthan, Maharashtra, Uttar Pradesh and
Haryana etc. where district level committees are not_able
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to hold meetings within prescribed time-limit. Moreover,
the officers are also not able to participate in the meetings
as per their requirements. Consequently, the above
committees are facing difficulties in executing their work.

I, therefore, request the hon'ble Minister of Rural
Development that he should again ask the States to give
priority to the District level monitoring and vigilance
Committee and render necessary assistance in their work.

(vill) Need to include Rajastheni language in the
Eighth Schedule to the Constitution.

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Sir,
Rajasthan is a big State of India. In India, Rajasthani
language is more popular in its spoken form. The literature
of Rejasthani language is a rich one and Shri Kanhaiya
Lal Sikwal has presented a Rajasthani song in praise of
this language.

| urge the Government to include the Rajasthani
language in the eighth schedule of the Constitution just
as olner languages have been recognized under the
Constitution so that views can be expressed in Rajasthani
language in Lok Sabha also.

(ix) Need to make suitable amendment in the
Crop Insurance Scheme by considering
‘Village’ as a unit for providing compensation
to the farmers in the country

SHRI BHANWAR SINGH DANGAWAS (Nagaur): Two
years have passed since the Crop Insurance Scheme
was started. The farmers have not benefited from this
scheme at all. There are two shortcomings in this scheme.
The first is that Tehsil is considered to be unit for taking
into account the loss of crops. It means that the payment
of crop insurance as compensation is possible only when
there is a loss of crop in the entire Tehsil which is totally
wrong. It has been announced in the Rajya Sabha that
Gram Panchayat will be considered a unit. It is also
improper to consider the village as a unit and bring it
under insurance cover. Secondly, the farmers who take
loan on credit card, are compulsorily brought under
ingurance scheme and the banks deduct the instaiments
of insurance before hand from the amount of loan.
Therefore, the instaiment of insurance should be charged
from those farmers who want to avail of insurance faclity.
The farmers who do not want to avail of insurance faciiity,
should be charged no instalment of insurance. In view of
the deplorable condition of farmers, the amount of crop
insurance should be paid to them at the earliest.
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(x) Need to formulate schemes for the
rehabllitation of youths indulging in drug
abuse and other social evils

SHRI PUNNU LAL MOHALE (Bilaspur): Sir, the
Government is required to launch a special campaign by
making a law to ban the use of liquor, gutka, tobacco,
charas, hemp, ganja, brown sugar and to put restrictions
on gambling, bidding, running brothel house in a educated
and unemployed society in the entire country and the
people engaged in above activities should be brought to
the mainstream after making them understand. At the
same time a scheme should be launched to provide them
loan so that their economic condition could be improved
and they should be compelied to shun the social evils.
The problems of naxalite and terrorism can be tackled
by providing any type of work to the educated unempioyed
youths. Therefore, | urge the Central Government to take
necessary action in this regard.

(xi) Need to take steps for revival of Coir industry
in Kerala

[English]

DR. K.S. MANOJ (Alleppey): Coir Industry is one of
the major traditional industry in Kerala. Nearly four lakhs
workers are employed with the industry and most of them
are women. Now the industry is facing serious problems.
Many cooperative societies have closed down. in order
to give some support to the industry, the Government of
India has sanctioned a project under industry Infrastructure
Upgradation Scheme, with a total outlay of 56.8 crores in
the Coir Industry to develop a coir cluster in Alappuza,
Kerala.

For implementing the project, special purpose vehicle
is set up in the form of a society comprising of all
stakeholders. The Department of Industries Policy and
Promotion (DIPSP) under Ministry of Commerce and
Industry is monitoring the Implementation of the Project.

The project formulated and approved by the Ministry
envisages setting up of common facility centres, common
affluent treatment plants for exporters and small and
medium scale manufactures, distribution of rafts and
workshed and other amenities for the benefit of women
spinners in the cooperative sector as well as private
sector. The Board of Directors after long deliberations
had recommended to the Ministry for re-appropriation of
the financial outlay by including a few activities.
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Land is precious entity in Kerala. So the apex
committes of the IUS while considering the project on
cluster based developmental programmes, have pernmitted
inclusion of working capital as well as the cost of land
for providing grant-in-aid. But this proposal is not approved
by the Ministry. | urge upon the Government that the
cost of land, working capital, and the Market Developing
Assistance (MDA) given by the Government to the
Cooperative Societies may also be considered as the
State is to fulfil 25% share of the stake holders.

(xii) Need to open branches of State Bank of India
at Sareela and Muskara In Hamirpur
Parliamentary Constituency and Kabral in
Mahoba district of Uttar Pradesh

[Trans/ation]

SHRI RAJNARAYAN BUDHOLIA (Hamirpur, U.P.).
There being no branch of State Bank of India in the
newly formed Tahsil Sameela and two big towns Muskara
of Hamirpur district and Kabrai (District Mahoba) of my
parliamentary constituency Hamirpur, the local
businessmen and other people have to face great
hardship. The population of all the above mentioned towns
is between 20 to 30 thousands. Besides, all these towns
have Mandis which warrant the necessity for the traders
to have all types of transaction with banks. The traders,
big tarmers and other people are forced to go to Hamirpur
and Mahoba, situated about 50-60 kilometers from their
towns, for depositing, withdrawing their money or for other
purposes which always creates apprehensions of incidents
of looting. Many such incidents have already taken place
to the traders in the past. It is to be noted that most of
the big places in the country have branches of State
Bank of India and the public also demands that braches
of the same banks be opened in their cities aiso.

Therefore, through this House, | would request the
hon. Minister to instruct the concemed officers to open
branches of State Bank of India in Sareela and Muskara
of my parliamentary constituency of Hamirpur and in
Kabrai of Mahoba district so that the traders as well as
the local people could be benefited by it.

(xili) Need to provide Special Economic Package
to address irrigation problem in Kaushambi,
Allahabad and Fatehpur districts In
Uttar Pradesh

SHR! SHAILENDRA KUMAR (Chayal): The problem
of irrigation is very grave in the districts of Kaushambi,
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Allahabad and Fatehpur of Uttar Pradesh. There is no
flow of water in Ramg